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LOK SABHA DEBATES

LOK SABHA

Thursday, August 33, 1978/Bhadrs
9, 1900 (Saka)

One—

The Lok Sabha met at Eleven of the Clack
[M=. Deruty Seeaxex in the Chair]

RE. ADVANCE PUBLICITY GIVEN
IN THE PRESS TO NOTICES
GIVEN BY MEMBERS

MR. DEPUTY-SPEAKER: It has
been brought to my notice that advance
puhhcuty is being given in the to
various notices given by Members for
rairing matters in the House,

1 may inform the Members that giving
of advance publicity to notices for raising
matters in che House is in contravendon
of the provisions of Rules 334A of the
Rules of Procedure and Com}nct of Busi-
ness in Lok Sabha, which reads as
follows:—

*“‘A motice shall not be given publicity
by any Member or other person until
it has been admitted the Speaker
and circulated to Mem

Provided that a notice of a question
shall not be given any publicity until
thedayonwhich thequestion i answers
ed in the House.”

T srek co-operation of Members and the
press in the observance of the provitions
of this Rule,

11.02 hes.
PAPERS LAID ON THE TABLE

O1. INDUSTRY DREVELOPMENT Board
Burnovlu' (CenmxaL CONDITIONS OF
Szrvice) xuLes, 1978

THE MINISTER OP PETROLEUM
AND G!{EMIGALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):

1 mlnyontbe’rableacnpyol‘t
Oil ndmtry Devehpmen Board Bn

% {General Goudniom of
¢) Rules, 1978 (Hindi and English

594 LS—1.

blished in Notificaticn No.

G. SR ag(ut) in Gazette of India dsted

the a6th August, 1978, under subsection

(3) of section 31 of the Oil Industry (De-
velopment) Act, 1974.

{Placed in library. Sa No, LT—2%37/78}

ANNvAL Reromrs or Kemara Fosssr

Deveroruent ComroraTion, KorTAYAM

axp Biaar State Forzst Daveromssr

ComPORATION, PATNA rFOR THE YEAR

eNDED gotm Jumm, 1977 AnD 1976-77,

TWO STATEMENTS D TIONS UNDER .
Emantiar Commobrres ACT, 1955

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): l(bc'
lay on the Table:

1) A copy each of the
pc(n)nmmpncnon 61gA M
panies Act, 1956:—

(i) Annual Report of the Kerala Forest
Development Corporation  Limited,
Kottayam, for the year ended th
June, 1977 along with the ited
Accounts and the comments of the
Comptroller and Auditor General
thereon.

Annunl Report of the Bihar State
O vt Devtlopment

tion
Linmcd, Pamna, for zhe yem-n
along with the Audited Accounts and

the comments of the Compuollcr and
Auditor General thereon,

(a) Two statements (Hindi and English
g the pesove mengoned ot (1]
rts mentioned st (1
“:)m.ve nid b)"?eomm for not laying
aimul the Hindi versions of
the reports,

[Placed in library. Sm No. LT—2738/78).
(3) A copy of the following Notifications
indi and English versiom) under
lub-oecuon (6) of section g of the
Essential Commodities Act, 19581—

G.S.R. ¢13(B) publithed in Gavevie
9 o ndi-thst&d)d&“r 6th Aume 1998,

Ordcr bli
&ot‘ﬁagon No. G?.E :::(E') duad
the 15rh June, 1972,



3 Papers Luid

(ii) G.S.R. 414}:&) blished in Gazette
of Indin the 16th August,
1978, rexcinding certain orders men-
tioned in the Notification isucd under

the Essential Commodities Act, 1958,

(iiiL.G.S.R. ¢15(E) published in Gazette
‘of India dated the 16th August, 1978,
rescinding certain orders mentioned
in the Notification isued under the
Esscntial Commoditics Act, 1955.

G.S.R. 416(E) published in Gazctre

&) of India dnctf 16th August, 1978

rescinding Notification No. G.S}(.

. 1752 dated the 20th November,
* 1987,

[Pl_z?dl in library.  Ser No. LT—2739/78)

Teemn aND Finat, Rerorr or San Con-
wosioN or Inguay, Memoranoom oF
Aorion TaxeN oX THE Rerownr, Stare-
ManT, k. HINDI vERSION OF REPORT AND
nxTe-axTy Reroxt of Law Cosmisson

THE MINISTER OF PARLIAMEN.
TARY AFFAIRS AND LAOUR (SHRI
RAWINDRA VARMA)}: Sis, on hehalf
of Shri Shanti Bhushan, 1 beg to lay
on the Table:

(1) A copy each of the following papers
umder sub.section (4) of section § of
the Com nissions of Inquiry Act, 1952: —

(1) Third and Final Report dated thr
6th August, 1978 of Shah Comwnis.
sion of Jnquiry set up to inquire into

_ the misuse of authority, excesses and
mal-practices  committed during the
. ,B.nmcncy.

{(ii)) Memorandum nf the Action taken
. hy the Government on the above
Report,

{(2) A statement (Hindi and English
versisns)  explaining  reasons for not
laying simultascowsly . the Hindi vee-
sions of the Report and the Memo-
randum of Action taken.

[Placed in libresy. Set No, LT r-a7¢o/78]

(1) A eopy of the Sixtysixth Report
@(Hindi -versions) of the Law dmwr-
MAon Maamed Pwm'-‘ Pro.
peety Act, 1894, - in library.
Soe o, l:r-qumf. it

AUGUST 31, 1978

Papers Laid 4

Starement 2E COXREGTION OF ANIWER:

THE MINISTER OF STATEIN THE.
MINISTRY OF FINANCE (ShRL
ZULFRI%URUJ.LAH): On behalt of.
Shri H. M, Patel, 1 beg 1o lay ovn the.
Tahle a satament (i) corection ¢dhe.
reply given on the 12th May, 1978 0.
Unstarred Question  No. 10180 by Shri.
Ahsan Jafri regarding employees in Siatwe
Bank of India, Gujarat and (ii) gving.
reasons for delay in correcting the replv.
{Ploced in Library, Ser No. LT-—2742/71 ],

Reroxy op Comurree oN Consumas:
Pricr. Invex Numsirs.

THE MINISTER OF PARLIAMEN-.
TARY AFFAIRS AND LABOUR (SHRL
RAVINDRA VARMA): 1 beg ta lay un
the Table a copy of the Report (Hindi
and English vemsionsj of the Committee
on Comumer Price Index Numbers,
[Plaied in library . See No. LT~-2743:78),

STaTEMENT CORRECTING TRE INPORMATION
RE. AMENDMENT Op EMprLovYMERT ORY
CHiLoxen Acr

THE MINISTER OF STATE IN/
THE MINISTRY OF EDUCATION..
SOCIAL WELFARE AND CULTURE
(SHRIMATI RENEKA DEVE
BARAKATAKI): | g tu lay «n the
Table a statement (Ifindi and Englich
versions) correcting the inlormation gius
about amendment  of  Emplosment of
Children Act, in the statement faid ¢n the
Table on the 28th Augist, 1978 in rrply to
Unsarred Quulion Ne. glisg regardirg,
recommendations of Working Group en
employment of Childien. [Pleced in librory
Ses No. LT-—2744/78).

Review axp Antvat Rsror op Jurs
CorPuration oF INDIA FOR 197€-77 AND
STATEMEXT #E. DELAY IN LAYING REPORT.

THE MINTSTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATT ARA MAITI): | bg to Iay om
the Tabir:

(1) A copy each of the following papres
under rubaection (1) of section 61gA.
of the Companies Act, 19561

{i) Review by the Government en ke
working of the Jute Corporsticn of
India Limited, Calevtta, for the yraw
1976-77.

(ii) Anpual Report of the Jute Cerporre~
tion of Indis Limited. Calcutta,
for the year 31976-77 akeng with the
Audited Accounts snd the come
ments of the Comptroller and Auditcr
General thereen, .
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(2) Asta 4 showing r
in laying the above Report.
{Plsced in Library. See No. LT~2745/78)

STATEMENT re Acriox TAKEN 3Y Govean.
MENT ON ASSURANCES XTC.

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND PAR-

for delay

(1) Swateraent No. X

(2) Swatement No. VIII
(3) Statement Nex X1
(4) Statement No. VII
{3) Statement No. V1
(6; Statement No. VII
{7} Statement No. 1

|Placed in Librasy, See No. L. T—2746/78)

ACCOUNTg Or POST-GRADUATE INSTI-

TUTE OF MEDICAL EDUCATION AND Re--

SEARCH CHANDIGARHR rYOoR 1876-77 AND
Foop ADULTERATION (FOURTH AMEND-

MENT) RULES 1978

THF. MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAGDAM-
Bl PRASAD YADAV): 1 beg to lay
on the Table:

(1) A copy of the Gertifted Accounts
(Hindi and English versions) of the
Post-graduate Institute of Medical
Education and Research, Chandigarh,
for the vear 1976-77 together with
the  Audit Report thereon, under
sub-section (g) of section 18 of the
Post-Graduate  Inatitute of Medicat
Education and Resesireh, Chandigarh
Act 1966, {Placed in Librory. See No,
LT—e747/798.)

(a) A copy of the Prevention of Feod
Adulteration  (Fourth Amendment)
Rules, 1978 (Hindi and Fnglish ver-
sions) published in Notification No.
G.S.R. 393(R) in Gazette of India
dated the 4th August, 1978, undrer sub-
section (27 of section 23 of the Preven-
tion of Food Adult ration Act, 19%4.
{Placed in Library. Sot No. LT-—2748{78].

SHRI XK. LAXKAPPA (Tumkur) @
Mr. Deputy Speaker, Sir, I am seeking
your permission to say i #‘ rev
garding item g(e) i.c., Ia on the Table
of the House a copy of Prevention
of Food Adultemation (Fourth Amend.
men

By
h
g‘ 5
:
i

LIAMENTARY AFFAIRS (SHRI
LARANG SAI) : I beg to lay on the
Table the following statcm ets (Hindi
and English versions) showing the action
taken by the Government on various
assurances, promises ‘and undertakings
given by the Ministers during the
various sessions of Lok Sabha:—

Fiftcenth Session, 1976 } E?Snbh.

First Session, 1977
Second i

Semsion, 1977
Third Semion, 1977 - Sixth
Fourth Semion, 1978 Lok Sabha

Fourth Semion, 1978
- Fifth Session, 1978

be taken. I have brought it to the netice
of the Health Minister time and again
on the ficor of this House, about the manu-
facture of soft drinks only ThumsUp’ by cer-
tain manufacturer’s of Parley Group; they
arc not looting crores of rupees by cheating
the Government, but at the same time
there are cases of food adulteration against
them, which have been proved. This
is very relevant here.  Therefore, I want
an assurance from the hon. Minister that
he will take action against them on that
basis. Otherwise, there is no use of laying
all these things on the Table of the House.

MR. DEPUTY SPEAKER: Mr.
Zulfiquerullah.

NOTIFICATION UNDER CENTRAL EXCISE

RuLEs, 1944 aAND REpoRT OF COMpTROL-

LER AND AUDITOR GENERAL OF INDIA
ror 1978

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): I beg to lay on
the Table:

(1) A copy of Notification No.
G.S.R. 430(E) (Hindi and English
versions) published in Gazette of India
dated the 26th August, 1978 together
with an expl Yy mema d re-
P.rdlng exemption to corrugated board
rom excise duty, issued under the
Central Excise Rules, 1944.f Placed
in Library. Ses No. LT—2749/78).

(2) A copy of the Report (Hindi and
English versions) of the troller
and Auditor General of India the
year rg78=—Union Government (Com-
mercial)e=Part le=Introduction, under
article  151(1) of the Constitution.

[Placed in Library. See No. LT—2750/78).

n—
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ESTIMATES COMMITTEE
STarnumNTY
RA NARAYAN

SHRI SATYEND
SINHA (Aurancabud) : [ beg to lay on

the

()

(2)

3

)]

Table the following  statem=nts:we

Statement showing final reply of
Government  to a recommendation
contained in Chapter V and action
taken reply in respect of a recommen-
dnlionm{:ncluded in Chapter III of
Seventyfirst  Report of Estimates
Committee (Fifth Lok Sabha) re-
garding Action Taken by the Go-
vernment on the recommendations
contained in their Sixty-first Report
(Fifth Lok Sabha) on Civil Supplies
Organisations.

Statement showing final replies of
Goverament to the recommendations
contained in Chapter V and Actions
taken replies in respect of recom-
mendations made in otherd ?e lc::

verament on the r tions
contained in their Sixty-fourth Report
(Fifth Lok Sabhs) on Television.

showing Action Taken
replies of Govermment in t of
recommendations made in pters
1 to IV of the Ninety-first Report
of the Etsimates Committee (Fifth
Lok Sabha) regarding Action Taken
by Government in respect of the
tmm?daﬁomemuiu?n}& tbl:;
Seventy-Fourth  Report

) Di of Eatates.

Stateracnt  showing Action Taken
replies of Government in respect of
- LIV afNL‘ndy—Swoni;‘ Repor
ters I to i t
a

Government on the recommenda-
tions contained in Seventyweventh
Report oo Railway  Electrification
Projects,

(5) Statement showing final reply of

contained in Chapler ¥ of e Ninety:
contained in inety~
i port of the Com.

miteee ( Lols:&l)te.ud

. >

Action  Taken by Govmt“':
& OOn-

(0) Statement showing final n"ply of Go-
0 ar

Katimates Com- Fy
mittee Statements

6) Statemen
()G t showing final reply of

overnment to a recom
muhwd“m liin Cilnpm v -:‘d action
replies in respect of recom-
oF e Nonoeas 0 Other b
inety« -
mates Committee (Fith Lok Sabha)
regarding Action taken by Govern-
mg;:d on II:; _ug?mmmd&&om con-
tai in their -nin Report
(Fifth Lok Sabha) :‘ny Development of
Backward Areas.

(7) Statement showing final replics of
Gov ria

(7 to J

contained in Chapter V and action
taken replics in of the recom-
mendations made in other Chapters
of Ninety-Sixth Report of the %ni-
mates  Committee (Fifth Lok Sabha)
regarding Action taken Govern-
ment on the recommendations con-
tainad in their Seventy-Eighth Report
(Fifth Lok s:bha)Jm Planning, De-

1 F r ot fo
bution etc. of Iron and Steel and
Ferro-Alloys.

(B) Staternent showing final reply of

Government  to a recommendation
contained in Chapter V and action
taken replies in respect of the re-
commendations made in Chapter 11
of First Report of the Fatimates

ver con-
tained in Chapter V and action taken
plics in of the v

the Fourth Report of the Estioustes
Committee (Sixth Lok Sabhs) re-

taken by Govern.
ment on the recommendations con-
i in their Hundredtl
(Fifsh. Lok Sabha) on Tourism.

mendations made in other ‘

of the Seventeenth R W
mru Commit! Lok
Goveramen ontge recommendagions
Ropore (Fifeh Lok Sabos) 30 Bhem
Clearance and Houming ' Schemes

8f



9 Demage in West BHADRA 9, 1000 (SAKA) Bengal dwe fo 10

MR, DEPUTY-SPEAKER: Calling
Agention. Ms. Bijoy Modak.

mmmw&vt\(tw
H : wan!

mhnlubuﬂdz:? It is an
Reporter

MR. DEPUTY SPEAKER: Mr. Gupta,
1 have ealled Mr. Bijoy Modak.

SHRI KANWAR LAL GUPTA:; He was
aot attended at all. No oxygen was
given....

MR. DEPUTY SPEAKER: Mr. Bijoy
Modak has the floor now, If you still
persist, it will nut go on record,

(Interruptions )**

Ix-og hre

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Dasaor N MALDA AND MURSHIDABAD
DastricTs (WesT BENGAL)
DUE To FLOODS

SHRIBIJOY MODAK {Hooghly):
1 call the attention of the Minister of
dgriculture and lrrigation to the follow-
ing matter of urgent public importance
and request him to make a statement
thercon :

"Re‘r:rml loss and damage caused
by the dcvastating flood of Ganga in the
districts of Ma and Murshidabad
(BWeu nanrl). th: threat to F.rrukk:

arrage Project due to erasion of vas
wract of land by the river Ganga and the
protective, remodial and relicf measures
taken by Government.”

THE MINISTER OF AGRICULTURE
AND IRRIGATION : _l(hSHRl SURJIT
SINGH BARNALA) : The river Ganga
had beenin floods inits lower remches
duri the third week of July and
unl:ﬁ rising again from the qeyth July
reaching the peak level of g4° 42 metres
at B on the a0th of August which
is 0°t metre lower then the maximum
level recorded in the year 1948. There-

and August the water level
aherfrom the o butitcontinuestobeabove

thehdw evel. 'l‘her: ‘l'“n.\

'Pd" -} rdﬂ-ﬁn ury Ugust
in Mu:iuidub:,d sad Malda ts o
seversl ocoaslons.

Flood (CA)

to the ts received from
thm:h‘ BenplGovmmmemdl themajor
rivers.in the two districts, viz., Gangs,
Bhagirathi, Bhairab, Bansloi and Pagla

' lifh“"lﬂll“le- Jalangi,
Bhags 11), and Pamnagar bloc
Flood:‘:mlgnm' Dhulian town.

In Murshidabad district, parts of un-
tected areas of Manikchak, Ratua
, and Kalischak (III) blocks were also
affected byg&od-. A wtlal:rfaofzso
, kms. with a population of over 4-
l.ih wumuﬂ‘eeted. The ols
alignment of National Highway was
65 meter deep water. e Natio-
nal Highway approach to Aurangabad
town was cut off. 3,500 houses have
either been or destroyed. The
crops in an area of 50,000 ha. have been
affected. Death of one child has been
reported. No los of cattle is reported.

In Malda district, an area of 3350 3q.
kow. was affected in blocks, viz.,
Maliachak (I1 and 11I), Manikchak,
Ratua (I) and parts of chandrapur
(II), with a population of -5 lakhs.
2956 bouscs were cither damaged or
destroyed. Crops of over an arca of 6400
hectares were afiected. 6 human lives and
10 heads of cattle are reported to be lost.

Although the Ganga is known to erode
its banks here and there almost through
out its course in alluvial plains, there
has been no threat to any component of
the Farakka Barrage Project due to erosion
during the current monsoon.

In Malda district 22,000 s have
been rescued and  given elter in 21
Ni blic health and

p Y P
sanitary measures were taken up by the
State Government. Arrangements have
also been made to supply fodder and take
preventive measures st cattleepides
mic. moetric tonnes of wheat has been
allott for distribution. Rs. 2 lakh
have been sanctioned for the purchase of
edibles and another Rs. 2 lskhs for
relief contingencies ; grams and milk

er have also been distributed as part
of the relicf operations.

In Murshidabad district Rs. lakhs

have been sanctioned for purd’mq of

edibles and Rs. 5+ 5 lakhs for miscellancous

items. Garments like dhaties, sarces,

im0 sk powder, houte wuliding
tion to er, howse

graats of Rs. 50,000 have also been

#8No recorded.



11 Damage in West

[Shri Susjis Sing Barnala)
sanctioned by the State Government.
18,000 metric tonnes of wheat has also
been despatched to the district.

A Central Team is visiting the State
from ist to grd Scptember, 1978, for
on the spotassessment of the requirements
of Advance Plan Asmistance for mecting
the situstion srising out of floods. Suitable
action will be taken on receipt of report of
the Gentral Team.

,000 tonnes of wheat has already been
reieased by the Centre as an interim
allocation in anticipation of the recom
mendations of the Central Team.

SHRIBIJOYMODAK : Mr. Speaker,
Sir, the Farakka B-rn?e Erojegl is of
national importanceand of high engineering
skill cosing over Rs. 200 crores. e

e of the scheme was to sugment the

ow of water frum the Ganges to the
Bhagirathi by taking the water from the
upstream  Ganges through the feeder
canal, thereby increasing the navigability
of the rive‘rl Bhagirathi and saving the

t of Calcutta.
porm the initial stage, it roused great

tations. It was thought that it
will be & great boon to the people of
Woest Bengal. But lubmtmuly it proved
to be otherwise and all the expectations
were belied. The required quantum of
water could not flow from the Ganges
into the Bhagirathi river, defeating the
pu for which thc Barrage was
built. Moreover, this scheme has become
a scourge to the people of the twin districts
of Murshidabad gnd Makis in West
Bengal.

This year also, the due to crosion of the
embankments of the Ganges, both in the
upstresm snd in the downstceam of the
Rarrage, these two districts have been
atfected and the vast tracts of Jand have
been eroded and submergeed under water.

Tt will be seen from the statement that
the flood has affected many places, namely,
Manikchak, Ratua, Kaliachsk, Jan, pur
Laigols,  Raghunathgunge, -Eng- )
Bhagawangola and other places stretching
upto Bechampore. 1n the statement, he
has admitted that & 1 number of
people have been affected by the flood.

This has been a recurring phenomenon
from the year 1971. This phenomenon
began just after the consruction of the
Parakka Barrage. It ‘:{s g:ubted that C:;:e
to the faulty gn of t Rarrage, the
e:mion in the Ganges, both upstream and

the scheme, have arnd that it is due to
th: faulty design of the Barrage that the

AUGUST 31, 1918

Bengal due fo 1
Flood (CA)

caused ﬂoodmmdsonhe district of Mushira-
defeet in'eh dodg he'r'er“r'h.fu'm e

ect in the of Farakka €
will be rectified e:n;l‘d“the Central m—
mentwilltake up any model hydel research
test of the Farakka Barrage design in the
River Research Institute to sec whether
thereisa defectand, if there Is, to quickly
remedy it. Due to this erosion both in
the upstream and downstream of Farakka
Barrage, a seriousand dangerous situation
bas been caused.  As you kmow, on the
side of Murshidabad, downsiream of
Farakka, the distance between Padma i.e,
Ganga and Bhagirathi was six miles before
6 years but now the distance has been
croded and it has come down to onmly
a slender strip of land of 800 yards only.
There is danger of the Padmia coming
closer to Bhagirathi and joining it. In
that situation, as the feeder canal which
stretches up to 40 miles before join
Bhagirathi and the whule siretch of this
land is not protected, there is danger of
the feeder canal, the Bhagirathi and 1the
Ganges i.¢. Padma joining up and a new
channel of Ganges water up-stresm of the
Barrage passing south of the Barrage, to
Padma vie Bhagirathi.

On the other hand, this erosion business
has also caused some havoc in the district
of Malda. Thercisa canalon the northern
side of upsircam Ganges and, ductog
erosion, the gupsiream  Ganges is showin
signa of channelising its course. through
this to the downstream Ganges also, and
from both sides, i.e. the north and the
south of the Barrage, there isdanger of the:
upstream Ganges joining the Padma,
thereby making the Farakka Barrage a
mere show-piece. It will be of no we
then, and there will be a huge loss to the
exchequer.

‘Therciore, T am coming to the point
that this must be immediately looked
into and the Government of India must
take up its own responsibility for checking
the erosion.

‘The Central Government, I think have
taken some remedial measures and have
conmructed a canal just in Jan, and
also constructed afux Buad neas the canal
in Murshidabad District where the Padma
is rushing to the Bhagirathi. But there
are six in the Bund and, th the
gaps, the Canal water of the
is rushing to Bhagirathi. So, the Central
Government must take steps immedistely
forsealingand mending these,

My quastion iswhethorthe Government
has anen action ng the hydel
‘: scheme .t;‘
t steps are taking to remedy the
:rl;:!on. and w?n reliefmesswses are
taken e tral Government, not
depending on the West Bengal Governe -
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SHRESURJIT SINGH BARNALA:
80 far ax the Parakks Barrage is concerned,
there is no faulty dosign and nofaulty cons-
truction in llh?t, and ckcwcoverl ament has
no propaal (or any construction
thers, 80 hay bren suggested by my Hon.
friend. Itisalsoincorrecttosay thatitwas
-soon after the construction of the Farakka

that erosion downstream had star-
ted. fact, it has been going on for a
very long time and, for that very reason,
4t was necessitated that the railway-line
::i the west bank of the Ganga was to be

.

arding the point raised by the Hon
M:ﬁ%« H

that the Ganga is shifting towards
<he canl its=Mf, this matter was referred to
« T:chaical Advisory G i of the

project, who went into the matter.  They
have recommended the construction of
four spurs ig this reach, which will be taken
ap satly. )

80, there is nu danger to the canal as
such, We are ukingmaell precautionary
measures to sce that is no danger to
the canal.

SHRIBIOY MODAK : What about

eresion ?

SHRI SURJIT SINGH BARNALA:
Regarding crosion, | have mentioned alrea-
oy that the West Bengal Government had
made a propusal. That proposal was
made in 1973 and the estimated cost was
Rs. 6§ crores.  Tae scheme was not based
wa tech vcal tield investigation and was not
bicked by requisite medrl experiments,
w ity was very essential.  This was then
seferred to CWPRS by the State Govern-
ment, but the necessary field data required
&y them was nut provided. The Minis-
ter of Lerigation of West Bengal visited the
GWPRS station in July this year and he was
also apprised of the position that the re-
quired data has not been  furnished,  He
agreed that the required data should be
furnishrd and that necessary steps should
be wken,

SHRI DINEN BHATTACHARYA
‘gﬂeram sare): My first point is that, apart
ro.n  this erosion, this House has di
# 1 vis in othe places alw. 8o, my ques-
tisa 1 the Minister would be, whether
the G vernment has any national plan to
get rid of the erosion of rivers, causing
floods in many places. My first point i
whether you have any plan or not and whe-
ther you are going to consider making a
national plan. You are spending crures
asd crores of mansy on flood relief, but
wast is the bzazfit of it? Every two or
three years there is a flood.  So, why don't
you have a national plan? 1 know the
ious Government sanction Rs. 62
crores 10 save those areas from  evosion
and for protection againgt floods. Bus if
you are tospend the same value now, it

Flood (CA)

will amount' to Re. 340 to Rs. 130 crores.
So, I would like to know whezher’&e West
Bengal Government has ng.}}nwr:pe-ted
the same request to the Centeal rament
to  saaction  this  amount. This
also may kindly be replied to by the
Minister.

Now, about the dangr that has heen
created this lime, if the Ganga, Bhagiratbi
and Pagla, in course of time get mixed up,
then we cannot imagine \
situation which will be created ss a result
of that. S0, has the Government colfected
any information from the neets and
other staff? The Team which was sent
from the Centre went there and they have
already come back with their recommenda-
dony The West Bengal Government has
asked for Ry. 10 crores to give relief to the
flood affected . people. 8o,
this is the situation which is prevaling:
itis a very dangerousone. Not onlyis the
Farakka Barrage in danger, but the Nadia
district has been affected: Nadia and
Shantipur also are under flood water. The
purpose for which the Farakka Barrage
was built will be defeated if the Govern-
ment does not necewarily take up the issuc
and try to save the siwation in an effective
manner.

My first question is: Sidhartha Shankar
Ray's Government asked for Rs. 62 crores.
Now the West al Government, after
calculating everything, have come 10 &
decision that you have to pay them Ra. 140
crores 10 at lenst see that the flood is con-
trolled far the time bring, and the Rs. 10
crores that has been recently asked after the
visit of your team. You are not in the

know whether you are going to nncnon
that money for which the Chief. Minister
hinuel!‘mmchgremdhenhohlhdm

ith him this morning. He also requested
:\.cmuke this issuc with Mt%&,
so that effective steps may be taken, |

So, g or 4 districts are affected and the
cenmsl Government has its ruponﬁb@l}ty.

I will cod wi‘zlh;m n:eu point, wh;ldm' the
avernment is thinking about ing
s'axioml ?o‘odu aonnol Pplan »Yx.h;gn_xq
t to every . You know
O e epietely cantroblod Boods in
Tuus?o.nduoloalyﬂoodlmmhdu
bmhklumduuuofpeop_kl:ve'ot

came under cultivation, ' Why is it not
ible for us what is; _ ina ?
mrequm you that you sre now ha)
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[Bari Blnen Bhattacere) e Gl o T foy  (wrmye) :
oy ol el i e e IS AEIER, W el seary

mdnemthm:henplweth«emd how # frod wfi ke, qx o ey

they have controlled floods? That will

encourage him and will help him to get o wremr ¥ e fexfr wix

rid of this flood havoc every year in  ever N t

State of our country. a8 wa A waw oy o famr

G.s:m SOMNATH CHATTERJEE w1 feqg & ag & wower AW 9

avpur) 1 want isfact 2

varh We satiafhctory v 1 wadr g of X wamar

SHRI SURJIT SINGH BARNALA: ¢ fs s v voara oWt d
. ~
3.0' "%‘f&"_‘%"ﬂ'ﬁ;" i there THwE ¥ gay A far & e
plans ction for the entire : T i HqTAAY

mn.lm-n_m_x&?ud\e Flood an fuw Q.W “!"h

Gontrol Gommimion has an out- wft g 9T woAr fewre &

linc plan for flood control in the Ganga

Basin hmﬂgomﬁuglwh.:dmgymdbio; g AT HIRT Tq 9T AT

it supplemen several &

basin riverwiss. plans. So these plans ¢ 3wk gopw dag favd § —

arc under study. During 1977-78 the

mmine:h;d'&nmnjmmlﬂuod - ] 5 ‘

drai P }'e for i gng: Plan- “Floods in West Bengal have reached

ning Commimion which have all been a serious situation as swollen Padma is

P pnt wotks e Sunderttins, hSdubd diusier, hreatening " Farakha

i i istrict, t teni

then the Ga:nd‘:k.mkin::uru:ﬁver Emgb::h‘: bun‘ge cmun-:cmd to rcgu‘::tt water-

ment, Chia-Kunti Druinage and the flow for maintaining of Calcutia Port.”

Sone embankment schemes. All these

refexred to the Planning Commision have On the other sides of the border, Pad
So "" arc trying to have a huoven?p«l the an system’s aflux

J L comprehen- 4 throw,

sive plan w0 thiat t ean be executed and !L"?.:L".om pl?wnumuﬁ!:tﬁ?‘ Emus:

more areas can be protected from floods. has already reduced the land gap betwen

We have also st up a working group on the two rivers at Sidaiganj town four milcs

flood control and . They will to mose 8000 fect.  The flood waters have

also take into sccount anticrasion steps. also overioped Jangipur barrage.

For that also in the coming plan we pro-

pose to spend about Rs. 680 crores for all . -
these measurcs. Earlier the total amount wHveagag AQgum A W
was not even spent in  Five Ycar Plans ) - o )

s that the total cxpenditure is Rs. 633 {05 woae s e gaT ¥% i &
croves. But in one plan we are wmﬁdﬂ'ﬁn&ﬁt“

ing to spend about Ra. crores and
”ﬁh‘athuyeuh 126 crores are going

i
tcbe spent on ficod protection messures.
;zﬂxm DINEN m_‘;u'lrmctmu: in"Accordinswnp:m. mnr;,u;"m
' “ “
m{irhaafamfocmmuau Barrage Amhmuwghwmhmtm
should go to idabad and other flood ascrwhing owt
arcas. Why arc you not visiting reas. The matier a
those places? Why are you on .
she bureaucrats ? are not
the relid'me-. f;:r which the West
Bengal Gavernmen preming  again
and again? With folded hands I
the Minister t0 reply 10 that, Why b e whig qrma M & oy qe
hesitating to g0 there? wgw fe & o fdd werfoe e §
SHRI SURJIT SINGH BARNALA: ¥ e woa § 1 O oy ©1 8 wwa W
After the Pacliament session, 1 propose to
ik some of b Sk Mot o md  WNC WAT WX O O {6 g
CARY . )
in Chios it is not that fn the entire China ugR wwf &t weh . & fag fiedY
~ there are no floods, There are floods also ofw ot sywemy ¥ o .
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geu g § qfemar Wi
et Fwew . AR dma &
fols  fafeeey  wfawrtom et
Aoy ¥ wff ¥ s 10 w0¥ 35
ww Wy N wfr R At {0
afeerery & 450 e 300 Wi ¥
Wt {TYR § | oW Ay w{ferar-
w1z YT wray & werfex §1 Qe
feafr &1 wom & o w w7
o v fr ReT R g Rwag
“—-

K1) ensing the flood problems at critical

junctures the Bhagirathi-H y re.

Do o W gt oot
dfex quwr & wnar § e woew
g TR ¥ Az Wy & gal dmw
# wwoafl gg & afer A i
fagre St STy & watwy g £
wdifeg % ag W ¥ sy wigm fs
wis: ag vl A1 forefesy o
§ wfew g wr Txfar & G At
yd fewary §1 g% wag MW
qg w2y 7 aiaide s@ @R E i
e} wig ik wh § fedr
T WAt wawi Afi ey § Idf
Sorew G 4 xEaOool
750 s0¥ Wi @1 wfn fggema
Hore ¥ gt o gw qw e
TR wraw FQ warslt & xAgR

gafay & agwr wW ag AT
wgn e v ag oy Apfy . @ver-
w.fear € 2, wfor araw w1 ayfa
¥ s dwltwa feaary Al

&7 wegm {—
We are interfering with the topography,

e aff srex femw oy oy a9
o b fgewr wmwge R

. Flood (CA) .
HAT o gy o g ey § o
g o wud § fis wower 8 @
ot wQw: § I H wrow w B oo

A e wy e g ey

warw F vt ey § 7

O AT W N A
R o7 o gor  wifww gur £
g frdaw w1« 3@ w1 Y QT
94 ¥ ay fevw wft ger § e
fawer gor § @ wrwlrr waft oft 9w
& ey ®&r womowgA g ?

vl aw qg § i w1z Frgaw
NareaT N gw s@ & fag fagie
¥ W oWl W) gee St & g
waft ¥ o feay § fr suey W
A A AT ¥ wwaw oy Fgaw
% farg #YE wwty i S XY awaw
XY XN E ang o feafar o¢ wrg wft
oar a1 wrar & @ wem qay o
W & fag v e add e omew
& wx wdd ?

ot ool fiog wowrer : o
% BORET AW ¥ orepw &, wower
T w7 W AW e a1 ag ag Wt n

- wwenr O ) aeft qfmr few w

W, vaww W 7 gt g
fafern 7 &Y v &) o Rwy
6T Afiar feay O
g AN F W wEgmn g §
o, dfer Qo W wy A
wofag & sgmfe somTeT WYw
o IO g &, wwwwr i F apfr
it fedfrdgre gt § 1N Q9 o
W s § e
Ry e ool fer wy wbmr ) xw
3wt wvd feafer o §
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Bengal due o Floogd (CA)
[sh goofta fag wovren]
wrAfes weew A N wg ¥avA
W T # fiw fedrd . § ager gwamw
Qaq § sasr IO STATIAE
ot & o fmrdow § vy T v T
wgm

“The receat flood has not done any
damage to Farakka or Jangirpur Barrage
to thie Feeder Canal, or to the upstream
lock at Farakka. However, an atiempt
had been made by about 1000 villages
at about 3-30 AM. on 20-8-1978 to
cut the earthen bund protecting the lock
channel and the feeder canil from spil
floods of river Ganga, Timely inter-
vention by the Project authorities had
saved the situation as otherwise a very

high discharge would have passed
through the lock channel and would
have damaged not only the lock works
but also the Feeder Canal.  The situa-
tion s, however, now under control. BSF

are now guarding the area,™

afay afxr £t &Y faram €1 W%
a7 fwar arar /fe ¥ IR fre
faar qr 3% Y& 1T 2 T fear mar
w1 39 gficar w1 qwart afl € a6

g

@ A dmw Wk @ wx w4
¢ ar go Qo wi fagix & gra qaA
qigq fafreze & forl @, quaiany
Wla N 0o ot d o aR
aw W R b Adre
a7 M@ WL H wy wE oWy
¥ AR I WA wZT  EIE qHA
g 41 et AQuiaraddral wgt
x oA § ¥ WrggaR daa w @
oY gust aveg ¥t wdife agw ar
TR AT sy war ) Aam
Fas AT T MG H WYY
sFraz wrwear {1 taw w@ gt
e o QX A KA ¥ wR A
wifow & @y {1

whg v wdr o e E

AUGUST 31, 1978 : o ad

x5 g7 hes.
PUBLIC ACIOUNTS GOMMITTEE
Eionty-NinTiz AND NINgTYV-First Reroats

SHRI P. V. NARASIMHA RAO (Ha-
namkonda): Sir, I beg to present the
following rts of th: Pablic Accounts
Committee =

(1) Eighty-ninth Report on action taken
by Government on the recom nend ations
contained in the Sixth Report on *Other
Direct ‘Taxes’ relating to the Ministry
of Finance (Department of Revenue).
(2) Niasty-Gest Report on parageaph
of the Report of the G »m;urolfer an
Auditor Geaeral of India for the year
137 §=75 Union G rvecunsnt (Railways)
relating to “Collaboration  Agreement
tw Mualacture of Dirscl Engine for
Shunters’.

o givm  wewwr s
(freriz) : Iurswg wgwa, Wi
war A wAT My & wew ¥ wrw w1
@® ¥ gt e e #F v
At Y A AT ANTH TN
s qg & frerarwar g 991 20 wiw
sy et feg ) gt ag fred
foz qeft  war  gwr &1 wOEIT
gr 36 da § weN axgr w1 3w
feararwg § v & wint &
ORI T v & A A1 W qurew
fear war g A a Ot adw & ok
g

Tl da N3 Fafifredt §
Fwigm § fo e S opft wr
e frede @a X o @ oplt &
fwg femr w1 ¥y oy ff qew
& fe gu owe & a1t o g Frwrolt
wk mfeug ¥ vow tx ®% WL

Wi et qeam A

IR WY ;. ag aTe
'
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o griuw weee iera: oy
Y qx ¥ gt MW T oy
£ '

& witm a7 ):
IR ufiwg, & ey sawemr
wEn § 1 AT seear ¥ ¥
# qx wxspTwEW 1 W9d
widt WY 1 wf), {fex o Afgar =
qogt azg A wwar &1 ove AW,
a6 T, Ae-AeA W de-af
R Wt ) W e feet § qaw
arfar &% gu fea wfariz &
gt froafar 2 § wie
€ & Wy § e wied ¥ fewrt
W amy ...

ooy Wiy @ aad A, ag
sarqr ST AW AT g

A% drag wrwedr w1AR AL ..

oft wfver vt ¢ wat A
e

Foraw sy wfer w9}
@ aww H O

it st srwTee vt (W)*
¥ fams W £

23
of Bhakra Dam ousters

W oo e ;o
wi g ... (swwww) .., &l
aTge o {fea Fvw § @rireny
W e Y Grad },,
(wmwem ) ...

MR.DEPUTY SPEAKER: Mr. Bagri
please take your seat. Now, Mr. Ranjit
Singh to present a petition,

(interrgptions)

MR, DEPUTY SPEAKER: Only Me.
Ranjit Singh the floor. Nobody else
will go on record.

(interruptions) xx

MR.DEPUTY SPEAKER: Mr. Ran-
Jit Singh, do you want to present the peti-
tion or not,If you donot want to present
the petition you may not but you must
respond to the Chair,

1w go hrs.

PETITION RE.REHABILITATION OF
BHAKRADAM OUSTEES

SHRI RANJIT SINGH (Hamirpur):
Sir, 1 beg to present a petition aigned by
Shri Baldev 5. Kutlehria and others re-
garding rehabilitation of the Bhakra Dam
oustees.

MR. DEPUTY SPEAKER: Item No,
15 will be taken up at 5 P.M. Now we go
to the next item.

ot wudtw( Tafiar) : Iaveqy WP,
A T FT T E

MR. DEPUTY-SPEAKER: M,
Ugra Sen, plcase take your scat. Now
Mr. Somnath Chatterjee to make a state-
ment under Direction 115.

®¢Not recorded. .
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z1- g2 hre,

STATEMENT UNDER DIREC-
ON us

SHRI SOM NATH CHATTER]JEE
(Jldavpnr& In answer to  Starred
question No. 211 lmwered on uly 31,
1978, it was stated . hanna
Singh Gulshan, Mmum ol' Snle in the
Ministry of Education, Social Welfare
and Culture, Gavernment of India that
no proposal has been sen the Govern-
ment of West Bengal to lhc rime Minister
to organise 1982 Asian Games at Cal.
cutta.

The above answer is incorrect and
was made with the deliberate intention
of misleading the Hon'ble !-lmue md
Hon'ble Members. As early
February 3, 1978, the Chief Minhter of
West Bengal wrote to Dr. P. C. Chunder,
Umon Education Minister forwnrding

I for Calcutta to be ch
as tﬁc venue for the Asian Games of
1982,

On February 21, 1978, Shri Dinesh
oardar, M. P. wrote to . P, C. Ghunder
nion Education Minister about the
said proposal made by the Chief Minister
of West Bengal. In his letter dated
9 March, 1978 Dr. P. C. Chunder, in
reply to Shri Dincsh Joardar, M. P's
letter dated February 21, 1978 stated
the Govennment has not yet decided
whether India will be holding the Asian
Games in 1982 and that when the matter
will be discussed at the appropriate
level, the pr: of the Government
of West Bengal will be connidered,

On May 15 1978, Shri Dir;:h jolrdlr

of All India Gouncil of Sports and was
and is a member of West Bengal State
Council of Sports wrote to the Hon'ble

Prime Minister requesting him to advise
the Edueunon ini:try to hold the

made by the Chiel Mtnmcr ul
I in his letter addressed to
Chunder, Union Education Mmam

Alon( with the said )ecm of May 15.

1978, Shri Dineth

warded to the Hon'ble o e mamr

emnment and it was hoped that a
decision would be taken shortly.

! Clukmnr PW.D.--Mi-
mm.-r, ment of West Bengal also
wrote to Dr, P, Q. Chunder, Union
Education Minister for holding the
c‘-'up Gau‘n‘t’u at Galcun:h and the Chief
inister, West Bengal wrote again
to Dr, P. C. Chunder on June 15, 1
I'or holdmg the games at utta.
Jo-rdu. M.P. agnin wrote to
on’ble Prime Minister on July 5
hg ln reply to the Hom'hle Prime
muter'l letter ﬁ;ll!cd May ﬁ:’h 1978

the said letter dated July 1,

with a forwarding letter was sent.to
Union Education Minister, Dr. P. C.
Chunder.

From the above overwhelming do-
cumentary materials, it is al tly
clear that a proposal of th- Goveram nt of
West Bengal by the (!hld Minister of
West Bengal to hold the 1982 Asian
Games at  Calcutta had been sent to
and brought to the notice of the Hon'ble
Prime Mmhtzr Purdv:r. there w::
that the matter had htﬂ\ hkm up
repeatedly with the Hon'ble  Minister
ot oM o

arch 9, 197 specil re-
ferred 10 the prop of the Gover
of West Bengal -.nd gave an amurance
that the proposal would be considered.
in his letter d.ned Ma lrs. 1978 Shri
Dinesh Joardar, M. a
copy of his letter dated March 1978
wtitten by Dr. P. C. Chunder,
Minister of F.duadon whemn thue

In the circumstances, there
no deuial of the fact that the prnpnul
of the Govenment of West Bengal had
been sent m the Hon'ble Prime Minis-

ter a long time back and it was and is
pending midenﬁm of the Government
of India.

Inspite of such

overwhelming evidence,
the in the dve given Shri
Dhu’::g’ﬁn;h "ﬁ. in mm‘:yto the
mid Starred Que-tlm by Shri
Samar Mukherjee, M. wu wron|
sad nothing but an ampt to

the Hon"ble House.

fwt, waTw wem™ mm
s e oily (o ey g
quen): oy wac et dug e
% myifen qorde 211 ¥ faawr ya
o gur # 31~7-78 WY ey Wy 1
qg 391 war w1 fis way wfewely wie
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weere ¥ puwwmd ad 1982 ¥ gt
R v wvdrar wek w1 Seare vy
ddfy & 8 =ity gb @ o fear &
frult war mar @ fis AT ooy
20 wQrs A ¥ wyRrfr W T
forr oy wewr &1 feafir o forer
durexr & wfvdedt [0 wiw
& Yxw ot sarrdd st
A€ w7 ¥ vy AT gror W v
afwerag vt gfeafear war e Qar
ot woare s aftgwr: fw s
¥ wiady, e wwer st gre
wft gru fag g owersm F, xw
feze g faerfoufas casagc gor
Ty g

nwrr st @ WTW Ryt o

(i) = feder Sreere, dug qaew
aqr qgey, fvwn gary Uy
R afoagwr 159¢, 1978
W

(ii) @ fetw Freme & 15
wt, 1978 ¥ aF ¥ o ¥
s doY %7 24 W€, 1078
wT ™ ;

(iii) v fedw oroerx, dag
arersTterraft Y 1 qart,
1978 wT9X ;

foory violt & wre qwwege @
(i) «frew wme & o Wt
&7 3owd), 1078 wr X
oy o Fafty forwy ot
o 18 el 19788 WY
foqr war s ;-

(ii) o fiotw whrcere w foriw
- 21 weordy, 1978 T W,

Direction 118 28

Frar owme, 1978 W RW
fear Ty wy;

(iii) whrer e i oty formrfoy
fawrr Aot o wfawr vl
¥r fewiw 133w, 1078 %7
vor forewr Iwe A frr
dat grer 28 YA, 1978 WY
* far war av ;

(iv) ofrew dmw & e e
wr fosr weft @ Kar wn
15 %A, 1978 ¥T 9N;

(v) =t fdw Wrae s 1
yarg, 1978 §1 7@ faw®
arq 34y arly & warr A@
N AT 17 I* @ N Ay
v g odr

¥ T AA WY 1082 ¥ gfward ¥t
® wwew ¥ wgm ¥ fag
ws o wmh dm W
Wt wft dwy W W
fom & wg fs  goer

¥ aTe g7 wesmegre ot fe wordy
¥ yart, 1978 ¥ iy gur afeew
s g d 1982 ¥ gfiewrd @t
Wt wawer § wrfar w0t & fog
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[ wer firg gowra]
¥ wqaw A /X G ). areE A%
T oF G ¥ uadfeew e2fyaw
& fratr & afcdroar & apra wr
WA § 20 wAF 59A AMA TAY
qT )

a1 §3  Svr x@a war g
ATy we § fEumawrd 31-7-
78 ¥ arifes wwwdeay 211, faeit
g g wtft ok fY f5 %1 oqfes
WA GUETT X AT 7 aF 1982
¥ ofwarf |41 o1 wigom §) w1
WY TAM HA ST Wz W 9
€ % fowr §, ¥ qeaew § fear mn
AFRAF IA AT & wymT wh)
it gafae wada @ w1 R
U qHag FF & 97w w7 w6k
T A 41 dtawT qaAf, gy
arcifea v den 211 w1 Arfes
for w1, afe 31-7-78 ®1 yEET
w19 ¥ AqT qH owwr F gyfrgw
OF o wrd frafy @ g gy
WX A0 K] JAL [0F AT F W 7

Ric BN
o SHR] SOMNATH CHATTERJEE :
ir, let us congratulate the Minister
for his maiden ormance, but the
Rher T gmve o privige e perious matier
_ good enough 1o admit it unda',l);l’:lrc‘:f;.
115 and give him an opportunilw

explain. In my statement, [ g
gwgn full particulars. He says that the

Minister's I B3 not the
Government's promm

MR. DEPUTY-SPEAKER : Yoy
can take it up in some other form,
ot wwin (3afcn): & oy
HTET §T OF  Sq0eqTr 7 9% g5my
wigar £ 1 wesrdt fawml ¥ g
wst Wit at Fegle agi wwr v o g
i A g & frdt v wier gy

AUGUST 31, 1078

Direction 118 aB

¥ whodft §1 o wd & wR
@ Jmr afafe Qe avpwen afufe
N ot il whiakl R wh
o w€ & 1 fgalt % s
sty wir A
fo vt s figh
# a1+ faw gl
S aff ity ¥ g
o3 \

5 8
ai
44

¥ ¥

5444
"2

FqTvT ' ftrftif vﬁ
on oy §1 fRly & of wngwt
o W@t :

SHRI VAYALAR RAVI (Chirayin-
kil) : On a point of order, Sir. Under
Direction 115, when we give & notice,
nsually the Speaker will ask for the
comments of the Minister and Inform us
about them. The Spraker has to go
through ' the staterpent submitted
the Minister and he has to be satisfied.
Only then he can allow him to make a
statement. Mr.  Somnath Chatterjee
has pow raised a very relevant int,
viz. whether the contention of the Minis-
ter is that a Chicf Minister is not part
of the Government. I would like to
know whether you are satisficd.

MR, DEPUTY-SPEAKER : It is
not a ’pn'uu of order. It is not a ques-
tion of my satisfaction, Mr. Ravi, it is
for Mr. Somnath Chatteriee to decide

it

E

13 0p hrs.

MERCHANT  SHIPPING (AMEND-
‘ MENT) BILL®

THE MINISTER -OF STATE IN
CHARGE OF THE MINISTERY OF
SHIPPINGAND TRANSPORT (SHRI
CHAND RAM) : Sir, I to move for
leave to introduce a Bill further toa mend
the Merchaat Shipping Act, 1938,

MR. DEPUTY SPEAKER : The
question iy : !

;That feave be granted to introduce of
Bi)'l further to amend the Marchant Ship-
ping Act, 1y38™ - -

The motion was adepled.
SHRI CHAND RAM : 8ir, I in-
troduce the Bill.

*Published in Gazeite i"f lndilzm:-adinlry, Part II Section , d,ud gl-l-?‘-
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SUPREM| zcouu,{}]mcns (CONDI-

TIONS OF SERVICE) AMEND-
"MENT BILL*

M&. DEPUTY-SPEAKER : Now
Shri Shanti Bhushan's Bill. 1 think Mr,
Rtvdoindn‘ Varma has been authorised
to t. .

THE MINISTER OF PARLIAMEN-
TARY AFPFAIRS AND  LABOQUR
(SHRI RAVINDRA VARMA) : On
behalf of Shri Shanti Bhushan, I beg to
move for leave 10 introduce a Bill further
to amend the Supreme Court Judges
{Conditions of Service) Act, 1958.

SHRI VAYALAR RAVI (Chirayin-
kil) : On a point of order.

MR. DEPUTY-SPEAKER : Notona
point of order.

SHR! VAYALAR RAVI : [ think 1
can read the rule.

MR. DEPUTY-SPRAKER : Motion
moved

. “That Leave be granted to intro-
duce a Rill further to amend the
Supreme Court fudges (Conditions of
of Serviee) Act, 1958."

Now Mrs. Parvathi Krishnan, you
wanted o oppose it

SHRIMATI PARVATHI KR1-
SHNAN {Coimbatore} : 1 oppose this
on & matter of prinr,iple. because  this
Governinent is insisting om  treating
Parliament in a most cursory manner.
Again and again, we are having Ministers
come forward with this memorandum
und=r Direction tgB : and what, Sir,
should be a medicine, is being given to
us¢ by these Johnnies as daily bread.  We
do not want this kind of daily bread.
The point is that here, we have been
asked 0 allow this Bill to be introduced.
Tt is something which is not -of a crying
urgency at all. I can appreciate it if t
was genuinely urgent : and a Selec
Committee could go nto a matter which
is affecting the whole scctions of the
prople, as we did yestrrday and  conceded
it to the Labour Minister—not  to the
Miniiter of Parliamentary  Affairs, but
o the Minister of Labour. But here s
2 Bill that Gover has been pond
ing aver for such a long time ; for only
;i.vﬁn‘g something more to a section al-
ready privi . ‘Therefore, there  was
more’ thas entugh time for them to
wait 4l the next session.  So, why this
crying burry that they should bring it in
and again ask us to give them leave to

» Amde. Bill 30
introduce it under

Directi
which applies to the next Bill whid':.ko
has the same cml::n:h: ln is for this
reason, O nC] t i i
i ’ti':m?r 1p; object to its

MR. DEPUTY-SPEAKER : You
oppose the introduction of the Bill. The

wording is, ‘‘ oppose the introduction of
the Bill.”

SHRI VAYALAR RAVI : On a
point of order. I draw your attention
to rule 65 (3) which says :

**The period of notice of a motion
for leave to introduce a Bill under
this rule shall be onc month unless
the Speak 13 the ion to be
made at shorter notice.”

Now, here is the direction which is very
clear. Dirction 19B says :

“ No Bill shall be included for in-
troduction in the list of business for a
day until after copies thereof have been
made available for the use of mem-
bers for at least two days before the
day on which the Bill is propoted to
be introduced : :

Provided that Ap; iation Bills,
Finance Bills, and such seccret Bills
as are not put down in the list of  busi-
ness may be introduced without prior
circulation of copies to members ;>

‘There is another proviso to this, which
the Ministers are using. It says :

** ... Provided further that in other
cases, where the Minister desires that
the Bill may be introduced earlier
than two days after the circulation
of copics or even without prior circula-
tion, he shall give full reasons in a
memorandum  for  the  consideration
of the Speaker explaining as to why the
Bill is sought to be introduced without
making available to members copies
thereof in advance...... ”»

Now. this is for your mtisfaction. If
this Bill is not that urgent—the reasons
cxplained indicate that it is not that
much urgent—can direction 1gB  get
precedence all the time over the rules of
procedure ? :

SHRI SHYAMNANDAN MISHRA
(Begusarai) : I have also got & sub-
mission 10 make in regard to this.

MR. DEPUTY-SPEAKER : There is
only a provision. ... (Isterruptions)

Publithed in Gaxctte of India Extraordinay, Part IT Scction 2, dated 31-8-98



3t Supreme Court

SHRI SHYAMNANDAN MISHRA :
Every Member can make a submission.
my complaint nst  the

1 bave
Chair. 1 have to make a submimion to
the Chair about this. Has the Chair

kept & count of all such Bills, about
which prior notice had not been given 7
mﬂ utzmnﬂooddmﬂa 5‘“‘
y has Chair persuaded itself to
the reasons that have been ad-
d by the G in this matter ?
Mlarnll.il’thereu:pwvmonfu 2
days’ prior notice, there is some meaning
mbedmn “l:hcmaning is thu

study the

%I

be in a
)¢ ative compe(abce
aspects =gf“.the matter. If we are
not given that required time, it is obvious
that we are not in & position to do our
job properly. The Chair bas to be the

%

: 1 know
(hlt.'!‘hllmllwuheptm the Library
on the &h—tw days prior. At the Pub-

unter, it was distril on the
sgth uwnkomtlothcumhwnm
the ggth night; it was distributed on the
agth night. During that day, it wms
kept at the Publication Counter.

SHRI SHYAMNANDAN MISHRA :
That does not complete two days.

MR. DEPUTY-SPEAKER : Today
is the gist. Mr. Ravindra Varma.

SHRX SHYAMNANDAN MISHRA:

No, Sir......
SHRI RAVINDRA VARMA : Mr.

a8
iilhmﬁhdﬂe. But I can assure the
that

Is concerned
ack of chivalry, there
jilt any Jnll

AUGUST 31, 1978 Judges (Con. of Ser.)
Amdt, Bill

w

SHRI RAVINDRA VARMA 2 Mr.

HEH
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H
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g
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SHRI RAVINDRA VARMA : Iin-
troducet the Bill.

12:08 hrs.

HIGH COURT \JUMES (GOND!-
TIONS OF SER IGE)

THE MINISTER OF PARLIAMEN.

3

TARY AFFAIRS AND LABOUR (SHRI
behalf

RAVINDRA VARMA : On

of Shri Shanti Bhushan, I to move for
}’:nig‘;nwi Bill to um:g
Service) Act, 19854. ¢

MR. DEPUTY.SPEAKER 1 The
question is :

"Thtlenvehegunwd hinlnduce
a Bill further %0 amend High
Jud’u (Conditions d‘ Suviu)
Act, 1934.

n-&umm.

RAVINDRA VARMA : I
tmdmfthc!il.

2a-0p heos,

BOLANI ORES LIMITED Ul
SITION OF SHARES
COELLANEOUS PROVISIONS BILL®.

Mm mmnuvumm“ﬁ
beg to move for leave to

tintroduced with the recommendation of the President, _ y
*Published in Gasette of India Extraordinary, Part 11, Section a, dated gr-8-1978
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Bill to ide for the uisition of
shnres the Boluni Ores Limited in
ublicmuerutmordcrmlervebem

mtkdthenawmd»&dﬁulc

interests the mmsl pubiic. nfn.uomi
therewith or mcldcuu! dlereto

M& DEPUCY-SPEAKER : Mr.

uglu Roy, wehave motreccived any
msolice.

SHRI SAUGATA ROY (Barrackpore):
I have givea notice. You s;beck it np.)

MR. DEPUTY-SPEAKER :I do not
haveit here.

SHRI SAUGATA ROY : I gave it
before 10 o'clock.

MR. DEPUTY-SPEAKER : But, any-
how, I will allow you.

" MOTION MOVED :

“Thatleave begranted tointroduce a
Bill to provide for the acquisition of
sharcs of the Bolani Ores Limited in
public interest in order to serve better
the nceds of the nauon lnd to facilita te
the pr and d t in the
mlercltlof theg: pubfu: of national
steclindustry and forrmatters connected
therewith or incidental thereto.”

SHRI SAUGATA ROY : My remson
n-ni muoducnon of the Bill
u not that ogomc the take over of the
shares of zhei h:leOru hrm&d but
my opposition is to the Minister for bringing
such picce-meal legislation for their own
local or sclf gains. The Bolani Ores is a
small company. It was started some time
back with the collaboration of the Bird
.. In the g0 years that it has
been in existence, the Co. has been
ficeced of all money and now we are
taking over this company.

AN HON. MEMBER : The bird has
flown away.

gi

SHR! SAUGATA ROY : The bird
has flown away; 5o many othu birds have
flown away. Now the Government is
coming forward in undue haste to bring
l‘arwnrd this Bil

My question is whether the governmont
is guing to come forward with & compre-
hensive Bill signifying  government’s
attitude towards private iron ore mines
because besides i there are other iron
ore mines; there are the Tata's mines,
nothing is talked about it; there are a
l.mnumberoﬂmmmmu in Bada
Jamda; in the Bill nothing has been said

about them; in Goa 8 kars
and ahw;u'lu lrenmumahn; mm
rupee:.

MR. DEPUTY-SPEAKER : Do not
go into other matters.

SHRI SAUGATA ROY gh‘;e hq'm.
eammg oni

Onm,hehulenuboutthe'l‘m's updve
minc and he has cared to introduce a
Bill to take over Bolani iron ore mines
and so I am opposing the introduction
of this Bill, it is & matter of political ex-
pediency and not of legislative compe-

THE MINISTER OF STEEL AND
MINES (SHRI BUU PATNAIK) i3 the
hon. Member cared to go into th
statement of ob;em and reasons, 1 do
not think he would have made these
observations; he has not got the time
for that, Governmental y owns 90.5
per cent in this company and
ong-_r.pucenummungtoqg hklu

ing to be taken over If you kmdly
1§° e of oo pupet pex R 106 thare;

¢ value of one e per 100
thltuw,soo lfyoulook iatit, instead

to Goa and other pfu:e- ym
wﬂfnce that this is an area on which
Steel Plant d and :h-t
this Bill had been brought.
mﬂ have come earlier. The eompnnz
has been like that b it was
by undesirable people and that is why it
it being taken over.

MR. DEPUTY-SPEAKER : The qucs-
tion is :

That leave be snnted to intro-
duce a Bill to provi for the aq_uiithn
of shares of the Bol
public interest in uder to serve bemr
the needs of the nation and to facilitate
the promction and development in the
mterests of the general public, of
national steel industry and for matter:
connected  thesewith or incidental
thereto.”

THR MOTION WAS ADOPTED .

SHRI BIJU PATNAIK : I introucet
the Bill. ’

introdacad with the recommendation of the President.
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12.15 hrs,
MATTERS UNDER RULE 377

(i) Priuz MiNwrer’s RerorTED LuTTERs
7o Cutxr MINISTER OF ANDHRA PRA-
DESH

SHRI G. NARASIMHA REDDY
(Adilabad) : It has been reported in the
Times of India dated 28-8-1978 that the
Congress Opposition Leader has staied
in Andhra gradﬂh Awscinbly that Shri
Morarji Desai, the Prime Minister of
India has written letters to the Chief
Minister of Andhra Pradesh asking him
to exempt 2aa0 acres of land under sugar-
cane bc‘nnzinq to a former  Raja from
the Land Reforms Act in the State.

By writing such letters to the Chicf
Minister of Andhra Pradesh, the Prine
Minister of India has not onuly intercfeied
with the State administration but alse
asked the State Government to act against
the Land Reforms Act. The .ﬁ’rimr
Minister is not at all empowered to write
such letters. This action of Shri Morarji
Desai has tarnished the image of the
Prime Minister of India and acreated
doubts among the law abiding prople of
this country whether the political parties
which rules our country are not serious
in implementing the Ats which are
legistated on. the contrary they would
issue instructions to the concerned authori.
ties to break the rules and go against the
existing Acts in rrmvcting the persans
to their liking for the reasons known
to them.

The Prime Minister should place the
capies of the letters written to the Chief
Minister of Andhra Pradesh on the Table
of the House and explain the position to
remove the doubts created.  Othrrwise, as
we all know the image of politicians hefore
the eyes of the people of this country:
(An Hon. Member : Not politicians, only
the Prime Minister) which is going down
with great speed by our r«rﬁwmancf. in
the House and outside the House, will
further go down by such actions  of the
Prime Minister and  ultimately peuple
may lmse confidence in the democracy of
our type itself.

(ii) Repor7ep STARVATION DEATIs v
Binar

N v fan@ (awEe )
Iaq wgvey, & fame 377 % gatq
wafy wiafa & wfeasafia o
wger % fean “fagre 7 qa § oW
I WYAT WY R @y g

AUGUST 31, 1978

Rule 377 36

fagre # oy ¥ wivwat oo
difer it w1 moere W
W1 & aradfgm ¥ apere agpaa
w1 wa, oforw erww dwyi o
oA & ag A, gAKt syawdd 6
I 7€ | woETe 7 0% waeT e
A awer ofaer qv, 3ewr fraty aft
feay 1 wWrmgr fi@ § s wrer &
dm & qet § &g wE fea, 10
g WiA-sTA gardl wiw gt #
T4 0y, fa=y gome @Iy 20 GnE
arx sgrgay e 8 Fr af, faewy
afiar gur fF 20, 21 W S e
A # A AR MY, W
Aravar, v wegv, fawr Wreye
0r AN 9% YW & Axvy gU ¥W
g & wa ady 1 AwAT e g
w97 4 gigw avmi kA 5 forY &
Wt oY, §gg Uy Hqga ww oW
F7 wFeqrFIWT 21 547 It faar g
gAY avg mayT w1 wiEa A 6 feqi &
g% 91, IH AEAE WW & off
fxareas fipr & s fely arey femar )
w7 feqfr gt fame § ot fakewx
wraye fadr g Ay Al famer
w gy Hagoay §, A aewi Wy
fag g7 v ¥ qo # o afew ¥
wrar At wAm e A feyg
TeETe WA # m nd o gk

g

cufen & X wETL § fadew
#on wigm § fr difer fagre
% ofws & wfas wgaar feam s
frim &

(iii) Communaz Riors ¢  PornAusur
{Nonts Ancur, Tamts Napu)

SHRIG.M.BANATWALLA (Pounani) :
The shocking ¢communal _situstion in
Pornambut (North Arcot, Tamil Nadu)
involving safety of Muslim minority deserve
seriow considerstiop. Two Muslim Indics
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have been burnt, maay persons have been
i:‘[ured, mosque destroyed in the night
Friday, 25th August. The partial
attityde of the police with indiscriminate
arrests of innocents has ‘also created a
panic among the Muslims. The communal
situstion in Tamil Nadu bas been deterio-
rating for the past some time with a series
of commumr riots directed against the
minority. This situation calls for effec-
tive steps by the Central Government
in the interest of the security of life
and honoue of the minority. To restore
immediate confidence, the Government
should make a scatement forthwith.

Permit me a word about Hyderabad.
The communal situation  thore is
shocking.

MR. DEPUCLY SPEAKER : No, I
am sorry.

SHRI G.M. BANATWALLA : Itis
on the same matter,

MR. DEPUTY SPEAKER : There are
several other members who have gliven

notice under g77. Mr. Banatwalla, I am
sorry.

(iv) Ruswrvarion or Szars rom
Bacxwarp CrassEs 1N Szvicas

Y tm wnde fag (fesq wx)

et wgrew, fraw 377 ¥ agy |
fasafafqa 197 &Y qC (7 57 &7
. femrar wigw f

gy W & W AT -
& %o ¥ oy fwar 9 fe Ty
R WA T ETET FRAFC WA W
w{Aawt ¥ wrwe 9T 25 wrad
% 33 Bra fest aqt & fagaerdt
Brrl # wyean fway Wiy Riww
wENT & A9 vy Ay e et
a Fhr ¥ aw I & ax
g7 fear AW srdnd afl Ay ok
¢+ Wy wadfts wem AdT 9w
w1 ufet wrefty g3 odl &
97 4w T O we F g
Wiy dare gey a1 wodE ¥
19 w47 9yar Efe T IR e ®
qff & REM, R AA TERE AL
§ =g §fe wrer wRwe wifw

BHADRA 8, 1900 (SAKA)

Rule 377 38

W foie 22 wiw gl v
ararc 9 fred wal &Y wyoAw 3
# war = syagfor st
I

fae s et wam A Hfeaa @
Aoy Sar St gy wivon aw
AT WX RE I AT FHT FAAHY
waw & o 21 s goely Y 4
% wuo Slt ¥ Qo wew §
3% gAY IF  WET ) sfeaad w1
o q a7 Aff ! Wy 3§ e
IE do My wEwW T ¥
*qI W7 e €1 a1 A, wfs
fog qag  do nfay weaw o= ¥
JGERT WTET  FTATEL HWT B
fa & weary ¥ qar+ feay a7 3@
saq  Wiqar wa@ wdr WA #
witr § | fow wwg dfer wfex
o o A aq feav ar L, .
(wwwm ) ..

JAEAW AGAE : WIS WTT
gz § afyg)

Wt rewdg fag: & wwid
aw & ag oY Qe W § e fosd
it & dafrs e awfos ofc-
feqfoad} ¥ uw arq & WI ®W 6T
et wre qrar g ? @R EQE
feogr ad sdvr (ARQ eTw W)
& waare ag oy ay § i ew Ao
W EErd Awfal § 56 Wl
wary  are foed wrfwl wr QW
sfade & WY v wfafafoe § Wi
fadra Sioft o Avefar & Ig wredt
® wQa § ) wum A o o AW
AW FTCErC QAT AKX TE AT TR K
ardft fe fredr et wr sfafafica
woerd Atefedl ¥ I o oew
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[ v qadw fax)
¥ wJoe ¥ vaay g wvar @ w0
wOw T ¥ wweArgrarary  Afew
56 wmar  wrardr w1 sfafafes
acerdr Awfeat ¥ qaar =% § fow
F wAT gHT qew & o Agl s
awy |

ariga & fagd @i (wwwaw)--

MR. DEPUTY SPEAKER : Please
read only what has been  allowed.
If you divert from it, I will ask you to
sit down.

SHRI RAM AWADHESH SINGH :
Only one word.

MR.DEPUTY SPEAKER : No. Please
read the next paragraph.

st ow wwnia fex : Ew AW
s@AEfE  OFY FoEr STHTET SR
N wiWArd! ¥ WET 9T wredw
&1 wi¥w ey el F frr arw
wakarr  gheaa, aifzafadt £ awg
T W yE wppA Y A faoer ot
ST Y JETA Fvar W | wTET wE-
&7 FHwE FoyAAT ¥ W a
feot anl & faqg whg dwrai &
N Ay A& fqe  gamg
dwd afafr a7y w1 wew w1 Froky
fen w1 & sEC & A
&g ¥T Ad% HE & wdw won
wgn f fe wd g wr o Wt
wre w3t Afrw afae v falg et
oA Wi w3 Fedw i v
¥ g fy vk I w0 W W
witwr  agw v L woww A
¥} & wridw & agi fed oty W aww
AT S Qe w1 gwA-
wl I i feke v § Wi oG
fowd qw faoyy wfe s oy ¥ iy
o e Igwr i ewr 3

AUGUBT 81, 1078

Bule 70 o
ymaw wgw . ofy iefy o

ot @o o Wt (fegdt wyww) :
Iear Agew, § x@ awmy ...

-ﬁmm:(mﬁgt):m
wrw, A EE fag

JORW WA ¢ TgA W @3
T

ot wex www ; awA g Sfag
<t Arvarw ot iy go €, s
W oaere wrwifge s ga % e
waYagt a1 wraAd fasd 1, ()
rardi Aew awfeat agi wr€ gt &,
warre awfgy, I 6wt
1 agi ATFC W

Jnerm W : faeer W
arew, w9 g wiwdt & areT vy el
2 am A it gen
warar e ’fﬁ t Plessc take your seat,
(v ) |

o gfeom mpge . (e )
a9 &1 wikw fagrme wmwaw g,
wfag o7 W owg @ fadw s
R §) .. (wwwm)

MR. DEPUTY SPEAKER : Mr,
Harikesh Babadur and Mr. Yadav,
please take your scats. I you want to
persuade any Minister, you can do so,
This is not the way to raise it in the
‘House. Please take your seats.

AW E ;g W @
fewr gt §1 .. (wwew ), .

ot ghednegrge : wg T & o

'MW@Q:
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FTCEN WA : WA AE AP
frgar wt o1 q@ fuq & afer
o # & agy Wy gy s iy

Please don'’t waste the time of the House
like this,

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK) : I
will go afterwards and meet them (Inter-
ruptions)

MR. DEPUTY SPEAKER : Nothing
will go on record. Only MR. Negi wi
go oa record.

(v) Rerorren FLoons ix Urran Kasm}

Wo qo At (fegdt marm)
Fverd wgza , § fre¥ sovg Wy
gy gy far IacedYy # g
7 g fosiw o1t wriwged feafa &
tax way & for e § afy-
wrfedi Fgwarra i yrawsrdary W
AATAITAAT & Areyw & WY gw Al #
TR araErd fam g wiew
agt WY F AT N Rgw fomr, Sw
£ 97 WIET  GITEH AU 1S
orefiy  ®T g U aTeIT ¥

T gegfawrQ 3 § IEM WY

¥t feafasruqwma amywromsy
w7 @ § oy wgifame v 8 &a
#§ wfawrd f1gu omr 7ZA ¥ Arel-
fiomar & zrverd Af & ar W@
wre g & fewfr w1 ooy oot &
fE agf wATTTR & GTHA WA
grad; FpeEw W WA
w1 R w & aerw fgsdy grward
I} qram A Nefwgd  wral o
gt qam Py ¢ | I|ERAS
w g wear dargy a% £ o
drarey T dited-avqw a% W
g R wrew TR gwenei W
araerdl, @q § W A F ol
w of off wpvr afl W @
g ¢ ) xady o o o

BHADEA 9, 1900 (SAKA)

Rule 371 42

ot I s w1 Od §T @rEA
wra § T ¥ | I waa
sege 7= g o § ) & AR
vt ag ¢ § 1 TN gourAErd
varirn afgsfat & o aTw o
ft {1 ad fedEsrd oy (WA
Feqr wi 7, fsfr w1 o
W ¥ 1 6 aw ¥ wiw wefa w1
wgfs w7 fowm & gl ¥
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fgarw WY EG € wre ag AR

ot @ ger fovwE @
worfrar we ¥ v sy
qwifer wr oy feafr  ®7 e
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[sfr 2¥o q®o i)
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The kharif Pnddy in about lakh
acres in West Godavary, krishna, Guntur
and a part of Prakasam districts and in

land arca sbout 20 lakh acres in

ri , Mchboobuagar, Warangal
and Medak districts of Andhra Pradesh
has been bably affected by heavy inunda-
tion following record rainfall in the last
threc weeka of August, 1978.  The South
West monscon in Andhra Pradesh this
year has smashed all previous records,
registering more than double the rainfall
recorded in 1975, which was said 0 bea
very good year,

According to the authoritics, during
this scason, one cyclonic sturm, two depres-
sions, and three low pressure systems
occurred,  Thelatest depression of August
14 and 15 had affected all parts of Andhra
Pradesh except the districts of Nellore,
Chittor, An pwr and Cuddapah

Ay a result of the record rainfall, several
streams like Buiameru, Tammleru, Yerra-
kalava etc. and the unpredictable Kolleru
lake in Krishna and West Godavari dis-
tricts have spread a sheet of water over
thausands  of acres of fectile lands since
August, 1, 1978, with no prospect of
the standing crops being salvaged,

In West Godavari District, which has
made remarkable strides in food produc-
tion in recent years, the paddy in 1-25
lakhs acres of land was  aflected hesides
other crops in onr more lakh of acres,
while in Guntur district the paddy of
1t lakh acres of Jand was damaged,
besides the damage of paddy in 37.000
acresofland in the neighbouring Prakasam
district.

According to reports, 2-1/2 lakhs acres
of paddy ficlds in Krishna district have
breen inundated, besides o000 acres of
sugarcane crop being under submersion.
About one and half lakh acres under
pulses, gurundnut and cotton in  the
upland areas of Krishna district have also
been affected due to havy moisture,

Same of the districts in Telrngana have
rrporred considerable damage t0 v
brcause of heavy rains,  For example,
in Warangal district, about t,10,000 acres
of jowar and 1,50,000 acres of pulses,
11,000 acres of groundnut and 40,000
acres of maize are reported to have been
sffeccted,  In Medak district, about 1° 07
takh acres of Jowar, Bo,no0 acres of maizr,
54000 ACTCS of pulses, 10,000 acres of
othweeds and 13,000 acres of other food
ernp and 2,800 acres of paddy have been
reported to be damaged. In Mechabube
nagar district about four lakh acres of
Jowar, 1.50,000 acres of groundnut, one
1akh acres of castor, 1,25,000 acres nfhli::ﬁ‘
on= lakh acres of ragi and one and a
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lakh acres of pulses have been affected.
Foljowing breaches in tanks, aliout 10,000
acres of paddy weie submerged.

In Adilabad district, there is extensive
damage to crops in black cotton scils and
low llyﬁfwg areax were aflecied.  In Karim-
nagar district total damage 10 dry acps
aver an arca of about three and a half
lakh acres was reported.

The inundation of lakhs of acres of fertile
Jands this year has once again expuse
the failure of the State Government in
providing. drainage facilitics in  this agri-
cultural State.  In fact, 20 tnuch has been
said about the drainage works in Krishna
and Gudavari deltas for the Jast decade
aud a hali and several crores of rupees
have been collected as drainage cess from
the agriculturists in recent years, one
wonders what happened_to all the moncy
collected and the works taken up in  this
regard. While the drainage levy was
collected from the agriculturists in the
areas which were prone to flood damage,
a similar Irvy was collected from the ryots
in the Godavari drlia area for the cons-
truction of the new barrage across Godavari
river. But both the works arc only half
way through and the agriculturists in those
arras arc facing some havoc or the other
every year.

Flood control is a mnational problem.
Many States, like Uttar Pradesh, Bihar,
Assam and Orissa, are facing this problcm
for the last many ycars, hesides Andhra
Pradesh, Since the Centre has not taken
adequate steps in this regard, every year
we are witnessing a huge demage  to our
standing crops and a lot of miscry to our
farmers.,

After touring the flood-affected arcas
on 2¢-8--78 the Chicf Minister of Andhra
Pradesh, Dr. M. Chenna Reddy, announ-
ced relicf to the agriculturists by providing
g0 per cent subsidy in the purschasc of
sceds, one-third subsidy in  short-term
loans etc. But this is far from adequate.
to meet the present needs of the farmers,

At least Ry, 250 as subsidy and Rs. 200
ns long term loan per acre for wet land and
Rs. 125 as subsidy and Rw. 125 as long-
term loan per acre for dry land and one
bag of complex fertilizer acre should
be given, free of cost, to the farmers who
were affected by recent floods, This is
the minimum which the Government
should do immediately,

Also the tanks and canals which were
affected in the recent floods should be
repaired at the earliest.  As' a Jong term



47 Matters under

(Shri K. Suryanarayans)

measure, the drainage systcmns should be
undertaken ail over the area. In fact,
they should have been completed long
ago. At present there iz no worth-men-
ioning pr ion to fi s and agricul-
tural iabourers from natural calamities.
The Government should start long-term
protective measures like crop insurance,
cattle insurance etc. to provide timely
relief to the agriculturists.

To meet the expenses of long-term
measures Jike conatruction of drainage sys-
tems and other major repairs to the eninins
ones, the Central Government shoul
iend its hand to the State Government in a
big way.

A national plan to control floods shouid
be undertakken immediately and thus
provide the basic structure, which is essen-
tial to increase the production of agri-
cultural commodities and save the farmers
from natural calamitics.

(VH) Baroxred TrACHERS' AGITATION
e ORimA

PROF. DILIP CHAKRAVARTY :
(Calcutta South; : Sir, I thank you for
permitiing me to raise a raatter oru?em
public importance under rule 377. It is
good that the hon. Minister, Shri Patnaik
is_present here, as alo the Education
Minister,

On the 16th of August I have received
a mmber. of lzlnun from the teachers
of Ovima ahout their arreats and I have
bean in communication with the Chief
Minister of Orisea in my city us the
President of the All India Federation of
Educational Associations.

This relates to the arrest of more than

a thousand rrs in Orisma  since
August 16. The teachers of alf nmn:::
in Or are trying for quite some time

now 1o secure satisfaction of their 15-paing
Charter of Demands, affecting, 585.000
teachers and m-&ncj:ing staff. In ¢he
process of the movement, xix teachers
including three lsdy teachers lost their
lives in a fgul way accident, while they
were on their way to a rally on gth March,
1978, Of counse, that is not your fes.
ponsibility,

A mavive demonstration was beld on
March g, which unfortunately had no
effect on the Government, : s
the teachers after waiting for five long
months had to start a Civil Disobedience
Movement and more than a thowsand

teachors of all categories have
courted arcrest, < already

You should know that I had to court
arrest several times during Congress regime
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a a teacher, The need of the hour is
ccandlinoﬂ attitude nll'thf part of

y & hip
Union Mim'ury';:f ﬁduuaom md%du
Welfare, release of the arrested teachers,
negotiations with them and resolving the
deadlock,

THE MINISTER QF STEEL AND
MINES (SHRI PATNAIK) :.Wit‘h
your permisnsion, Str, I would like to inform
the hon. Member that 1 have received
information from reliable sources that
the teachers’ agitation has been withdrawn
at the intervention of the Chief Minister
of Orissa.

pes

(VIII Ryrorten Kitsino o Hamjaxs
™ Prems vitLaor I8 KARAMGAR!
ANCHAL OF RONTAS

SHRIMATI PARVATHI KRISHNAN
{Coimbatore) : Sir, ¥ wish all the matters
raised under Rule g7 have such an
immediate response,

1 want to raise a matter of urgent pa.blic
imporance under Rule 377,

On 28th August, two Harijam— Saryu
Ram and Ram KritRam of Piprivi_l]x;ltw
in Karahgar anchal of Rohias were killed
outright by goondas hired by landicrd.
The two Hasijans were returning to their
village after participating in a demonstra-
tion at Sasaram ol,miud by the jocal
Communist Party of India commitice cn
the previous day in protest inst the
dastardly murder. It is stated alec that
Saryu Ram was chased by the murderers
;n?n:hen killed, whilr Ram Krit Ram
was first shot dead in this house and then

his head was chopped off and wken away.

N The ina’ld‘n:t was one of .h:"i“ that
ave been taking  place over ¢ tmany
months. We have been rmpmlly
drawing sttention to the fact that the
law and order situation in these arens in
rapidly deteriorating and the victims are
Harijans and icultural Jabourens. A
few days earlier heinous crimes were come
o) in ' 1, Jr and .: (W 4.
bandh took place on aist August. Ov
24th -a5th t the Barauni-Bagworaj
bandh took place in prows: against the
murder of Shri Sitaram Mishra, a Cr tnmue
nist MLA. Until now the persors who
carried out these dastardly acts have not
yet been arresied.

1 call upon the Government 1o take
serimn note of these continaing acts of
murder and attacks on _innooent perple

I, Tl ey
ae 103 .
situation an the Coyrmment M
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% "fom vuu“m indulging

of violegce. Communist
?ty of lndh wmn ﬂut on the 7th
will start’ an All-Indis

s‘m.wmt all these sorts of acts
Harijans and the common

(ix) an PROBLEMS OF RESETTLE-
MENT OF DANDAKARANYA REFUORES

PROl:h S‘AMAR GUHA (Contai) :

am than| to for permitting me to
raise 8 matter almurgem public importance
under Rule 477, )

Faili '?h raise 1)‘:: di:;ue of the :;_.eme-

t e ATANYA ugees,

wm!:?ch would have obliged the Government

tomake profypt statementabout the wretch-

ed mass of the victims of partition, I am

maklng this effoct, on the last day of this

to deaw u:_z attention of the

ent to deal with their problems

with.:ympuhy. undenstanding and hu-
manitarian approach.

ﬁ House rightly reacted to the reports
of In! ng of Hm;am several occasions
but sirange tz‘n mimed the attention of
this Mousé that more than 2000 Harijan
children and old men have been virtually
sujected to unnatural killing by delibera-
tely denying the Dundakulnya denerters

vod, and | aids,

in order to cnmpel them to go back to
the Dandakaranya sreas, And about 8
of them became the victims of police
firing »s well,

More than 100,000 refugecs, as some
kind of a wreiched mam, without any
means to sust Jves as h
being? have, now gone back to Danda-
karanys, and about 40,000 of them are

il in West Bengal. These practically

umanised and wmpleu-!v pa:rmed
rome of people belong to  the arijan
community. I would urge the Government.

To provide prompt economic
and oth\-r resources to the Dandakaranya
returnces for thaiv speedy economic and
social resettioment.

2. Not to disturb the remaining
refugees of Dandakaranya in  West
Bengal but to allow them to rehabilitate
themselves in the Sundarban areas by
their own eﬂ’on

SHRI DINEN BHATTACHARYA :
How is i pomible ? It ix not posible.

PROF. SAMAR GUHA Not possible?
You find your own old filer. You people
told them thousand times that they can

be rehabilitated. .. (Iwtrruption)

Re. Incident of
stone-throwing t Boat Club
DEPUTY-SPEAKER : Prof.
Sunu Gulia, you pleasc continwe with
your statement. . (Intersuptions) Prof, Samar
Gaha. ¢ither you vead your. statement or
anhiug will go on reooni

(Intorrapéions)+

PROF. SAMAR GUHA : Whyshould
he interrupt me ?

MR.DEPUTY SPEAKER : You ignore
him; you continue with your :hwmmt.

PROF. SAMAR GUHA :No.3. To
g:pcrly revive, m:onstitute -nd mcuvue

of these Barijan refugees.

12 ¢6 hrs.

RE. INCIDENT OF STONE- OW-
ING AT A BOAT CLUB MEETING
RESULTING IN INJURY TO SHRI
ATAL BIHARI VAJPAYEE

SHRI KANWAR LAL GURTA :
(Delhi Sadar) : Sir, I do not wint to
interrupt the procccdmgt of the House.
But & serious incident has taken place. My
collenguc here was stoned by Cong. (l)

supporters. See the blood and his con-
dmond Thn%-!hougo shoul;.l take a serious
view it. e « (I) leaders were
there. They were u:'ﬁlng) i ‘they were
throwing stones at us. This is a very
scrious matter. Ttwillnot be tolerated . .
(Intrrrvplions)

SEV ERAL HON. MEMBERS : Shame,
shame !

SHRI KANWAR LAL GUPTA : The
Minister js bleeding. We will not tolerate
these goomdas, If the police is unabie to
tell them, we willface them in the streets.
(Interruptio; s)

MR..DEPUTY SPEAKER : Let Mr.
Vajpayee Speak.

ekt (e fegrét i)
Fvsrer wgven, feeeh § R Sraviiof
aw gt gt & vE ¥ wfy wwwd
fady ¥ wO & g s @
Al & wyh wyfeat o ae w3

SoNot recorded,
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[siY wew fagrdt aroday
asfrgi AT wqq & wig ¥
vrw wfafafa dew A, Surews wgy,
aTR O AAcew ot fear § Foradly
TR AR Fv Y | g AT AR
@ f5 agr @ w1k faay & feg wig,
AT Ed SR & & fag aget
T QF ¥ JAT WAF THAT ¥
arar & 1 %9 & fawd & fqgaar
1w agr WAt $1 oF dar
™A e W 1 e
T ¥ g gar gar &1 ) A¥fEa
gR grar qEAr fF T I A
sl q gAY Al e 1 eER
grarmd 1 FrmofrraT T gee
& S wrgar A1 IF AT I 93
W) Wy T AT AT § IAAE Y
wifea @yl a1 3G wavard
— (=)

ot Wwr e qew : & AT wn
g1

@t ww fogr® wwddy ;&
frdr A7 XX N grawg Qv #
g

g% wrafia A
w1 LA )

oft e fagrét st : e
argy ¥ ¢ wwg At ¥

sidwcamaen : (fromd ¥
qerg § 1\ & WAy g A€ ATH-
wasx for am § 1 ®:
wgft ¥ A wmwsar f oo &
warx & fag dare g

ot wew fgqrh wwddht : W
1w i

it e

AuguST 31, 19%

stone-throwiny $2
at Boat Club

WterT e ol fesid
FME AW ¥ 1 R FE™ SsTr
qr ? gt weliie wrmiamidy ff )
afe xaar oy wama ot § fe
weerqifufewe wnar wey § o
gt & el wiei G e g
RGT AX FT )

ot wrEw fagr?t qrwddY :  IeTenw
wgrm, &% wefegl €1 qmr o ¥
gor ¢ Sw A W g ¢, fesd
et & w e ogd @ wmed
N Ty g oo 1 @ b
wz qfaw  wiewfai & fasg wrd-
ot W ¢ famtfadiglew &
M qrmw ST R §, W
sTavgE e O sy 561 ) dlew
agfgar qf g wnefr off o &
h:ﬁwm 97 | WRT Q% T«
At w1, A8 A e wgfaw

LG 4
e ot & 1 Afew & wegmig e
g1 & awd ard wefic ey Al
fed

MR. DEPUTY SPEAKER : 1 think
itis very unforinnate that such an inciient
should have taken place and 1 think that
whoever it may be--1 don't know who
they were—it is condemnable.  Shri
Chavan.

SHRI KANWAR LAL GUPTA : Sir,
let mc explain. ., ...

MR. DEPUTY SPEAKER : | have
called Mr, Chavan.

SHRI YE&HWANTRA(J CHAVAN

(Satara) : ‘}mn sl the Parties and

we join Mr. ce in condemning

tlmdamnlly act. m.oingthxw;h. .
. (Interruptions)®®

MR. DEPUTY SPEAKER : Mr.
Kachwai, plesse take your 3sest now.
Youjustdon'thnow what yousre talking

o+ st recoeded.
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It will all go out of the record,
' (Interruptions)®®

SHRI YESHWANTRAO CHAVAN :
At the present stage, the atmoshphere in
the country is somewhat full of violence,
and anything that encourages violence is

. something which needs to be condemned
by everybody. 1 therefore join you and
join everybody clse in condemning this
dastardly act.

SHRIMATT PARVATHI KRISHNAN:
{Colmbatore): [ also join Shri Chavan
in the sentiments that he has expressed.
On an occasion like this—which is a very
seriows matter—1 am sorry that sume
Members of Parliament have tried to raise
it as a matter of political acrimony. It
i3 not a matter for acrimony. The whole
House is united in condemining this type
of violener, as we were united in expressing
our horror at the very tragic manner in
which those two children were murdered,
Therefore, { would like to awociate m
Party’s seutiments also in condemning this
type of violence,

SHRI DINEN BAHTTACHARYA
{Serampaore) : | fully associate my personal
and my Party's feelings with those expressed
v other Members as well as by Mo,

ajpayee who has been hit by clements
which are non but the preesons who are
trying. all over the country, to create
a situation so that the peaceful atmos-
phere is disturbed., | strongly condemn
this action and | would urge upon the
Government to find out those culprits who
have now stoned him in front of Parliament
House, at the Boat Club, where so many
meetings have taken place and  so many
people have gathered. It is the duty of
the Government not only to condemn it
but alw to find out the criminals who
have done this, With these waords, 1
wuuld avk you to convey our  feclings to
Mr. Vajpayee and the others who have
bern hit by these criminals,

SHRI P, VENKATASUBBAIAH
(Nandyal) ¢ On bchalf of my Party and
mysell T strongly condemn the vandalism
that has bern indulged in.... (/nterruptions)

Wt gew W wowm (IHA):
gy qff A femr & 0w
arei Waesr wT ary § wkag
w6€ IWFTR G )

SHRI P. VENKATASUBBAIAH :
We ace not prepared tn politicalise the
whole thing. [ do not want to disturb

the solemnity of this occasion. (Interruptions)
The Hon. Member is makiug wild alle-

at Boat Club

gations which I swongly condemn. It
is condemnable. Ithas e a pastime
to attribute all sorts of motives,

I join the other Parties and their leaders
whole-heartedly in their sentiments. 1
emphatically say that this is most condemna-
ble and I want the Government to enquire
into this and take y action,
whosoever is responsible. We are com-
chldy dissociating ourselves with them.

appeal to the Memberanot to politicalise
the whole: thing, not to vitiate and pollute
the phere. It is a national malady
and cvery one of us should take adequate
steps to sec that such things do not happen.

) T T s T wE,
v #yagrog g s fwade ¥
=AY & wgfeai, wgt  fE
g7 quey, [ Mraragdidy, fawwr e
oA gur & wWIrwawmif
A1 & argr war, g §9 wrawd ag
ae & fred & fead Wi &, Wi
agr aTw, Frow Ywgie 1 aw e
arr el e W & faw 6,
# RN w7 FAT § AT WY WUAT
fegiZes ¥ Oifwy x5 @ &0 |
FLETT I RFATE G )
ar At wg gt X Dfad ar efw ¥
faw @ifwg IR wgr f& gora
feidZer 3% drogo w TAfad
% ofrm Faray A AR W T
w1 s gl ar T
¥ ®q qoad o @ ¥ | qgi T
# afear W 7@ ¥ O frndf Y,
7g I At N GEn wE@W Y o
wq & 7 qT W gwr AT A I
sfa 30, 40 2% ¢ fas, fow ¥
ur wmdw v @ s widfrer q
drex §, Koar g 1 (ewww)

SHRI VASANT SATHE (Akola) i

Bhi:ln‘SmdoanatbdongtoCmm(!)
at all.

WiervwmqR : I8 & W 9
fggizd W € ot fie o R
% 15 2ow@WIA W HE gB

*#Not recorded.
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[s? ¥a< oy ea)
Fq R ot ¥, gufa¥ g7 A W
& vgarAar £ | xg Ao ag-
e, wroTR Ik griar F Ak
a1 qx ¥ wm AR
f& m wmer w7 ¥ wgaa
quere W fafia 8 Wrwwwy
wIry ISIGT q, FIHET A QU
farqrg fewrr 2 0 sE i Wy
garwr wff ¥ W AR Wy AAA R
R gw Wk AT gwd omifws §
IR G AL IR qrAAsy A, W
wr A dmg ¥ ferrs q1ing
¥ AT Ford wpe w7 Bl g ((vwww)

Afrareer # gz ayr qr, fas
3 170 fro g 1 &1 #z7 {5 Wy g7
faq sy A wr o aefegr
3 grar agdt av, *fww ag 30, 40
TOYEANLI AT AN T A ) AR
NN N FAF 37 A1 77 AW TG
T wx M T W oMo
RTAALT AT T QEST W WA, AT
AN AT WG 9FY, TERAX
& owTer AT WEET fRr7 W T
LT AT W& W1 9L &T )
7% AT W1

of 1 g2 H1 7 eR FAY, ¥ Aoy
N Ywg &5 e w7 wfey, 6k
Ariv %, £ ga wfry, ¥3A ] 07 Wi,
|TR M, ATFT 47 THT AT FT
wm Rt wa i @A spfe
frogmre s wf 1, arz & o sq#Y
sriafr gt w4 Az gt w1
At AL gt wfgh ofem
A Wi wt freere ot fear,
AT N A w7 i ow o arfran
ar %@, q srfan@t e # oy

ITH S WAGIE R e i v
gefifgs e, 3@ feonw

AUGUST 31, 1976

~

stoge-throwing s6
at Boat Clud

fesra fir wemre wrwm ¥R g
w7 writ ¥ g q@ wdany Wi
W w § ewfw o firaare st
faar a@dm 1 W ww e Wy
wy g, WRosQ fad  fagw o
aoqi B sw few Y AW
ovy formy wrdmr 1+ p@, W w
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ot waldt & grarar—3gR s e
fodr ¥t qwdt vy, ¥3 v W,
LKA

¥ wrgarg s v gw won
w wedar w2 fav WA A
Fewwwda wg & 3w g
qar ¥ gd Iat eraeqr weay wifge
fr wrfn v avg w1 xfmidz g

MR. DEPUTY SPEAKER : Let me,
on behalf of the House, strongly condemn
what has happend today. .

q o Areraw (TrEaeA)
Ierw wgrew, #% faaw 377 &
wexia aifew fearqr o waw d A
w¢ fem, a1 & &5 w1 s
3@ oa wan & wEfadia D
afer s2aal ¥ e & gfew
Rwr kxmery ¥ fx oot
azgt § 1 wre gfam wgAr, ot IR
wfmre w1 X A% ol wrE &
wifast WY osg fAar g 0 ardY
N Ay fasrd qfew cufiaf
gmr ® ¥ &xgu agay fe
g W rAedl € Iaew ff, a4
amk Wk, A v W g, @
AT V) WA I o |
et frAagrd gadr afr oz gy
qfere gt 4, A1 I gfera it arrerd
% ag ara wer e gritfe ¥
it medy ¥ @ atx Py §
A1 37w 9g § g ofwm } Wl A
g6 ¥ W@ gfew AT W o
# f wiadl g, N oaAdre
N I W gy few ?
% ma s qfws gemw
w1 {1 cwerer fedadr gfew
gurer v wef wifgg | o gw Ak
# quere Migean & f wreacere

at Boat Club

o7 qfery zafaer o dar &1, Fok
& wiq wgar g e guasTTdr wer
L 11

§X adt warar & s ool F geen
& wf, ¥fieT ooy aed ¥ iy
™ wW{, & & € qwd v,
forgf wet for & 1 IR W
fa*T o aff vver WA wm
¥« wra W gy feqfr g€ ¢
AR axer o of xR A -
o feard, wear gow o Afew ot
qe ¥, qfi s ¥ fagg wraew
TIqAEr T fRgy o 1 (weew)

MR. DEPUTY SPEAKER : I am
:?:y, 1 am not going o allow anybody

As | had already stated, on behalf of
the House, let me express the sentiments
of the entire House when 1 say that we
condemn what bas ha ed today in no
uncertain terma. 1 dﬂn&, it was also a
failure of the police pi because, 1
think. . (Interruptions)  Nothing of what
Mr. Ugrasen says will go on record.

SHRY UGRASEN (Deorial) : *¢

MR. DEPUTY SPEAKER: Mr. Ugrasen,
you do not observe any solemnity on any-
thing. Let me remind you that this is the
1121: of things blgs:cmn‘ inside Parliament
that are responsible for  what is happen-
ing outside, and I strongly condemn even
thiskind of thing. Plcase have some ecorder,
:l;mc decorum, some discipline in  the
ousc,

MR. Ugrasen, g;ruc take your seat
(Interruptions) ** . Ugrasen, nothing
will go on record. Whatever Mr. Ugrasen
says will ot go on record- (Mnterruplions)*®
All of you please take your scat.

As 1 have already stated, there was a
failure of the Police.. (Interruptions) We
are not baving & jamborec here that every
member should get up and say something,
Please have some 'gine and  some
decorum in the Housc. Thave been asking

time and again not to convert this
into some kind of a big fish marker, I
am very sofry becawse the more we behave

——

#*No¢ recorded.
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[Mr. Dcputy Speaker]

like this in the House, the more such inci-
dents will bappen outside.  Therefore, 1
am saying, lct us have some  discipline
and as 1 was saying .. (Imlerruplions)
Mr. Bagri, please hold your peace.

As 1 was saying, there was a failore of
the police abo in the sense that when the
murder of the two kids have taken place,
the Police was found wanting. Even the
Prime Minister has said that. Yesterday
he accepted that pesition. 1 think the
Police should be more vigilant and [ think
the government should tighten up the
Police administration. [ could not mect
the students of the Jesus & Mary College
who have come here because | was here.
1 could have met them, talked to them
and received their memorandum person-
ally. Mr. Sharad Yadav and Shri Harikes!
Bahadur also met me.

Therefore, I think it wasa very unfortu-
nate incident that has taken place and all
of us condemn what has happened 10
Mr. Vajpavee.

MATTERS UNDER RULF. 377==Contd.

(ix) RE PORTED PROBLEMS OF RE-SETTLV-
uEny 0F DANDARARANYA AEPUGRER=Contd.

PROF. SAMAR GUHA : 4} To set
up 8 Special Cell in the Rehabilitation
D :partment for tackling the problems of
the rewttiement and rehabilitation of the
refi with h itarian outleok and
necessary initiative. . . (Interruptions).

MR. DEPUTY SPEAKER : Mr.
Ugrasen, if you want t> go out, *pleaw
g0 out. But don't create disturbances ‘in
the House,

PROF. SAMAR GUHA : (3} Toalow
Shri Pannalal Das Gupta, a well-known
revolutionary and presently a tepnted
social worker, giving him all necessary
amistance and autherity, to help the re-
fugees in their task of adequate cconomic,
social and cultural rehabilitation.

(6) To take effective measures with the
help of social organisations for bringing
about social, culwral and economic
integration between the local tribals wnd
the refugee Harijans in the Dandakaranya
areas.

(7) To take sieps for i rting educs-
tion o the refugees thr their mother
tongue and creating facilities for devrlop.
raent of their sacinl sad cultural rehabilita-
tion possible.

(8) To enlist the Harijan refugees of
Daw)hhrmya as Scheduled Castes so

Press Council Bill 6o

that the refugees Hacijan youths can avai

special employment opportimities entit!
to the Harijan communities.

(4) To take speedy steps for giving the
refugees  agricultural facilities as
to set up units for developing smald scale
induuria)for economic rehabiliuation of

the D ya g
(10) Tosend a teum of the Members of
Parli to the Dandal ya arcst to

cusure them of the sympathy and amistance
of the Government and the Parlisment o
that a peychological climate for thei
proper rehabilitation may be created.

1 hope that the Rehahiditation Ministry
will respond 10 these suggestions 3o a8 o
remuve growing worries in the minds of
many ahout the future of the Dandakarnya
refugees,

PRESS COUNCIL BILLmConid.
1320 hrs.

MR, DEPUTY-SPEAKER : Now, we
will-take up further Clause-by-Claus
consideration of the Press Council Bill.

A Tw wromw (et )
¥ T ey gt g ohfad
880 wrzdl wa fagry dw 3§ X T
@1 37 % fredre 3w & fomdt & g
aya i gx T wx s R w1 Y, 0N
srarn aft fem a qefyow
AT R CTEATT W W
dw #4948 wg ¥ uyg e L
o1 %1 v o) W Hifag ) (ewrew)

MR, DEPUTY-SPEAKER @ You will
please write to the Minister concerond,
Now, wr shall take up the Clawseby-
Clavse comsideration of the Bill,

13 9% hrs.
[Sums N. K. SHEwALKAR=-in the Chaiv)
SHRI VASANT SATHE (Akuls) @
Before that, 1 want to bving to
nower that for the last foue days I

been Ung to raist & 1 a'n_
relating t0 the ExsQhied Minister,
Zail Singh. .

oNot recored,



61

MR. CHAIRMAN : Mr. Sathe, I am
sorry that has not been allowed,

SHRI VASANT SATHE : 1 would
request you to make a note of it and allow
me at least tomorrow.

MR, CHAIRMAN : Tomorrow there is
no session,

SHRI VASANT SATHFE : RKindly
allow me tosday becausc it is a very serious
matter. You kindly  exerciee  your
discretion in this regard.

MR. CHAIRMAN : 1 have taken up
gfl Clawe by Clawse consideration of this

SHRI VASANT SATHE : Whichever
time you allow, you may allow me to
raise that. This is a serious matter.
I have been requesting for the same for
the whole week.We want to do it in a
disciplined way; You may not aliow, That
means every time we shall have to shout.

MR. CHAIRMAN : Please do not do
t:n. I am sorry. T hope you won't do
that,

SHRI VASANT SATHE : Kindly
consider this. Allow me any time during
the course of the day.

MR. CHAIRMAN : We shall sce
(Interruptions) . **}

AMr. CHAIRMAN : Ido not want you
tr say that. It won’t go on record.
Some procedure has o be followed.
What vou said cannot go on record.

Now wr take up clause 5. Those who
want 5 pres the amendmmnts. [ shall
call one by one.

SHRI B K. NATR (Mavelikara)
Aboat clanee 5 . ..

MR. GHAIRMAN : That stage is
owver. Ameadments were move,  They
were duly considered. Now I am taking
the vote on them.  Before that [ want to
kuow whether they wani to press thrir
amendments. I shall take up amend.
weats Now. 1 and 2 moved by Shda
Bhausaheb Thorat. Heisnot here, 1
shall put them to the vote,

Ammdmonts Noo. 1 and 2 were put ond
' argatioed.

SHRI A. K. ROY g[)hmhad) : Has
the Minister replied
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MR. CHAIRMAN : That is why I
say. If the House agrees, instcad of
putting to vote each and every amendment
of each individual, I shall say whether
anyone warnts to press his amendment
as otherwise, I have to put them together
to the vote.

SHRI A. K. ROY : But, I want to press

my amendments.

MR. CHAIRMAN : But, do you want
to press cach one of them separately ?

SHRI A. K. ROY : [ want to press my
amendments separately.

MR. CHAIRMAN : I shall sec. First
I take up Amendment No. 45 moved
by Shri Laxmi Narain Naik.

SHRI LAXMI NARAIN NAYAK :

I want to withdraw it.
Amendment No. 45 was, by leave, withdrawn.

MR. CHAIRMAN : Now I come to
Amendment Nos. 6o to 77 moved by
Shri A. K. Roy. Do you want to press
all amendments ?

SHRI A. K. ROY : I want to press my
amendments.

MR. CHAIRMAN
division you choose one out of
Then you can claim division.

SHRI A. K. ROY : All the amendments
are connected with each other. If you
separate one and take others the link will
be lost.

MR. CHAIRMAN : Division can be
had only one by one. You chonse only
one.

SHRI A, K. ROY : | want to press my
amendment No. 76 for division.

If you want
them.

MR. CHAIRMAN : All right. I am
now putting your amendment No. 76 to
votr.

The question is :

‘Page 3,

Ser lines 27 to 38 substitute—

“{4) Before making any nomination
of Chairman under sub-section
(2). the members of the Council
shall be elected by secret ballot
as per the provisions laid down in
subescction %) under the supervi-
sion of the Election Commission
in accordance with the existing
law.” * (76)°

The Lok Sabha divided.

" #oNot recorded,
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Divisiea No, g3} {zgaz hes.

AYES

Badri Narayan, Shri A. R.
Basu, Shri Dhirendranath
Bhakta, Shri Manoranjan
Chandra Shekhar, Shri
Kadam, Shri B, P.
Kamble, Shri B. C.
Krishnan, Shri G. Y.
Nair, Shri B. K.

Patil, Shri D. B.

Patil, Shri 8. B.
Rachaiah, Shri B.'
Reddy, Shri S. R.
Shankar Dev, Shri
Thorat, Shei Bhausaheb

NOES

Ahmed, Shri Halimuddin
Ahuja, Shri Subhash

Alhaj, Shri M. A. Hannan
Amiu, Prof. R. K.
Ankincedu Prasada Rao, Shri
Arif Beg, Shri

Balbir Singh, Chowdhry
Baldev Prakash, Dr.
Barakataki, Shrimati Renuka Devi
Basappa, Shri Kondajji
Berwa, Shri Ram Kanwar
Bhanwar, Shri Bhagirath
Bharat Bhushsn, Shri
Bhattacharya, Shri Dinen
Birendra Prasad, Shri
Brahm Perkash, Chaudhury
Brij Raj Singh, Shri
Chakravarty, Prof, Dilip
Chand Ram, Shri

Chandan Singh, Shri
Chaturbhuj, Shri

Chaudhary, Shri Motbbal R.
Chauhan, Shri Nawab Singh
Chunder, Dr. Pratap Chandra
Dasgupta, Shri K. N.

Dave, Shri Anant

Dawn, Shri Raj Krishns
Deshmukh, Shri Nanaji

Dhara, Shri Sushil Kumar
Digvijoy Narain Singh, Shri
Dutt, Shri Asoke Krishna
Fernandes, Shri George
Ganga Bhakt Singh, Sari
Ganga Singh, Shri

Gopal, Shri K.

Harkesh Bahadur, Shri
Hazari, Shri Ram Sewak
Hecra Bhai, Shri

Jain, Shri Kalyan

Jain, Shri Nirmal Chandra
Jaiswal, Shri Anant Ram
Kachwai, Shri Hukam Chand
Kailash Prakash, Shri
Kapoar, Shri L. L.

Kasar, Shri Amrut

Khalsa, Shri Basant Singh
Khan, Shri Mohd, Shamaul Hasan
Kishore Lal, Shri
Kotrashetti, Shri A, K,
Kurer|, Shri Jwala Prasad
Kureel, Shri R, L.
Kushwaha, Shri Ram Naresh
Mahishi, Dr, Sarajini
Malhotra, Shri Vijay Kumar
Mallick, Shri Rama Chandra
Mandal, Shri B. P,

Mathur, Shei Jagdish Prasad
Mhalgi, Shri R. K,

Miri, Shri Govind Ram
Mishra, Shri Shyamnsndan
Mondal, Dr. Bijoy

Musmu, Father Anthony
Nahats, Shri Amrit :
Nathu Singh, Shri

Nayak, Shri Laxmi Narain
Onkar Singh, Shri

Ornon, Shri Lalu

Pandey, Shri Ambika Prasad
Pandeya, Dr. Laxminaraysn
Parnste, Shri Dalpat Singh
Parmai Lal, Shri

Parmar, Shri Natwarlal B,
Paswan, Shri Ram Vilas
Patel, Shri Dharmasinhbhai
Patidar, Shri Rameshwar
Paiit, Shei 8, D,

*Wrongly voted for AYES,
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Pamaik, Shri Biju
Phirangi Prasad, Shri
Pipil, Shri Mihan Lal
Pradhan, Shri Gananath
Raghavendra Singh, Shri
Raghavji, Shri

Raghbir Singh, Shri
Rahi, Shri Ram Lal

Rai, Shri Shiv Ram

Raj Keshar Singh, Shri
Ram Gopal Singh, Chaudhury
Ram Kinkar, Shri

Ram Kishan, Shri

Ram Mourti, Shei
Ramapati Singh, Shii

Ramji Singh, Dr,
Ranjit Singh, Shri

Rao, Shrimati B. Radhabai Anin la

Rao, Shri M. Satyanarayan
Ran, Shri Rajr Vishveshvar
Rathor, Dr. Bhagwan Dass
Rodrgues, Shri Rudnlph
Saini, Shri Manohar Lal
Satapathy, Shri Devendra
Satya Deo Singh, Shri
Shaiza, Shrimati Rano M,
Sharma, Shri Rajendra Kumar
Shastri, Shri Ram Dhari
Shastri, Shei Y. P,

Shiv Sampati Ram, Shri
Shrikrishna Singh, Shri
Shukia, Shri Chimanbhai H.
Sinha, Shri Purnanarayan
Somani, Shri Roop Lal
Somani, Shri S. S,
Snkhendra Singh, Shri

S a, Shri Jag th Prasad

Tan Singh, Shri

Tej Pratap Singh, Shri
‘Thakur, Shri Aghan Singh
Tohra, Shri G, S.

Tripathi, Shri Ram Prakash
Tyagi, Shri Om Prakash
Ugrasen, Shri

Varma, Shri Ravindra;
Venkatasubaiah, Shri P,
Verma, Shri Hargovind

Verma, Shri R, L. P,

Yadav, Shri Gyaneshwar Prasad
Yadav, Shri Sharad

Yadava, Shri Roop Nath Singh
Yuvraj, Shri

MR. CHAIRMAN : Subject to correc-
tion, the result® of the division is: Ayes
14 ,d.\fou 126, The amendment is nega-
tve

The motion was negatived.
MR. CHAIRMAN'Y, 1 now put amend~
ments Nos, Go to and amendment

No. 77 of Shri A, K. to the vote of the
House,

Amendments Nos. 60 to 75 end 77 uvre
put and wegatised.

MR. CHATRMAN : Now we come  to
amrndment Nos. g and go, in the name 4
Shri Ajitsinh Dabhi.

SHRI AJITSINH DABHI : T seek
leave of the House to  withdraw my
amendments New, g9 and go.

MR. CHAIRMAN: Does he have
leave of the House to withdraw these
amendments ?

SOME HON. MEMBERS : Yer,

Amendments Nos, Bg and 6o were, by Jecoe,
withdrawn,

MR. CHAIRMAN : Amendment No.
103. Shri Banatwalla. Can I put it
to voice vote P

SHRI G. M. BANATWALLA : You
may put it to voice vote. T want divirion
only on my amendment No, 149.

MR. CHAIRMAN : Al right, I

now put amendment No. to3_of Shri
Banatwalla to the vote of the House.

Amendment No. 103, was put and mgntfnd.

MR. CHAIRMAN :@ Amendment
No. 109, Mr. Kamble,

—’;'nu- following Members also recorded their votes :—
AYES : Sarvashri A, K.Roysnd P. A, Sangma.
NOES :  Sarvashri Surendea Suman, unath Singh Verms, Yashwant Borole
. Ram Pramd Dug::‘uth, Mohd, Ha ’

2594 LS—3.

yat Ali and Chandra Shekkar,
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SHRI B. C. RAMBLE : I scck jcave of tion, such  additional number
the House to withdraw my amendment shall be inated 50 as 1o
No. 109, members from all such lan.
: guages.” ' (149).

MR. CHAIRMAN : Does he have the
leave of the Housr to withdraw his amend-
ment No, 109 ?

SOME HON. MEMBERS : Yes.

Amendment No. 10 was, by leave, with-
drawn.

MR. CHAIRMAN : Now, I will put
the Amendment Nos. 141 to 135 of Shri
K. A. Rajan 1o the vote of the House,

Amendments Nov. 141 to 135 were  pul
and asgatived,
MR. CHAIRMAN : Now, I will take

up amendment No, 137 of Me, Yashwant
Barole,

SHRI YASHWAN'T BOROLE : Sir,
1 am not prexsing fur it. 1 srek leave of
the House to withdraw my amendment,

MR. CHAIRMAN : Does he have Fave
of the House to withedraw the amendment ?

SOME HON. MEMBERS : Yr«

Amendment No. 137 war, by leaps, with.
dragom.

MR. CHAIRMAN : Now, Amend.
ment Now. 149 and 150 are in the name of
Mr. G. M. Banatwalla.

SHRI G. M. BANATWALLA
Amendment No. 150 is conseguential,
But I press my amendment No. 145 for
division.

AN HON. MEMBER : It is no wae,

SHRI G. M, BANATWALIA : You
don't know what the Amendment jo ?
‘Mr. Chairman, pirase read out my smend.
ment before it is put to vae,

MR. GHATRMAN : I shall now put
amendment No. 149 moved by Shri €,
M. Banatwalla to the vote of the Hous,

“The question is :
Page 3~
after line 17, inserd—

“Provided also that in case nomina-
tions under clawse (a) and clause

(b) do not include any member
from any one or more of the
mentioned in  the

Schedule of the Constitu.

Division No. 36.]

The Lok Sabha Dinied :

AYES
Avari, Shri Gev M.
Banatwalla, Shri G, M.
Bhakta, Shri Manaranjan
Chettri, Shri K. B,
Deo, Shri P K.
Desai, Shri Dajiba
Hande, Shri V', G,
Kisku, Shri Jadunath
Kodiyan, Shei P, K.
Rolur, Shei Rajshekbhar
Krisknan, Shry G Y,
Murugaiyan, Shri 8, G.
Naik, Shri 8. H.
Nair, Shri B. K.
Patl, Shri D. B,
Patil, Shri Vijaykunar N,
Sangina, Shri P A,
Thorat, Shri Bhausalieh
‘Tirkey, Shri Pia

NOES

Ahmed, Shes Halimuddin
Ahuja, Shri Subhask

Alhaj, Shri M. A. Hannan
Amin, Prof. R. K.

Arif Beg, Shri

Bal, Shri Pradvamna

Balbir Singh, Chowelhey
Basappa, Shri Kondaiji
Bhanwar, Shri Bhagirath
Bharat Bhushan, Shri
Birendra Prasad, Shri
Borole, Sbri Yashwant
Brahm Perkash, Chaudbury
Brij Raj Singh, 8hri
Chakegvarty, Prof. Dilip
Chandan Singh, Shri
Chandra Shekhar, Shri
Chaturbing, Shri
Chaudhary, Shri Motibhai R.

(19,90 hre.
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Chauhan, Shri Nawab Singh
Chavda, Sbri K.S.
Chikkalingiah, Shri K.
Chowhan, 8hri Bharat Singh
Chunder, Dr, Pratap Chandra
Danwe, Shri Pundalik Hari
Dasgupta, Shri K. N.

Dave, Shri Anant

Dawn, Shri Raj Krishna
Deshmukh, Shri Nanaji
Deshmukh, Shri Ram Prasad
Digvijoy Narain Singh, Shri
Dutt, Shri Asoke Krishna
Fernandes, Shri George
Ganga Rhakt Singh, Shri
Ganga Singh, Shri

» Godara, Ch. Hari Ram Makkasar

Guha, Prof. Samar

Harikesh Bahadur, Shri
Heera Bhai, Shri

Jain, Shri Nirmal Chandra
Kachwai, Shri Hukam Chand

Kailash Prakash. Shri

Kapoor, Shri L. L.

Khalsa, Sri Basant Snigh

Kishore Lal, Shri

Krishan Kant, Shri

Kureel, Shri Jwala Prasad

Kishawsaha, Shri Ram Naresh
' Malhotra, Shri Vijay umar

Malik, Shri Mukhtiar Singh

Mallick, $hri Rama Chandra

Mandal, Shri B. P.

Mankar, Shri Laxman Rao

Mathur, Shri Jagdish Prasad

Mohd. Hayat Ali, Shri

Mondal, Dr. Bijoy

Murmu, Father Anthony

Nahats, Shri Amrit

Nathu Singh, Shri

Nathuni Ram, Shri
Nayak, Shri Laxmi Narain

Onkar Singh, Shei

Oraon, Shri Lalu

Pandey, Shri Ambika Prasad
A!.ndeyn, Dr. Laxminarayan

Paruste, Shri Dalpat Singh
Parmai Lai, Shei

Parmar, Shri Natwarlal B,
Paswan, Shri Ram Vilas
Pate), Shri Dharmasinbhai
Patel, Shri Mectha Lal
Patidar, Shri Rameshwar
Patil, Shri S, D.

Patnaik, Shri B ju
Patwary, Shri H, L.

Pertin, Shri Bakin

Phirangi Prasad, Shri
Pipil, Shri Mohas Lal
Pradhan, Shri Gananath
Pradhan, Shri Pabitra Mohan
Raghavendra Singh, Shri
Raghavii, Shei

Raghbir Singh, Shri

Rai, Shri Gauri Shankar
Rai, Shri Narmada Prasad
Rai, Shri Shiv Ram
Rakesh, Shri R, N.

Ram, Shri R. D.

Ram Charan, Shri

Ram Gopal Singh, Chaudhury
Ram Kinkar, Shri

Ram Murti, Shri
Ramapati Singh, Shri
Ramdas Singh, Shri

Ramji Singh, Dr.

Ranjit Singh, Shri

Rao, Shri Raje Vishveshvar
Rodrigues, Shri Rudolph
Sai, Shri Larang

Saini, Shri Manchar Lal
Satapathy, Shri Devendra
Satya Deo Singh, Shri
Sharma, Shri Rajendra Kumas
Shastri, Shri Bhanu Kumar
Shastri, Shri Ram Dhari
Shastri, Shri Y, P.

Shiv Sampati Ram, Shri
Shrikrishna Singh, Shri
Shukla, Shri Chimanbhai H.
Singh, Dr. B. N.

Sinha, Shri Purnanarayan
Sonani, Shri S, S.

Suman, Shri Surendra Jha

Swatantra, Shri Jagannath Prasad -

Tan Singh, Shri

0
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Tej Pratap Singh, Shri
‘Thakur, Shri Aghan Singh
Tiwary, Shri Madan

Tiwary, Shri Ramanand
Tohra, Shri G. S.

Tripathi, Shri Ram Prakash
Tyagi, Shri Om Prakash
Ugrasen, Shri

Varma, Skri Ravindea

Verma, Shri R, L. P.

Verma, Stwi Raghunath Singh
Verma, Shri Sukhdeo Prasad
Yadav, Shri Gyancshwar Prasad
Yadav, Shri Sharad

Yadav, Shri Vinavak Prasad
Yadava, Shri Ruop Nath Singh
Yuvraj, Shri

MR. CHAIRMAN : Subject to cor-
rection, the result® ot' the divition is :
Ayes 19; Noes 132,

The motien was nogatived.

MR. CHAIRM'\N lhll now put
afl the r v Nos.
, 120 and 150 1o Clause 5 to “the

wote of the House.

Amendments Nos. 98, 120 end 150
put and negatived.

MR. CHAIRMAN : The question is:
‘“That Claise & stand part of the
Bl

wers

The motion was adopted.
Clause 7 iwas added to the Bl
Clawse 6—(Term of office and relirament

of members)

SHR! A. K. ROY: 1 brg to
move :
Page 4, fine 6,
Sfor “nominated”  substituts "elected”
(78)

Page 4, line 24,—

for "?m;linniou” substitute *electon”
b
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Page 4. line g5,—
Jor 'nominated" substitute *clected”.
(80)

Pagc 4, lines g5 and 26,—

for ** 1ad® erhebil YT A
81)

Page 4. line 28,—

Sfor “re-nomination’ sebstitute  *‘re-
election”  (82)
MR. CHAIRMAN : 1 shall now put

amendments No. 78 to 82 to the vote of
the House, together,

The Amendments Nos. 78 to 82 were put
and nagatired.

MR. CHAIRMAN :
tion i :

‘“That clause b
Bt

Now the Gues- .
stand part of the

The mation was adopted.
Clavte G war added to the Bill.
Clause 7 rwas adied to the Bill.
Clause 8- Comuniliees of the

Counil)

MR. CHAIRMAN : Now clause 8,
Mr. Vavalar Kavi isnot here  Mr. Nair,
are you moving ?

SHRI B. K. NAIR :  Yes, Sir. 1
to move

Pagr 4, line g0,
Jor “such Commitieey” swbstituts—

sExrcutive Committer and such other
Comunitters™  /o2)

Page 4. -
after line 43. insert~

"(1A} The Flrcmive Committer
shall consist of seven members
and shall include one member
as least from ench of the eaves

rw&qrefumd to
{a), (b}, (4) and (&) in wb-
section (3) of sction 8.” (gl]

———

al

*The following Members also recorded  tholr  voms :

AYES : Shri A. K. Roy

NOES : Sarvashri Chand
1. Amat, Kaj Keshar

B i nd D Shagre

‘l.nmChulna l-'uphlm
Rathor.
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MR. CHAIRMAN : Mr. Borole, are
‘you moving ?

SHRI YASHWANT BOROLE: Yes,
Sir. 1 beg to move:

Page s, line 3,—
add at the end—

*, but mot exceeding one-third of
of the strength of the Committce.”
(138)

SHRI B. K. NAIR : I want to «peak
on my amendment, Sir.

MR. CHAIRMAN : For just ome
minute.

SHRI B. K. NAIR : The Council
as now proposed, consists of 20 membrrs.
And it will have many obligations also.

X sugerst that 29 is too unwieldy a number,
far the effective  functioning of a body
ke this  The Bill also provides for suit-
able committees 1o be  appointed. I
am making a definite suggestion, ¢iz. that
g those ittees, the primary
position may be given to the Runctioning
of an Executive Committee, which may
be able to discharge day-tn.dav func-
tions, ' abo suggest that the Counci}
may alw include a vice-chairman. You
have gor a chairman. You can alw have
a vicr-chairman who will act in his place
and alo preside  over the  mectings
when the chairman is  absent.  Aud the
executive committee may also b appoint-
ed. ‘That is my suggestion. Along with
this, 1 have given some more details :

“The Fxecutive Commitier shall
consist of seven members and
shatl inchide one member  at
Jeast from ecach of the categories
referred to in sub-clauses {a},
(b), o}d) and (¢} in  sub-scction
(9) of section 5."

1 am aho suggesting the constitution
of the Committee. I think the Minister
will not object to it, because they have
already provided for the committees to be
appointed. Why not have an exccutive
committee ?

THE MINISTER OF INFORMA-
TION ANDD BROADCASTING (SHR1
1.. XK. ADVANI) : The Council itself
is not a large body. 1t is & body of only
ac. 8o, to have a small  executive
committee from out of that, would not
be necemary and would not be feasible.
“Particularly when all the pombile positive
recommendations that could have been
considered, were by the Se-
lect Committee and we have come to this

, 1 thing, it is not pomible for me
to sccept it.

74
So far as the i are d
they are there. They cin be there far
e fic purposes. executive  com-
mittee is something which  substitutes
the Council, which would not be the
praper thing, in matters of gencral na-
ture, I can understand a small problem
bein} referred to & amall commitiee, for
small papers or for a small paper. I
can understand that, or a specific case
being referred to a committee of 5. That
power it already has. And to have a
small body with 3 permanent say, and on
:x' pcrmlnento morv }f:;'l’ would not
proper, ise the fact is that the
Qounggﬁ has the authority to coms-
titute committees. If, in pursuance of
that authority, it wants to sct up a :mall
committee, it can always be done.

SHRIB. K. NAIR : How frequently
does this Council meet ?  Does it meet
once in three months or six months ?

SHRI L. K. ADVANI : As often as
it is possible.

SHRI B. K. NAIR : Why should
they not meet as frequently as is necomary ?
They may not mect 5o {requently.

MR.CHAIRMAN : Arcyou satisfied
with the reply of the hon. Miniswer ?

Do you want to withdraw your amend-
ment

SHRI B.K. NAIR : I am not pres-
ing it.

MR. CHAIRMAN : s it the pleasure
of the House that Mr. Nair be allowed
to withdraw his amendments ? v

SEVERAL HON. MEMBERS : Yes.

Amendmenis Nos. 9o and 93 were, by

loave, withdrawm.

MR. CHAIRMAN : Mr. Borole, are
you pressing your amendment ?

SHRI YASHWAN‘I; BOROLE : I am
not p g my

MR. CHAIRMAN : Is it the pleasurc
of the House that Mr. Borole be
to withdraw his amendment ?

SEVERAL HON. MEMBERS : Yes.

Amendmant No. 138 was, by leave, with-
drawon.

MR.CHAIRMAN : The questionis :
““That clause 8 stand part of the Bill."”
The melion was adopled.
Clause 8 was added te the Bill.
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MR. CHAIRMAN : As faras clausec
g is concerned, Mr. Vayalar Ravi has
given his amendments; be is not here.
There is no amendment to clause 10,
There is onc amendment No. 54 by Shri
Unnikrishnan. He is ‘also not here.
There is no amendment to clause 12. So,
I shall put clauses g to 12 to the vote of
the House. Tne question is :

"Th%t_ﬁlauues 9 to 12 stand part of the
’ .

The motion was adopied.
Clauses g to 12 ware added to the Bill.
Clause x3. (Objects and functions of the

il.y

Council.

MR. CHAIRMAN : Mr. Raj Krishna
Dawn, are you moving your amendments ?

SHRI RAJ KRISHNA DAWN : No,
MRe CHAIRMAN Mv, Vinayak Prasad

Yadav, are vou mving your amendment ?

SHRI VINAYAK PRASAD YADAV :
I am nut moving my amendment.

SHRI DHIRENDRANATH BASU
I beg to move :
Page 5, line 30,—

ver “and news agencies in India”
substituto—

“Journals, advertising agencies and

all news agencies in India™. (s)
Page 5, line 32,=

gfter “‘functions, " inscriee

“and such other functions as the

Council m:L deem  necessary for

improving standards of news.

papers, journals and all news agen-
- cies” (6)

SHRI CHITTA BASU: { beg to mcve:
Page 6,—
after line 30, insertem

(i) to keep under continuous re-
view and to concern iteelf with any
development which affects or is

likely to affect the freedom’of the
Press.” (17)

SHRI AMRUT KASAR: I beg to

mave ¢

Page 3, line 2g,~~
after “‘Press’ insergume
““from Government and privatc autho-
rities and individuals” {41)
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Page 5—
qfier line 34, inserp—
*“(aa) to hold inquiries in the unila-
teral cancellation of accreditation
by the Government.' (42)
SHRI A. K. ROY : I beg to move :
Page 6, lines 16 to 1B

Jr “including those brought out
by any embassy or other regmenp

tative in India of a foreign State™.
substituto—

“and any other foreign  publications,”
(83).

Page 6, line 27

add at the end—

“except for the cases of victimisation,

retrenchunent,  disiissal where  the
inion  of the Council would be

binding on the partics™ (Bg)

Page 6, line jo.=—

add at the cnde

“and to plan for its diffusion with
a viable abjective of ultimate social
ownership™ 85)

SHRI B. K. NAIR : I beg to move
Page 5,—

omit lines 35 and 16. {04+

Page 6, line ali,-
Sor “concern itself with” substitutem—

“adopt effrctive measures to curb
and counteract” {95).

SHRI G.N. BANATWALLA : | beg
to move :

Plﬂ" 61_
Jor lines 41 0 33, substitute—

“(3 to undertake such studics and
o express its opinion in segard to
any such matter as the Council
may deem fit or as may he refecred
to it hy the Gentral Government'”

{103}

SHRI C. K. CHANDRAPPAN t 1 beg
to move !

Page 6,
after line 27, inseri~—

“(hb} to study and make recom-
mendations to  the Government
about the pattern of nowspaper
ownership and ©© d how
the newspaper ownenship can be
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diffused and delinked from the
monopoly industrial h

(hhh) to study the problems relating
to service conditions, wages, sccurty
of job concerning editors, work-
ing journalists and other news-
paper employees and make re-
o P e botoer eond

providing ¢ ter condi-
tions of work and looking after
their welfare.”(136)

SHRI B. K. NAIR : I beg to move :

Page 6,—
after line 35, insers—

“(1) to inclucate in jounraliss a
spirit of enquiry and strict ad.
herence to truth in reporting
events and i rtislity and ob-
jectivity in offering comments :

(m) to see that newspapers provide
adequate coverage to events and
developments in the National re-
costruction activities and deve-
lopment projects :

(n) to focus full attention to all
asnects of life in rural arcas.”

(96)

MR. CHAIRMAN : Shall 1 ?ut al}
the amendments to vote together

SHRI DHIRENDRANATH BASU
We want to speak a few words; [ will be
brief. The hon. Minister will certainly

with me thatthe powersand functions
:; the Council should not be vnz:imind.
m 22 dthe(‘ 1 abs 1

: t0 pre-
serve freedom of the Press, to maintain and
improve the standards * of newspap

news agnncics, television and radios and
all mass media. They should be
invested with such powers so that the
autonomy of the Press Council will be pre-
served. e hon. Minister has already
explained that he is very much for the
freodom of the pres; we also say 30; we
alko suy that there should bemore sutono-
my for the Press Chuacil; within the pur-
view of the powers and functions of the
Press Go all must be kept, namely,

udio,al!m‘wmadh come er
its . ‘Television and radio should
not be excluded; lakhs of hear the

radio and see the television. § am
ing to the hon. Minister to accept my
amendment.

SHRI CHITTA BASU : My amend-
ment relates to clause tg,

MR. CHAIRMAN : Speeches should
be made only if necessary.

SHRI CHITTA BASU : Clawe 1
says that the object of the Council
be “topreservethefreedom ofthe Pressand
to maintain....4...... "Then follows the
definition of the Press Council. But in
those functi the ! which

» gue of
has been mentioned here, there isno item
wherein there is any indication by which
the Press Council will preserve the free-
dom of the press. Therefore, I simply
want to add this as one of the functions of
the Press Council, viz.,

““To keep under continuous review and
to concern itself with any development
which affects or is likely to affect the
freedom of the Press,””

1 think, the Minister should have no
objection in accepting this because it is
the main object of the Bill and in the
functions he not mentioned in a very
explicit manner.

SHRI AMRUT KASAR /®anaji) :
My amendment has come actur smthe
practical difficulties faced by newsnenars.
As assurance has already come from the
Minister, This d t is moved not
toshow any distrust or that I distrust him,
but the Minister or the portfulio may chan.
ge. or  Government may change. Be
cause of the liberal ideals of this Govern-
ment. the Government has assured of this
freedom, but the weapon in the hands of
most of the Governments is that of accredi-
tation by which the press man gets a right
to go to any office and seek information.
They are able 1o attend the Assembly

oceedings.  They are abletogointo the
Secretariat because of the accreditption.
Many times the Governments«ant=y the
accreditations of the newspaper as punish-
ment. In order to safeguard that 1 have
suggested this amendment and 1 think
this amendment will be & protection to the
newspaper and it may be accepted.

SHR!I AK. ROY (Dhanbed) : This
Clause is the most importantonerelating to-
the powers and functions of the Council.
I have nlrudmlg;hnt the freedom of the
Fruu means of the pen, freedom
rom the purse and freedom for the e
and to achieve that freedom not only de-
mocratic tongue but also democratic teath”
arcrequired.  Withthese amendments, E
tried to provide a few democratic teeth to
the hon. Minister.

We have got an idea that controlled
press means only controlied by the Govern-
ment. But here I too read a few lines
from Pandit Jawahar Lal Nehru as have
been  written about the freedom of the
press:

“Freedom of the Press usually
nonsinterference of the Government;-
But there is such a thing as interference
by the private interests. 1 am unable
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to understand how a small group re-
presents the m of the press.’

Not only that, I would like t» draw your
attention to the Resolution of the Indian
Federation of the Working Journalists. Tt
SRy

“Changing the ownership and manage-
ment of the press controlled by the big
industrial houses arc imperative and
should be an integral part of the other
changesin the socio-cconomic order that
are in the offing in India. Working
Journalists do not believe in the pedes-
trian theory of the growth at any cost,”

‘We have got the affairs of Verghese. But
we merrily  forgot the affairs of Pran
Chopra who was the Editor of the States-
man and was sacked, as some of the edito-
to be friendly with the
United ront CGoverinment.  Similar
things happened with many other editors
also. ‘There is sub-clause (h) which says:

‘“to promote a propes functional relation-
shipamong all classe*of persensengaged
in the praductioa or publicativn of news-
papers or in news agencies.

Provided that nothing in this clause shall
be deemed to confer on the Council any
functions in regard to disputes 10 which
the Industr Disputes  Act, 1947,
applies”.

Heee 1 would like to say that the Council’s

sy shmfld be decisive in the case of victl-

musation of working “rmmlim and edi-
tors. Whenever any editor will find himeelf
in difficulty it will be referred to the Couneil
and the Council’ssay should be hindingon

the management. If you do not provide
these democratic teeth, the management

and ownerswillnever care for the Council's

opinion,

Sub-clause (i) says*‘to concern itvelf with
developments as such  eoncentration of ov
other aspects of ownership.”  This is only
a negative part. What is the positive as-
pect ofthe Council 2 The poaitive outlook
ofthe Councilshould be,as L have suggested,
“%to plan for its diffusion with a viable
objective of ultimate sacial ownership®.
Ilist ve already working journa-

s' cooperative (0 run & newspaper,
‘This has already been started in one or
two cases in India and its is operating in
some places outside also. 1 want that
the objective should be preciely put,
That 8 why 1 have ssid that the
objective of diffision and viablesocial

. ownenship must be incorporated in the
Bill. Instead of adopting thiy kind of
positive approach, the Minister has put in
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subclause (g)™, to undertike stodies of
foreign including those brought
out bj m¥ embatsay........... > ete, This wil
sound as if the Press Council will operatet
s an mncyol’thel’owign Mi A {3
looks and it sounds vulgar, tis
why 1 have said that youneed notelaborate
by mentioning publications brought out
by embassies and other things, These are
details which need not he part of the Bill,
You can casily avoid it by saying ‘“‘any
other foreign publication”. That will
serve your purpose and it will not sound
odd. 1hope the Minister will aceeptthese
three constructive suggestions and  ine
corporate them in the Bill.

PROF. DILIP CHAKRAVARTY : If
the hon. member is referring to Mr, Pran
Chopra'ss tto the United Front Gov-
cmment in West Bengal, it should be
1967 or 1969 and not 1068, breause there
waxno United Front Government in West
Bengal in 168,

SHRI A.K. ROY : You reaxd what Mr.
Setalvad has written.  That does not in
any way affect the merit of what 1 have

proposed.
214.00 hre.

SHRI B.K. NAIR : In my view. the
powers of the Council are inmfticient, 1
sgree with Mr. Roy, that this is a Council
without teeth, It is a Council without
any bones or evem spine.  As at present
conte ted, it will be an  ineffective
bady and it would not be able 1o do sny-
thing to sfeguard the freedom of the
press.  In the comstitutiom itsel, we are
providing for a very heavy and subntantisl
repreventation of the owners. What do
they ?mm(rlhmr to the freedom of the
press

They provide nothing materisl. What
about freedom of expression and freedom

tn_ck_lmh;!y.' in Clmoe 14 wr are
ing Tor punbhhment to every
eategory. I something is done by & §
nalist. the Council tome down on his
hesd tike a ton of bricks , but what shout
sin gentlemen who may be timpering with

t
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the freedom of the press? Nothing is
g g e
up, nalist reprimanded,
everything can ﬁem%nc aga.lnpﬂu them,
but what about these six gentiomen who
are sitting on the Council with their tons
ofmony? Nothing is ided for against
them. Isit sssumed that they will not
<ommit soy offence? All the time they
are committing offences.

I am suggeating that the reference to the
code of conduct be deleted by omisting
Yines 35 and 96 in page 5.

Secondly, much has beew said about the
etions of the press, but what about
theirsorial obligations ?  Thatisthemain
point that I want to stress. They are
dmﬁning their activivies and circulation
only to the citics. They donot go to the
countryside, they donot care for the
Harijans and backward clasws. Everyday
hing is happening to the Harijans,
buthow docs the I'iatiinn come in the news-
pers?  He comnes in only as a criminal,
as a victim of a shooting and firing, nothing
else. Thefact thatheishavinga peaceful
life in the countryside, ixcontributing tothe
building up of the nation and the part he
plays in the cconomy of the cruntry are
never  given in the newspapers of thr
country.  Maintenance of professional
standards. integritvy ete., are all right and
very necemary. but it is necewary to in-
culeate in journalists a spirit of enquiry
and strict adherence to truth in riing
events and impartiality and objectivity in
offrring  comments. These things are
lacking now. We have alw to see that
nrwspapers vide adequate coverage to
events and m' ¥ q in the national
' uction activities and development
projects, and further that they focus full
attention o all aspects of life in the rural
aress. My amendments seek to provide
for these things.

SHRI G.M. BANATWALLA (Ponn.
ani) : Clause 13(2)(b) provides for a code
of comduct for newspapers, news  agencies
and journalixts. 1submit thatthefreedo
of the pressis a very delicate and sensivive
thing. A handful of people should not be
allowed to impose their views on such a
delicate  and sensitive things. 1 have
therefore  moved an amendment.

We must alio take note of the fact that
s many as threestrong Minutes of Disent
are u with respect w the Rrrnn
of the Joint Committee.  Therefore, 1, at
thisstage, appeal to the Tressury Benches
and to the august Howse to see that no
priot restraints are imposerd upon the press
specisily in the form of & code of conduct
which implien & code of discipline to be
adhered to by the press,

1 have sl moved a second amdnement
to clawe  13(2)(J) saying that the Pren
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Council can undertake such studies as
may be entrusted to the Counciland expres
its opinion on such matiers asmay berefer-
red to it by the Central Government. Sir,
there isno reason why the initiative of the
Press Council should be curbed and killed,
Let the Press Council decide on any matter
which it may take up either on its own
initiative or wft‘m«f to it by the Central
Government.  Therefore, my amendment
provides that the Press Council should be
allowed to have the initiative to express
such opinions on freedom and in -
dence of the press as it may deem fie. It
should also express its opinion on such
other matters as may be referred to it by
the Central Government in addition to the
matters taken up on its own initiative. 1
hope this amendment giving the initistive
to the Press Council will be accepted by
this  august House,

MR.CHAIRMAN : I want tomake one
observation. Becauwse amendment No.
104 is the same ay amendment No. g4, it
hould not he idered as d.

Now, Mr. Chandrappan may speak on
amendment No. 146.

SHRI C.K. CHANDRAPPAN : I do
not want to make a speech. 1 think the
Minister will accept my amen 5
That is the erux of the matter in deciding
whether the press is free. So, 1 hope be
willaceept it.

THE MINISTER OFINFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): I think most of the points rais-
ed were raised in the First Reading aleg~4n
and 1 bad indicated that the Government
itself is conscious that freedom of the press
can be fully guranwe and ensured
only when the various cun;trlin:‘i;lnpmd

the present patiern of ownership are
:’Iym removed. P;ut as | said dmz the
Presms Council is not a body which can
complete thistask. The Press Council has
to kecp this in mind while adjudicating
while framing its approach, and to that
extent  there is a provision in the Bill
already. But  this is  a matter which
essentially has to be dealt with, as 1 said,
hy the Prems Commission. and the Press
Commistion has 10 make its recommends-
tions 10 the Government and the Govern.
ment on that basis will come to Parliament
agnin because thisis not & matter in which
this Press Council can do very much.

Shri Banatwalla referred to the three
Notes of Diswnrt. That too T had dealt
with while replying to the First Reading.
1 would like to state again that when
in 1965 this legislation was brought, the
first Pres Commission’s recommendation
that the Prem Council should be m?gr;:
to formulate a code of conduct was
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it, but the legislation adopted did not say
the word “‘formulate” and the Council
reitcrated this view. It seated :

*It is neither necessary nor desirable,
and noteven feasible, to draw up a com-
prehensive code and that it would be
better and more useful to build up in
course of time a body of case law gathered
from the principles formulated in its
adjudications in the several concrete
cases  before it”.

That is why the term  “build up a code of
conduct” was used. The present Press
Council Bill also adheres to that. This
matter was discussed atlength in the Select
Committee and the  preponderance of
inion was in favour of retaining the
term “tu build up a code of conduct™.

- Yet another point was made herr about
advertising agencies and radio and tele-
vision being brought within the purview of
this. So far as advertising  agencies are
cuicerned. 1 do  not think it would be
proper to bring them heve.  But so far as
radio and television  are concerned, 1 do
think that they are imnortant media of
communicationand, ina way, analogous
tothepress.  So, when we thinkio  terms of

anting autonomy to these media, we will
ﬁ:w to provide a suitable machinery and
mechanisu which keeps track  of their
conduct  also.

Sbri Chitta Basu has moved some
amendmente, L.t [ wouldlike  to point out
that the Bill, as it is elaboratrs more
effectively what he has sought o achicve.
For instance, one of the functions that  he
has suggested, in Amendment No. 17, is :

“to keep under  continuous review and
to concern itself with any development
which affects or is likely to affect the
freedom  of the press”.

Sub-clause (t) of clause £3 reads :

“The objects of the Council shall br to
preserve the freedom of the  Press and to
maintain and improve the standards of
newspapers and news ies in India”.

Not only that, it goes on  to claborate the
functions of the Council in his regard. by
saying :

“to ensure on the part of newspapers,

news agencies and journalists, the main-

tenance of high standards of public taste

and foster a due sense of both the rights

and responsibilities of citizenship"'.
Thenitsays :

“to encourage the growth of a sense of
responsibility and public service......".
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He was saying something about public
accountability. [ thinkallthese provisions
can be worded differently, and I do not
dispute that if a draft like Shri Chitta
Basu had been with us, he might have
framed it still better; [ do not know. But,
asitis, itis very comprehensive and it deals
with the various aspects and various di-
mensions of this particular matter.

|l

In fact, in the Select Committee itself
many Members felt that provisions like
these should be cut down to the minimum
otherwise, very often these  provisions
read like pious platitudes. It will
certainly not be the object of  this House to
indulgeinany pious platitude. We would
like every provision to be very specific
so that it would contribute to greater
effectiveness of the Council. I would,
therefore, plead with all the members
1o look at claus~ ¢3 in its totality, because
all the points that they have broadly
mentioned are there.  So, if he kindly
withdraws the amendments, it would be
still better.  Otherwise, 1 would appeal
to thr House to reject them.

SHRI CHITTA BASU : 1 do not want
to press my amendments and I am willing
to withdraw thems.  Your argument has
been that all  these points have been
included. You may or may not acespt
my amendment, but my point is that it
it not included, particularly in view of
the fact that in sub-clause (i) . . .

SHR1 L. K. ADVANT{ : Exactly the
word you have used is there.

SHRI CHITTA BASU :  You have
mentioned :

“to concern iteelf with developments
such as concentration of or other
aspects of ownership of news-
papers and news agencies which
may affect the independence of
the Prem; ™

This is one aspect of the independence
of the prem, the freedom of the press.  That
I agree. You have said that that aspect
of the problem can be fairly dealt with ina
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better way by the Press Council. 1 agree.
But to my mind, there are other threats to
the fi of the pres. You have
singled out thisone. But what about the
other theeats ? Have you mentioned
anything about them ?

SHRI L. K. ADVANI : What has
been raised by Shri Chitta Basu just now
was, in a different way, raised by Shri
Banatwalla, because he drew my attention
to sub-claise {j), which says :

“to undertake such studics as may be
entrusted to the Council and to
express its opinion in regard to
any matter referved to it by the
Central Government.”

and he said “why not make the Council
on its own dn something if it wants o ?°
1 can point  out that the subsequent sub-
clause (k) takes care of both what Shri
Chitta Basu would like the Press Council
to do as wellas what Mr Banatwalla would
like the Council todo. It does not con.
fine iuclf merely o study, it gives it
complete residuary authority in its own
sphere to  the  extent of sulserving the
main objectives. 1t says :

“to do such other acts as may be
incidental or conducive to the
discharge of the above functions.”

We can always obscrve that in all such
legisiations. we alwavs empower and give
authority to the body, which is being
created under statute t9 do whatever
else is necessary and conducive 3o that sub-
clawse (j) does not, in any  wav, restrict
the authority of the Council itsell and it
only empowers the Goveroment to do
something and ask the Council to  under.
take a studv. For instance, in this House,
some Members may ask the Government
to have a matter studied by the Council,
then the Government can, in view of sub-
clause () ask the Council to do it.

SHRI K. K. NAIR : About social
responsibility, be said, it is all covered in
sub-clawse (2. Thatisentirelya different
thing. I will say that the entire thing is
concerned with a sort of lower-middle
class and upperclass strata of society.
The countryside is not touched. You
say that the Janata Party is committed
to the dwehmn:mnt of country-side. Why
nm.y;nu put the respomsibility of the paperrs
abwo?

MR. CHAIRMAN : That will do.

SHRI L. K. ADVANI : It covers
everything.

MR. CHAIRMAN : Mr. Dhirendra-
nath Basu, are you withdrawing your
am~ ndment nos. 5 and 6 ?

SHRI DHIRENDRANATH BASU :
Yes. I seck leave of the House to with-
draw my amendments.

Amendments Nos. 5 and 6 were, by ieave,
withdsaum.

MR. CHAIRMAN: Mr. Chitta Basy,

are you withdrawing your amendmen:
No. 17?

SHRICHITTABASU : Since the hon.
Minister has assured that this aspect o
the problem would be the concern of the
Press Council, 1 seck leave of the House &
withdraw my amendment.

Amendment No. 17 was, by leave,
withdraum.

MR .CHAIRMAN : Mr. Amrit Kasar,
are you withdrawing your amendment
nos. 41 and 42 ?

SHRI AMRUT KASAR : Yes, sir.
I scck leave of the House o withdraw
my amendments.

Amendments Nos. 41 and 42 were, by leave,
withdraun.

MR. CHAIRMAN : Mr Roy, are you

withdrawing your amendment nos. 8g,
84 and 85 ?

SHRT A. K. ROY : No. I want to
make vour job simple. I want you to
put amendment nos. 83 and 84 to voice
vote and on amendment no. 85, I want
division.

MR. CHAIRMAN : I put agaeadn. .
nos. 83 and 84 moved by Shri A. K. Roy”
to the vote of the House.

H

Amendments Nos. 83 and By were put and
negatived.

MR. CGHAIRMAN : Now, I put
Amendment No. 85 to Clause 13 moved
by Shri A. K. Roy to the vote of the
House.

Those who are in favour may say,
Ave.
SHRI A. K. ROY : Aye. -’

MR. CHAIRMAN : Those who are
against may say, No.

SEVERAL HON. MEMBERS : No.

MR. CHAIRMAN : The Noes. have
jt ; the Nocs have it.

SHRIA.K.ROY : The Ayes have it.
MR. CHAIRMAN : Let the I

becleared. ....The Labbiet have been’
cleared.
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{Mr. Chairnan}
The question is :
Page 6, line jo0,—
add at the end—

“and to plan for it diffusion with
a viable ohjective of ultimate
social ownership” (85).”

The motion was negatived.

SHRI B. K. NAIR : I would like t0
_withdraw my Amendmenis Nos. 94 .95
yand g6.

Amendments Nos. g4 o 96 weve, by lenve
thdrawn.

wi

MR. CHAIRMAN : 1 now put Amend-
mentNo. 105 of Shri Banatwalla to the
vote of the House.

Amendmant No. 105 was pul and negatived.

MR. GHAIRMAN : I now put Amend-
ment No. 126 of Shri Chandrappan to
the vote of the House.

Amendment No. 1136 war put and nepatived.
MR. CHAIRMAN : Now, the ques-
¢, tion is :
“That Clause 13 stand part of the
Bill™.
' Ths wmation was adopted.
C Maase 1y was added 1o e Bl
ov” 3g (Powsr 1 cencure}
SHRI DHIRENDRANATH BASU
1 beg to move :
Page 6, line 47,

add at the end—

“but in case of complaint of not of a
serious matter, the Council shall
also have the authority to con-
done the nrwy pag:r' news
agency, the editor or the  joarna.
list of such a complaint™. (7).

1

SHRI CHITTA BASU : 1 beg to
nove :

Page §, line 4o,
" afer “mixconduct™ inwrt—

*or thas vipsre hare heco abridge.
mau‘.:f 8¢  enctoachimient
upon, or erence with the

. Pres by oy
5 : e

Govmnu‘:ent,”(:&f .
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Page 6, line 4t,—
afler “*concerned” inseri—

“or any authority including the
Government,” (1n).

SHRI LAXMI1 NARAIN NAYAK
1 bryg to move :

Page 6, line 47,
add at the end--.

“and in case the warnings are
ignored, the council may,
after giving three warnings,
recommend to the Govern-
ment closure of any newspaper
or news agency which will be
binding ann  the Government
(46},

SHRI AK. ROY : I beg ta move
Page 6, linc 47,—
add at the end—

“or suggest some other measures
to the Government and the
Goveenment shall act aceord.-
ing to that". {86},

Page 7, line 5,

Sor “empower”  sabstitule  *'debat®
(87).

SHRIB. K. NAIR : [ beg to mave :
Page 6. line 49,
add al, the end—
Yand, if considered  necemsary,

adopt  extreme  deterrent
action against the offenders”

{a7)-
bt:ﬂ“l,tlmzv.:szﬂ\ﬂ“\ﬂ‘r BOROLE
Page 6, line 48,

for ““inay" substiiute *‘shall'’ (140).
Page 6, line §0,m-
add at the epd..

SHR1 L. K. ADVANT : Mr. Chairman,
do ¥ have your permimion to lenve the
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the House? There is voting in the other
Howe. My colleague, Mr. Ravindra
Varma. will attend to this Bill.

MR. CHAIRMAN : Yes.

Now, 1 would request the hon. Memb,
to be brief and to the point.

Mr. Dhirendranath Basu.

SHRI DHIRENDRANATH BASU :
The hon. Minister for Parliamentary
Affairs and Labour and the hon. Minister
of Information and Broadeasting are
dyaamic Ministers. To add to their
dymamism, I want to add at the end of
page 6, line 47

“but in case of complaint of not of
& senous matter, the Council shall also
have the authortity (o condone  the
nrwipaper, arws agency, the editor or
the jnurnalist of such a complaint.™

If shesr powers are given to them, if this
awtonomy is given 1o them, then  the
editors or reporters or news editars can
expresstheir viewsindependenty and oeed
nat Jook to the Directors or Managers who
sometimes compel them to say what they
do not want to report. That is why 1
have requested through my amendment
for the addition of these words—so that
wawe liberty, more power, may be given
to the Press Council ; they must have this
power to condone. By this the individual

hip and poly h in
the press can be done away with. Those

s can cnjoy the liberty. Freedom
of press should be a ‘must’, and the hon.
Minister in charge of the Bill, whilereplying
to the debate, has agreed to this. There-
fore, I would request him through vyou,
SKir, to accept this amendment,

SHRI CHITTA BASU (Barast).
Mr. Chairman, vou will kindly see this
clause 14. 1 allo want to draw the
attentioa of the Mini to this cl
It deals with the powers to engquire.  Now,
the power to enquire against whom?
Ceraain agencies, authoritietor individuals.
{ read the clause

*“‘Where, on receipt of a complaint
madec to it or otherwise, the Council
has reason to beliave that a new:
or ncws ageacy has  offy against
the standards of Journalistic ethics or

blic taste or that an editor or a worki.
mg jo,ltn.'Iilt. hu‘ comu.nitted any

| a4

These are the subjects about which an

iry can be instituted. I may be
alfowed to say that the principal objective
of the Bill is to preserve the {recdom of

the Press. There is no provision, as you
will find, to hold and enquiry any com-
plaint or otherwise as to whether there has
been any abridgement of the freedom of
Press. ‘This is the position. -1 want to
correctit. I want tosay thatthe principal
objective of the Bill being the preservation
of the freedom of the Press, the right to
enquire should also be ded if there is.
any instance of abridgement or encroach-
ment upon or interference with the free-
dom of the Press by any authorityincluding
im-r.rnmem. Unless that is included,

think— 1 am sorry to make this comment
the very principal nbjective of the Bill
will not be fulfiljed.

So far as my amendment No. 19 is
concerned, it is afier all consequential in
nature. Therefore, 1 do not want to
dilate on it. 1 think the hon. Minister
will give proper thought to this principal
point.

oft el wvovae AR (WD)
warafy agen, Ko 14 ¥ oy v
gt § 6 qwre oy exawar ay
oy wrfge 3fes o s afgar
o IAw w2 o wfrefer
FATATT AT AETfma w2 Qicdw
qfeax wrx W Ak Yoyl o
3w ¥ aw ot dur v @ aY
e AT & B Al W
arft wgi T ¥ eaqaa o @AY
wifgy = waNnT s sy Al
®T IV svar § WY Sw qfwy
IA GRTHIT 9@ FY T O Jqrad
v ¢ feodragafiwrrar , mTT
dfgar &7 ana FeW wor
o gk ag wgy § feoforr W
fim @ e amgeer a2
FATHIC 9 A9T  wwe oFdy «y
TETHA XX TH W qEre W ofe
o femfar woft ot gL qenrag
gefr | ot 9w w1 swrew BT
= g e 1 guteg Qd feufa #

g sfeey wore ® fawfor o
weir oY woET ey wvlr edt

R

&

i
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[ wEsY Arome wAw)
& gl qATAC @A W Ewsxar

Cegt wigy @ IATC A dgy
Wt smar wfgg

SHRI A. K. ROY (Dhanbad) : This
is another check, rather another tool 1
want to add to the Bill. You know we
are all victims of ycllow journalism.
There are 5o many things happening of
fcncrnl public importance and soci
mportance but because our papers are
in the hands of persons of such organiza-
tions that we are everyday readings some-
thing clse. You know the famnous saying
of Oscar Wilde that the difference between
literature and journalism is that literature
is never read and journalism is unreadable.
8o, it is becoming like that.  Yellow
_journalism does not only mean mislcading
news. Yellow journalisim als, means
partisanship in focuming news. [ can
tell you that you can scc very many
important news against people and
-operation on the people that arc bring
bye-passed.

For example, yesterday, 1 was looking
a journal. I come to khow with horror
that one naxalite prisoner, Shri Krishna
Chetty was haaged in Coimbatore Jail
in Madras. But no paper reported it
Such a typeof silence, is a conspiracy, 1
should say. This is the worst type,

, black or blue journalism, I do
pot know. Then a miner was drowned.
Not a single line was in thc paper.
The papers arc very busy about the
scandals what is the Minister dnini ?
It takes a lot of time. Parliament has
no time to think or even to devote any
time to this type of encial or pelitical
oppression.

MR. CHAIRMAN : Then, what is
your suggestion 2

SHRI A. K. ROY : That is why | say
that the Press Council must be a body
which will suggest some measures to the
Government to take action. Otherwise,
who will listen. The Government shall
act according to that. Another point is
this. It is very intelligently said that if
something is ending in a court of law, the
Press Council will not take action on it.
This is a very wrong thing. If
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the uew Minister of Inforination and
Broadcasting to accept the muallest
d A d t No. 87.

For ‘Empower’ substitule *debar®

This being the smallest amendment, 1
hope, the new Miuister has been ey, d
to accommodate this type of amendment,

MR. CHAIRMAN : Now Amendment
No. g7 by Mr. Nair.

SHRIB. K. NAIR : About the poten-
tial offenders, they being the snembers
ofthe Press Council, many times, the charge
is made about the violation of journalistic
cthics cammitted by a jucurinalist. May
be it might have been committed at the
behest of the owner. The uwner may
have prevailed upon him e a particulsr
line But when it cames 0 the guestion of
taking action against him the cutite  Press
Council may turn against him. The
owner may also juin. | think thisisnota
happy stat- of affaits.  In fact, this body
may be converted into a st of supreme
arbitration body.  In the case of complaint
against a journalist, supose itis a legitimate
one, the Chairman should not be allowed
to debar him or to prohibit him. Thia
body must be effective. It should pro-
tect the rights.  They nust be  empowered
toactasasupreme arbitration . So, I
am nmlil:gclhm the F-vu—ntialil of the
mischief on the part of the owner must
be covered under the functions and powers
of this body and in suitable cases, drastic
action will br taken against the offender.
When the owner may act on a particular
line, the journalist may a ¢ the particular
line. What happems? 1 am sugpesting
that this body may be treated a8 a supreme
arbitration  body

MR. CHAIRMAN : That you have
id. Now I came to amiendment Ne,
141 by Shri Borole.

SHRI YASHWANT BOROLE : Mr.
Chairman, 1 would not have wasted the
time of the House. HBut, T want 10 draw
your ion to my d This
is made with a view to curtail the time,
It should be taken up by the Prems Couneil
in d?:;di? the complaint. There are a

action is to be taken against the Wﬂfkl;'l.;lﬂ,

the managrment says that a departmenta} -

enquiry has nothing to do with the inguiry
lnmllhc Z-mrl. The same procedure sl?ouid
be followed regarding any enquiry against
the management oulpers whether the
cases are pending  before the court of law
ornat; the Press Council will have
the free dom and suthority to take setion

§ that g $o, I requess

P which are triable
and which arc highly significant. I
they comw up hefore the Pres Clouncil,
naturally, the Chairman has bren

the discretion to see that the

shall be entertained by the Press Counctl.
But it is said that the Prem Council may
take or may not take congnisance of that
complaint. 8o, it is n, discretion.
Itwill have o be left with the Prew Cownoll
to go through all the complaints agaln.
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that thecmn:ﬁ shalinot take

So, I have just reversed the proces and

1 have said that the word ‘shall’ may be
substituted the word ‘may’, provided
e cognisance
of the conaplaint, if in the opinion of the
Cha irman, there is not cient ground
for holding the enquiry. Once the Chair-
man takes that decision that there is no
ground for holding an enquiry, it should be
obligatory on the part of the Council
nottoentertainit. But, at the same time,
I have provided by my amendment No.
141 that he who has been  aggrieved by
this decision of the Chairman shall alone
move the Press Council which, in its wisdom
again wil) consider that aspect. By this
procedure the number of complaints will
be curtailed  and a lot of time will be
saved. Nawrally, when a decision on a
complaint is delayed, it is delay which
denies justice. Therefore, I hope that the
Minister will apply his mind and accept
my amendment.

? THE MINISTER OF PARLIAMEN-

TARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA) : My, Chaijr-
man, Sir, I shall try my beat 1o deal with
the points that the hon'ble Members have
raised after much study on different clauses
ofthe Bill. I will first deal with the amend-
ment of my distinguished friend, Shri
Borole, whose am-ndment scems o be
rather simple and straightforward.

Sir, in the context in which this Las
been used in Clause 14 we believe that the
word ‘may’ as has been used docs mean
‘shall’. Therefore, there is no parti-
cular need to accept the amendment of
the hon’ble Member. Now, 1 shall refer to
ameadment No. 97 of Shri Nair which
alsois a very important amendment
andoubtedly, It says:

“and, if comsidered necessary, adopt,
r.:uu;:‘ 'fkte,rmnt action against the

Sir, there can be nu two apinions on thi
matter that if it is found lﬂnl there is I:
resson to take action, deterrent action
should be taken. But we believe that the
amendment a3 it has been phrased now is
somewhat vague and the Council has, in
fact, by other clause been vested with powery
cither to go on admonish or censure news.
for the offence of the kind that the

on’ble Member has referred 1o against the
standards of jornalistic ethi.  So, 1 plead
with the hon’ble Member not to prem the
amendment because the intention of the
amendment has been taken note of by
the other Claumes of the Bill. Now, I
tumn to amendments No, 18 and 190f my
good riend, swqmu. Basy. As far us
amendment No.19 is concerned, the hon'.
ble Member has admitted thatitisa cop.

" woquential amendment and, as such, I will

«deal ealy with ameadment No. 1g.

Here
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again the hon’ble Member would like the
Press Council to under continuous.
review and associate itself with any deve-
lopment likely to affect the freedom of the

. Government shares the hon’ble
Members' concern about the freedom of
the Press and, in fact, the whole idea of the
Bill is to ensure the freedom of the Press.
The Select Committee as well as the other
House which adopted this Bill had gone
into this question very much in detail and
Government feel that it is not necessary to

a4

acceptthe tas prop

the purpose of the amendment will be
served by the provisions in Clause 15(4) to
which 1 will invite the attention of the
hon’ble Member, He willsee that this
clause will empower the Council to make
such observations as it may think fitin any
of its decisions or repurts in respect of the
conduct of any officer and of the Govern-
ment as a whole.—-as the hon. Member
was keen to point out,—for the purpose of
carrying out 11s objectives and for the pur-
pose of carrying out its functions, under
the Act. Therefore. his point would be
met by this provision. Therefore, I request
him not to insist on his amendment.

Regarding Mr. Dhirendranath Basu's
amendment, no doubt it is a very important
amendment. The reply to it is covered in
the arguments which 1 have advinced
carlier in reply to Mr, Chitta Basu’s amewd-
ment. I would thercfore request him not
to press his amendment for this reason.

MR. CHAIRMAN : Does anybody
want to withdraw any amendmenmt?

SHRI DHIRENDRANATH BASU :
In view of the sentiments expressed by the
han. Minister, I seek leave of the House to
withdraw my amendment Now 7.

MR. CHAIRMAN : Docs he have
the leave of the House to withdraw his
amendment?

SOME HON. MEMBERS : Yes.

Amendment No, 7 was by leave, with-
drawan.

SHRI CHITTA BASU : Isceklcave of
the House to withdraw my amendments
Nos. 18 and 19.

MR. CHAIRMAN : Does he have the
leave o?f the House to withdraw his amend-
ments?”

SOME HON. MEMBERS : Yes.

Amendments Nos. 18 and 19 were, by leave,
withdrawn

SHRI LAXMI NARAYAN NAYAK :
1 scek leave of the House to withdraw my
amendment No. 46
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MPE. CHAIRMAN : Docs the hon.
Member have the leave of the House to
withdraw hisamendment ?

SOME HON. MEMBERS : Yes.

Amendment No. 46 was, by leave, with-
drawn

MR. CHATRMAN : Mr. A. K. Roy,
do you want to press your amendinents
Nos. 86 and 87?

SHRI A K. ROY @ Yes, I am pressing
my amendments,

MR. CHAIRMAN : [ will now put
amendments Nos. 86 and 87 of Shri A.K.
Roy to the vote of the House.

Amendments Nos. 86 and By were put und
negatived.

MR. CHAIRMAN :  Amendment No.

q7. Shri Nair. Hr is not bere. All the
same. [ have to put it to the vote.

I am now putting ameadment No. 97 by
Shri B.K.Na'r to the vote of the Hous,

Awundinent No. 47 was put and negatised

MR. CHAIRMAN :  A\mcndmen:
Nos. 140 and 141, Shei Borole,

SHRI YASHWANT BOROLE: 1
seek leave of the House to withdraw my
amendments, praising the manoer in wnich
the Minister has dealt with it.

MR. CHAIRMAN : Docy  the hon,
Member haye the lrave of the Hume to
withdraw his amendments?

SOME HON. MEMBERS: Y.

Amendments Nos. 1 40 and 148 weve, by lenre,
withdraon.

MR. CHAIRMAN : Now Tam put-
ting Clause 14 10 the vote of the Hmne.
The question is:

“That Clause 14 stand partof the Rill".

The mation was adopled.
Clause 14 twas odded to the Bill.

Clauwe 144 (New).

Mr. Chairman : We now come to
Mr. Banatwalla's amenidment for adding
anewClause, 14-A. --Amendment No. 106.

You may please move it. That is
the only thlng:rrm may also make your
submisions. rase be brief.

SHRI G.M.BANATWALLA : Tmoave
sy amendment No. 106,
1 beg tomove:
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Page 7, ‘
after line 10, inseri—

“I14A. (1) Where, on receipt of &
complaint made to it or otherwise, the
Council has reason to believe that any
action of the Central Government or &
State Government unressonably encroa-
ches upon the freedom of the Prem,
the Council may after giving the cone
cerned Governmeut an apportunity of
being heard, holg an m:’quiry in such
manner as may ovided by reguis-
tions made under tﬁri: Act. e

{2} If, as a result of the enquiry, the
Counil is of the opinion that the action
of the concerned Government consti-
wited an  unreasonable encroachment
upon the freedom of the Prems, it may
subunit a report with itsreenmmendutions
to the President.

.

il Tae PreJdont shall, as s ps
may br on thr receipt of the report,
direet the concrrned Government (o
carry out the recommendations contained
in the tepore,”  (106)

Clause 5¢ deals with powrts 1o censure,
The Bill is wanting in a very important
rospect. The Press Council bas the power
to take Cogni of complai Al
newspapery, news agencies, editors and
working journalists. Complaints u&n:t
themn can be considered by the Press -
cil and the Preas Council also can have
the power to censure  them under Clause
14 of the Bill.  However, there i.l.mnm
fic provision about the power of the
Councilto take cogmi of any romplsi
against the State Governments o the Cen-
tral Gavernment with respect to the pro-§
hiem of the Prem.  Therefewe, it is nenes-
sary that such a power should also be given
to the Press Council.  The Pres Council.
when it has the power to censure the edi-
tors, news agencics, working journalists
and nthers, must have also the power to
take cogni of complaints against the
Government and come to & decision.
have, thercfure, moved this amendment
seeking for a new Clawse 14A.  The anend-
ment peovides that any such complainiy
inst the Government can be taken cog-
;ﬂncr of by the Prew Council. The
Prem Council can, thereafter, hold an
enquiry and If it is sstisfied that the
complaint is justified, it can make a report
with its recommendations to the t.
The President should thoreafler imun
necrsary direction to the Government
concerned in orde to sce that the reco-
menation of the Prem Councilis inple-
mented.  Thiswilladd o the effectivenes
of the Pross Counciland will semoveincusa
of the Bill. The Bitl, w 1 saidl has been
wanting this cular sepect and the
present clause the nocresary leeth W

1




-

97 Press Council Bill BHADRA 9, 1900 (SAKA) Press Council Bill 98

Council so that the ts
of the Smts intervention and in

freedom of the press can be taken
due sote of by the Pros il,

i
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in the Bill he will come to
which I would like to read out. It says:

“15(4) The Council may, if it
cansiders it necesary for the purpose of
carrying out it objects or for the perfor-
mance of any of its functions under this
Act, make such observations, as it may
think fit,in any of its decisions or reposts,

ting the conduct of any authoritv,
including Government,”

Therefore there is a specific mention of
- the Goverument and if there is any action
» on the part of the Government which is
offensive, which the Council must  take
rugnisance on h the Council must
make observation,which the Council must
condemn, the Council is perfectly free
undee t5 (4) and make such
abservation in the report. Therefore,
it is very clear that the Rill in no way
rxempts the Government whatsoever and
then the other parts of the amendment that
h~ has moved to make it necrssary for a
report to be made,

15,00 hrs,

Itis clear from the Bill that the Council
has to submit its report to the two Houses
of Parliament. When the Council submits
its sanual t to the two Houres of
Parliament, if the Government is found
guilty, it;':y comaplaints have been  made

of the country, it will have an
m”»ddd:,ymd 1
the Government if the Government is.

found guilty by the Council. In the
circumstances, I hope, the hon. Member’s
amend is not yand1l Id,
request him to withdraw it.

SHRI G.M. BANATWALLA : In view
of the hon. Minister's amurance, I
seck leave of the House to withdraw my
amendment,

Amendment No, 106 was, by lesve
withdrawn

Clasuse 1¢B (New)

SHRI AMRUT KASAR : I beg to
move:

(i) Page 6 Line 36,—
f" (l'4S| "'d "IM" ;
(ii) Page 7,~-

after line 10, insert—

“14B. (1) i, on rectipt of a com-
plaint made to it or othwewise, the
Council has reason to belicve that the
Government or any agency under the
control of the Government has without
auigning any reason cancelled the
regular allotment of the advertiscments
in order to bring about financial coer-
cion on the newspaper, the Council mav,
after giving the Government or Govern-
ment Agency concerned an opportunity
of being heard, hold an inquiry in g
manner as may be provided by regula-
tio:s made under this Act, and if it
is satisficd that it is necessary so 10 do,
it may for reasona to be recorded in
writing, disapprove the conduct of the
Governmentor the Government Agency,
as the case may be.

(2) The Counicl may require any
or all newspapers to publish any inquiry
and disapproval of the, conduct of the
Government under this section.” (43 )

Mr. Chairman, Sir, the spirit of m
amendment and the amendment whit¥x
was moved by Shri Banatwalis is the same.
The hon. Minister has alrcady given an
assurance, I would, therefore, only make
a mention of one specific matter and that
is about the issue of Government adver-
tisement to the small newspapers. The

ment can use their coercive power
by withdrawing the Government adyer-
tisements to the small newspapers. The
small. ¥ b of this
attitude of the Government. They coerce
the small ne pers by whladnwinF the
alioeation of Advertisements to them ifthey

‘The purpose
of my ameadment, therefore, is only to
safeguard
papers,

the interests of the small niews-
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MR. CHAIRMAN : Mr. - Ajitsinh
Dabhi : Your amendment No. 91 is the
same as the one moved by Shri Kasar.
You cannot, therefore, move it, but you
can speak if you like.

SHRI AJITSINH DABHI: Mr. Chair-
man, Sir, it is an old adage that money
makes the mare go, anditisall the more
true in the case of newspapers today. The
Government advertisement is a steady
source of money which most of the news-
papers are badly in need of for their
existence. The Government advertise-
ments are a powerful weapon in the hands
of the Government. If this weapon is not
properly and judiciously used, it may
jeopardise the freedom of the press which
is the main obiective of this Bill. With
this weapon, the Government can press,
depress, impress, repress and suppress the
Press. That is why, I support the amend-
ment that a new clause 14B should be
added to make the Government
answerable to the Press Council in those
cases where the Government or any
governmental agency tried to coerce the
newspapers by withdrawing the allocated
quota of advertisement.

This amendment seeks to empower the
Press Council to make an enquiry in a
case where the Government arbitrarily
withdraws the advertisment from a news-
paper. It would also empower the Press
Council to disapprove the Governmentand
to get the enquiry and the disapproval
to be published in the newspaper. The
other day, an hon. Member, perhaps
Shri Kanwar Lal Gupta, complained
against the yellow Press and he demanded
that the advertisements should be with-
drawn from the yellow press. Sir, ours
is a secular State, yet some people who
had their origin in RSS try to lend
narrow sectarial outlook to the public
life through the Press. Therefore, I see
no difference between the people who
want to lend yellow colour to the Press
and the people who want to lend a bhagwa
colour to the Press.

I will just conclude my submission by
giving only a very patent illustration as to
how the Government can gag the Press
by physical coercion and by financial
coercion, i.e. by not giving advertisements,
I will be quoting a few lines from “India
To-day®’, from its 1st August, 1948 issue.

MR.CHAIRMAN : Howisitrelevant !
‘We are dealing with your amendment.

SHRI AJITSINH DABHI : It is re-
garding advertisements. (Interruptions)

SHRIMATI PARVATHI KRISH-
NAN : The Minister has to finish studying
the brief.
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MR. CHAIRMAN : You can make a
statement instead of citing illustrations.
(Interruptions)

SHRI AJITSINH DABHI : Please
allow me ; I will finish within a minute,
It relates to an incident in Bihar which
happened only a few months back. I am
quoting fr@m page 16 :

““The threats to the freedom of the
press have come from Chief Minister
Karpoori Thakur and state Agriculture
Minister Kapildeo Singh. .

It all started when Kapildec Singh
stopped a group of newsmen on the
landing of the state assembly stairs and
allegedly threatened to  send goondas
to the editors instead of contradictions
ifthey do not stop publishing falsehccd. .

These two newspapers havesuffered
advertisement cuts for nearly twenty days
last winter. They were carrying out
investigations in connection with the
infamous Barahiya episode. The mimis-
ter’s name was somehow linked with it.
In the Bihar Vidhan Parishad Kapildeo
Singh has also threatened to step
advertisement to those newspapers
which highlighted the alleged sex scanelal
involving a minister. .

A few weeks ago, Thakur virtually
pounced upon a reporter of a lecal
Bnglish daily for trying to reveal the
truth regarding panchayat elections in
the state....”

MR. CHAIRMAN : What has this got
to do with the amendment ? Your zmend-
ment related to advertisements.

: 'This=ig

SHRI AJITSINH DABHI
I will

with regard to advertisements.
conclude with this quotation

¢« ...Earlier it was rumoured that
the Government was out to “‘buy or
bully”’ the Patna press. One of Thakur’s
press advisers wrote an 18-page letter
to the weekly’s special Bihar issue.
The chief minister himself had written
to the management of a big paper asking
it to withdraw its Patna correspendent.
When all these efforts presumably
failed, one junior minister, haveing
“very good” relations with some news-
men was allegedly sent out on a mission
with a “money-bag’ to solve the awk-
wardness of “problem newsmen®,

....What is now happening in
Bihar clearly indicates that the Thakur
administration has mounted a double-
pronged attack on the press, Itis appa-
rently waging a war at arms’ length

4,
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with sophisticated ‘bully-weapons' and
character-asasination compaigns on a
scale inconcievable even during emer.
gency days,,.."

MR, CHAIRMAN : It will not go on

record niw,
{Interruplions;*®

MR. CHAIRMAN: It is not going on
sccord. Wity do you take the trouble ?

SHRI AJIUTSINH DABHI ; Ultimarcly,
inthis cas, advertsementswere withdrawn
from these newspapers.  With  this sad
cominentary on what <aort of freedom of
the Press this ruling Junta Government
wanm in this eountry, I commend that
Lais particuda amendment be accepted.

SHRI RAVINDRA VARMA : Mr.
thairman,  the  amendmenta standing
in the name of my good friend Mr. Kasar
and my equally good friend Mr. Dabhi
&re very important amendments undoubted-
1y, because everybody in this country is
aware of the importance of advertisement
for n pers, cspecially small newspa-
pers. 1ere can be no two opinions on
the question of importance of advertise-
ments and the fact that in the past there
had been considerable experience of ad-
vertisements being used cither to  hoost
the finances of n
newspapery so that they ma 0 out of
circulation. 'l‘herdore.ry this ‘I:l :‘of 8 new
subject and perhaps my good friend, Mr.
Dabhi is quitc competent to talk sbout
this subject. I shall not challenge his
comprtence nr the competence of his party
to talk on this subject. But I do beliove
that as far as this Billis concerned, we are
' not so much concerned with instances
which can be quoted or cited, but we are
more cancerned with the danger and how
the danger can be prevented hy the Press
Council. Therefore, in spite of the tremen-
bus temptation to answer the hon,
Memiberin the coin that he has used which
is rather a very cheap coin, if 1 may say
i | shiall resist the temptation.

SHRIVAYALAR RAV] : Cheap coin?

SHRI RAVINDRA VARMA : I do
#it know in which coin you trade. It is
twtter t trade in cheap coin than in
country feit coin.  (Interraptions) [ do
not km!)w in which coin you would like
tor frale,

SHRI P.  VENKATASUBBAIAH
{Nandayal): He says you are also trading
in the same coin.  That is what he had

waid.
(Interruptions)+*

MR. CHAIRMAN : Mr. Dabhi,
am not allowing it to go on record. This
is not the way. (Interruptions) You wust
hear the Minister,

(Interruptions)**

MR. CHAIRMAN : I am sorry, it
would not go on r

SHRI AJITSINH DABHI : 1 am entitl-
ed toknow aboutit. He cannot misrepresent
me.

MR. CHAIRMAN : Let the Minister
first say.

SHRI RAVINDRA \'A%::A Cl 1 never
misrepresented anybody. . Chairman,
in your wisdom, you permitted him to
read out from the newspaper about some-
thing.

(Interruptions)
SHRI VAYALAR RAVI : So wany.

SHRIRAVINDRA VARMA : 1 would
like to ask the hon. Member whether all
such instances for the past few years have
been quoted by the hon. Member. Obvi-
ausly not. (inkerruptions) Obviously not. He
had cited one or two instances. Now the
Member had his say and I must also
have my say. (Imterruptions) Other
wise, it is not posible to have a
running coversation. If I mistcpresented
him, he can correct me. All that I said
was that he had cited some instances.
I beg to submit to this House that these
instances arc not exhaustive ; and these
inst wve relevance, as far as this
clawse of the Bill is concerned, only to
highlight certain dangers. Therefore, I
:’ aid, that :fdid not want to deal with the

vt some ons or some parties.
1 doyl::)lt'twam to dop'i: because that is not
relevant nor do I want to answer cvery
one of the instances, half of which were
on record and half of which were not
perhaps on record. It do not want to deal
with them. I want, therefore, 1o deal with
the essence of the question which my hon.
friend, Mr. Kasar, has raited in a very
ablemanner; and the essence of hisquestion
lies in the danger thatis posed to thecir-
culation of the newspapess, finances of the
newspap-rs and mhilixof the newspapers
%th%nﬂ in which the Government
h ich huigot control over advertisements

t use its power to provide newspapers
wigl advertisements. That is the very

*¢Not recorded.
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[Shri Ravindra Varma)

real danger to which he has pointed out;
we do not want to shut our eyes to this;
we cannot shut our eyes to it because of
the cxﬁcn‘cnce which is before the country
and the newspapers. I should like to
submit in all hmility to my hon. friend
that if they look at clause 13(2) (a) read
along with 15(4) to which [ have already
made a reference, they would see that there
is enough scope to ensure that the govern-
ment does not wse or misuse i policy in
the manner in which the hon. Member
apprehended it might be used or in  the
manner in which Governments might have
done in the past. We want to insure against
that danger. How do we insure against
that danger in this Bill ? If you read
{13 (2)(a) it says preciscly, beyond a shadow
of doubt that ‘to help newspapers  and
news agencies ty maintain their indepen-
dence...." You cannot say that the purpos
is to maintin independence of thr news-
papers but penalise them for their in-
dependence.  Therefore it is very clear
from this clause what the purpose of the
Press Councilis; it will be bindingo th-
Zovernment; that will ensure the indepen-
dence ofnewapapzes. Tt will not therefors
make war of the paticy of advertis-mnts
4% an instument w any way to inhibit
the independence that is quite clear i1
13(2)(a). Because it is clear in 13(2)(a)
read with 15(4) T would appeal to my hon.
friend not toinsist on his amendment but
o withdraw it,

MR. CHAIRMAN : There were twn
similar amendments 91 and 43 ; one wax
moved, that is 43 ; the other was barred.
So, T shall put amendment No, 43 to the
vote of the House,

Amandment No. 43 tpa; put and
negatived

MR. GHAIRMAN : The question siy
Bl “That clause 15 stand part of the
il
The motion was adopted.
Clause Is was added sg the Biil

MR. CHAIRMAN : We take up clause
»

Clanse 36 (Lovy of fues)

SHRI B. C. KAMBLE : 1 move my |

amendment No. 150,
l’l‘e T

after line 40, inswi—

AUGUST 31,

1978 Press Council Bill 104

) l"rcgvidled further tbatll'ounhdlbe
evied at lower rates on smal newipapers,
and medium rates on medium news.
papers and at higher rateson big news-
papem.” (152)

If the government is prepared to give
an aswurance ] will not pressitfor division.

18° 19
{Setmestars Parvarm Knosnvan in the

Cehair)
There should be some exemption to
sall news; whose circulation is

below 10,000, Goverament have accepted
wlready the principle of small papers,
m-dium pap m and big papers. My
suggestion is about exemption. Amongst
the small, medium and big papers there
should be a sort of gradation so far as
fevying of fecais concerned, So far aslevying
of fees is concerned, 1 think Government
should have no difficulty in accepting this
amendrucnt and in case the uniform tates
are there, then small papers will be swallo.
wed by medium papers and medium pl"(;f‘ﬂ
will be swallowed by big papers. i
is the purposc of my amendment and if
the hon, Minister is prepared o give an
asurance, 1 will not press it at ail.

MR. CHAIRMAN : Yo just give an
asurance and he will not presit.

SHRIRAVINDRA VARMA : Reme-
dies are very simple bat the results ate com-
plex. Comrade i I 4
the anxicty of the hon. Member, Shri
Kamble, w sce that the newspapers—
particularly the samll newspapers many
of them are language newspapers--seve
the muffil arems in the district’.  They
do not suffer in any way under the dispen-
sation thatis cmtmg;hm!)by thisbilland,
therefore, [ can the reasoning
behind the hon. ber's prop But
he has made matters rather simple for the
Government by saying if he is ssured,

1 protent the pap the circulat
:fﬂ whp:l:hbelw 10,000, [ think he referred
0 10,000, then he would find it pomible
not to press his amendment. 1 wwidllk;:
to amure him, the very reason why there

e e Lo
that the on which the bon. men
has made and can
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will be exempted from the levy, I think
in the light of this which the Government
will do n favour of the small ncwsspa-
pers the hon, member, Shri Kamble, will
not insist.

SHRI B.C. KAMBLE : I withdraw my
amendment.

Amandment No 152 was by leave,
withdraws.

MR. CHAIRMAN. The question is ¢
*“That clause 16 stand part of the
Bill.*”

The mution was adopted.
Clause 16 was «dded to the Bill.

MR, GHAIRMAN ¢ 1 came to clause
17. There is an amendment by Dr. Ramji
singh. He is absent.

There is no amendment to Clause 18,
I will put clauses 17 & 18 together to the
vote of the H ousc.

The question is:

“That Clauss 17 and 18 stand part
of the Bill.Y

The notion was adopted.
(MHawses 17 & 18 were addsd to the Bill.

Clause 19 (Budget)

MR CHAIRMAN @ Thereis an amend-
@vnt o clause 19 by Shri Kamble.

lmm B.C:. KAMBLE : 1 beg to move:
Page 8, line 135,

add at the end—

“who shall cause those copies to
e Taid on the Table of both Houses of
Parlinwient for discussion and approval
in the same manner and by the same
pracedure applicable to a Money Bill.”
119}

Tite purpose of my amendment is that
1 the principle of levying fees upon the
newspapert has been accepted, this amounts
¢ taxation. ‘Thercfore, whatev r may be
the Annual Financial Statement of the
Press Council, i.e. about the Budget, that
1ould be presented to both the Houses,
#F Partiam nt. There  should  be dis-
‘russion just like a discussion on a Money
Bill. That should be disposed of accord-
_ingly. That is the purposc of my amend-
ment,
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SHRI RAVINDRA VARMA :{
this clause is a very simple clause. I ;uhiu';ﬁ
submit that there is no special reason
why the hon. member should insist on
dxemc_ndmcnt that he has proposed. The
reason is that the Council has, under the
provisions of the clause that are already
there, to prepare a Budget in respect of
the cnsuing financial ycar showing the
aumgtcd receipts and expenditure, copies
of which shall have to be forwarded to the
Central Government, which in turn will
include them in the Budgct of the Ministry
of Information and Broadcasting and the
Sudget of the Ministry of Information and
Broadcasting including this comes before
the FHouse, therefore, the Houses of Parlia-
ment have a discussion for approval.
Thercfore, the members’s point has already
been met by the provisions of the clause.
Ihope he willnot insist on thisamendment.

SHRI B. C. KAMBLE: I withdraw

my ameadment No. 119.
Amendment No. 110 was, br leave, withdrawn,
MR. CHAIRMAN: The question is :
st

That clause 19 stand part of the
Bill.**

The motion was adopted.
Clarse 10 was added to the Bill.
MR. CHAIRMAN: Clause 20. Therc
is an amendment by Shri Chitta Basu
bat he is not prescat.
The question is:
““I'hat Clauses 20 1o 22 stand part of

the Rill.”

The motion was adopted.

Clauses 20 fo 22 were added to the Bill,
MR. CHAIRMAN: Clausc 23. There
is an amendment hy Shri Anant Dave
but he is not present.
The question is:

“;That Clause 23 stand part of the
N "

The motion was adopted.
Clause 23 was added to the Bill.

MR. CHAIRMAN: Clause a4, There
is an amendment by Mr. Vayalar Ravi,
but he is absent.
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[Mr. Chairman)
The question is

“That Clause 24 stand part of the
BilL."

The motion was adopied.
Clause 24 was added to the Bill.

Clause 25 was added 1o the Bill.
Clause a6 ( Power to make regulations)

SHRT RAVINDRA VARMA: In this
clause, there i3 a printing mistake which
has to bz corrected. In sub-clause (a)
of cluuse 26, it has been misprinted as
“ection 14 v, 1t should be “‘section 9",

MR.CHAIRMAN: If the House agrees,
we shall enter that corcection,

HON. MEMBERS: Yea,

MR, CHAIRMAN : The correction will
he entered in clause 26.

The question is:

**That clause 26 stand pary of the
BilL.”

The motion was adopled.
Clause 26 was added to the Bill.
Clause 27 was added to the Bill.

(lanse v and the Enacting Fornmla were
adided 1o the Bill.

MR. CHAIRMAN: There is an am-
endment to the Long Fitle,

SHRI B. C. KAMBLE: 1 move my
amendment No. 107.

PROY. P. G, MAVALANKAR:
I with to go on reeord and congratulate
the Minist-r of Patliamentary Affairs for
doing this wonderful job by way of replace-
ment for the Minister of Information
and Broadcasting.

MR.CHAIRMAN: I hope the Minister
of Information and Broadcasting asociates
himsel{ with these congratulationsf.

SHRI B, C. KAMBLE: T beg to move:

Page 1, in the Long Title, add at the
entb—

‘‘with the objsctive of securing to
all Indians justice, social, economic
and political  liberty «of thought, ex.
pression, beliel and faith; equality of
status and of opportunity; fraternity
awuring the dignity of the individual
and the unity of India.” (107)
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As it stands, the Long Title reads:

“'to mu};li:h a Pross (;'nu?ei:dfnor (l:-f
purpose of preserving the [reedom
the Press and of maintaining and im-
proving the standards of newspapers
and news agencies in India.’’

This is & vaguc title, It has no content
and it appears a little empty and some
amendment must be introduced into this
long title.  What is the purpose for which
freedom of the Prcsa is necessary P What
is the purpise for which maintenance of
and impruving the standards of newspapers
is necessary ? That is complewcly absent.
S0, 1 have brought in an amendment
which is not my own amendment. | have
bodily lifted the Preamble of our Con-
stitution and put it hereo Do ccads like
this ;

“with the obyective of securing to alf
Indians justice, sodial, reonomsic and
litical: liberty of thought, expression,
elief and faith; equality of status and
of opportunity; {raternity asuring thr
dignity of the individuna! and the unity
of India.”

‘This means, preparing India for fuil
nationhood. 1f that is not the purpose of
freedom of the press wr of improving the
standard of newspapers, . .

MR. CHAIRMAN: Don’t niake along
speech an the lomg title

SHRI B. C. KAMBLE: My speeches
are never longer than necessary.

This is not my amendment, 1 have
bodily Lifted it fram the Preamtie. There-
fore, | request the hon, Minister to secept
it, 3o that it will be more meaningful.

SHRI L.. K. ADVANI: He hax higwelf
said that this has been bodily lifted from
the Preamble. The laws that we frame
in this Houst are all suppored to sub-
serve the Preamble of the Comtitution.
So, this alw witl subserve the Peeamble
of the Constitution. Otherwise, we have
to repeat this Preamble in every statute.

Haviog made his point, 1 hope he would
be agreeabic to accept my request to
withdraw his amendment.

SHRI B. C. KAMBLE : 1 donot press,

MR. CHAIRMAN: Has he the
leave of the House to withdraw his am-
endment?

SOME HON. MEMBERS: Yes.

Amendmant No. 107 wns, by leave, withdrawn,
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MR. CHAIRMAN: The question ist

“That the Title stand part of the
BilL.”

The motion was adopted.
The title was added to the Bill.

SHRI L. K. ADVANI: I beg to
move: :

*“That the Bill be passed.””
MR. CHAIRMAN: Motion moved:
“That the Bill be passed.”

SHRI P.VENKATASUBBAIAH (Nan-
dyal): At the outset I would like to com-
pﬁmcm the hon. Minister who piloted
this Bill, and equally the my friend Shri
Ravindra Varma who was able to com-
plete the task of the hon. Minister in his
abwence. Of course, at times the hon.
Minister of Parliamentary Affairs suffers
from more sclf-rightcousness; that is the
trouble with him.

1 happened to be in the Joint Com-
mittee, and we were able to complete the
work in record time. By the preseribed
time we were able to present our report.

MR. CHAIRMAN: 1 hope you will
finish your speech in record time.

SHRI P. VENKATASUBBIAH: I
will certainly obey your ruling.

The main feature of this Bill is to build
up and regulate the working of the various
newspapers, to build up healthy tradi-
tions, 10 keep the press free from ail sorts
of prestures or exploitations.

Another impartant feature is that there
ix cquitable representation made for all
the scctions of the fourth estate.

As the hon. Minister has pointed out,
we do not want to put more tecth into
this Press Council. It is only sort of
advisory in natyre, and in this context
1 w.)ulz only like t» bring to the notice
of the hon. Minister one thing. Whatever
may be our professions, pious, honest and
all that, we should not forget the fact that
taday, as things stand, many of the chain
newspapers with large circulations are
under the stranglehold of big business.
In pre-independence  days, ‘newsp'l&cﬂ
were built up on high traditions with a
high sense of patriotism and service to
thr prople, guarantecing freedom of ex-
pression, Unfortunately, as time passed,
newspapers have come under the strangle-
hold of big business. Even today we are
notabie to release them from theirstrangle-
hold. With Inrg;:- circ;_;l;‘tiom, tb‘cy hmth

at all the trappings of the press, but
i\‘:'cm-.d in subverting freedom of q)eeg

in this country. I hope that this Govern-
ment will take the necessary steps to break
this monopoly and sce that the freedom
of the prem is really preserved in its pris-
tine purity,

Whoever may be in office or Govern-~
ment, there is a tendency to use advertise~
ments 48 a weapon to make newspapers
E_!;x to the tune of the party in power.

t also has to be safeguarded against.
The Press Council, 1 feel, will play a
notable part in fulfilling our objective
in that respect also.

Of course, no tecth arc put into the
Council, but a Code of Cond‘:xcﬁ is sought
to be buik up g the newspapers
and those working in the profession. I
hope the reading public will benefit by
the dissemination of proper news. We arc
hamstrung by various constraints put on
the freedom of the press. I hope in course
of time we will be able to build up a
healthy tradition,

With these words, I support the Bill.

SHRI C. K. CHANDRAPPAN (Can-
nanore): Madam Chaitman, we supported
this Bill and now this is an important
occasion because the Parliament expresses
itsclf that the press should be free and
the freedom of the press should be pre-
served. That is the meaning of the gilll.
But if that expression has to be translated,
then I think the duty of the Government,
as I reminded in the course of the dis-
cumion, is very important that the press
should be freed from theindustrial houses.
And the hon. Minister said that it will
be one of the tasks of the Press Council
which is likely to be appointed in future.
I only would like to remind the hon.
Minister that the Press  Commission,
I am sure, will take scveral years to com-
plete its work, and when its recommenda-
tions come before the Government, it
would also take years together to find its
aceeptance and put into implementation.
In this long process, if we allow this ex-
sreuinn of Parliament diluted by the

irect operation of monopoly houses, then
I am afraid that this Bill which we are
enacting today also might meet with the
same fate as the old Bill that we have
in the past—.the Press Council Bill, I
do not wish that. Thercfore, I would
like the hon. Minister to say something
more positively and something more
concretely whether the Government has
some pogitive steps to initiate so that the
ownership of the press will be diffused and
it will delinked from the business
houses. T hope something will be done in
that direction and if that is done, the
desire of Parliament  today expressed
through thizBill willhavegreater meaning.
T wish it a great success. ’
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SHRI SAUGATA ROY (Barrack-
pore): Ma Chairman, I join the
other Members of the House in extending
our support for the Press Council Bill.
After all, there has been a debate on the
Press Council Bill which has now come
after scrutiny by a Joint Select Com-
mittee of Parliament and Members have
at 1 h expressed their views on the Bill.
1 would only like to add our Party’s senti-
ment on thut. The Press Council Bill to
the extent that it is a genuine attempt to
promote the freedom of the press in the
country deserves everybudy's support.

Madam Chairman, there has been a
distortion in the functioning of the preas
during the Emergency which everybody
in this country has coudemned. People
say even now that the distortions, though
they are no longer there legally, have
creptinto the press and as my hon. friend
Shri Chandrappan has pointed out, these
distortions mainlv come into the picture
because of the vwnership of the press
which is stiltin the hands of a few mono-
poly houses or the jute press as itis called,
and the press till today does not fully
reflect the aspirations of the people, the
aspirations of the rural people, the aspira-
tions of the downtrodden, i’ 1 may say so.
‘The press in the country is still represen-
tative of the urban clite in the country
and doecs not represent what Gandhiji
called the *dumb mitlions® of the country.
The efforts of everybady in this country
should br diverted towards this end. But
in the meantimeitis good that the Govern-
ment has come forward with the Press
Council Bill, which will also set up a
Press Clouncil, which, no doubt, will take
a long time, but 1 also urge upon the
hon. Minister thatin the last Lok Sabha
an attempt was made to bring forward
a Bill to diffuse ownership of newspapers
and this Government has alw to takr
fresh stepsin this way and give its thought
in the matter,

With this, Madam Chairman, 1 again
add my support and my Party’s support
tn the Bill andl the concepis underlying
the Bitl,

dYara yew wrenwwy  « wamfy
wireq, & A @ weedt w1 W
z it o fedus &1 swr el
fear 21 w7 ww g T o8
gEre hovhew grey e fogh
aw F 3as1 §3 sEaredt o1 woer
Foar qut, o & wrey ey 90 &
T o, az 95 75 wrard oY

P
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SHRI P. VENKATASUBBIAH 1
Kindly speak in English.
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15°4s bes,
MR. CHAIRMAN: The guestion is:
“That the Bill be passed”.

The motion was adopted.

VISVA-BHARATI (AMENDMENT) BILL

THE MINISTER rOF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUNDER):
1 beg ta move:

*That this House do concur in the
recommendation of Rajya Sabha that
the House do juin in the Joint Come
mittee of the Houses on the Bill further
to amen:d the Visva-Bharati Act, 1951,
made in the motion adopted by Rajya
Sabha at its sitting held on the 25th
Jaly, 1478 and communicated to thus
Ifouse on the ayth July, 1978 and do
resolve that the following 22 Members
of Lok Sabha be nominatcd to serve
on the said Joint Committer, namelv : —

{1} Shrimati Renuka Devi Barkataki.
.2) Shei Bedabrata Barua, (3) Shri
fridihy Ghaudhuri, (4) Shri Dhirendra-
nath Basu, (5 Shri Rudolph Rodrigues,
16) Shri C. K. Chandrappan, (7}
shri Ajitsinh  Dabhi, (8) Shri Raj
Krishna Dawn, (q) Shri V. Kishore
Chandra §. Deo, (1090 Shri R. D.
Gattani, (r1) Shri Samar Guha, (1a:
Shri V. G. Hande, (13} Shri Nirmal
C’handra Jain, (14) Shrimati Mohsina
Kidwai, (15) Dr. Sarojini Mahishi, (16}
Shri P. R Raj al Naidu, (17) Shri
K. A. Raju, (18) Shri Ramjiwan Singh,
{19) Lr. Saradish Roy, (20) Shri Jagan-
nath  Sharma, (21} Shri Rajendrn
Kumar Sharma and {22) Shri Pratap
(handra Chunder.”

MR. CHAIRMAN: Motion moved:

‘“That this House do concur in the
recommendation of Rajya Sabha that
the House do join in the Joint Com-
mitter of the Houses on the Bill further
to amend the Visva-Bharati Act, 1931,
made in the motion adopted by Rajyn
Sabha at its sitting held on the g5th
Tuly, 1978 and communicated to this
Housc on the 27th July, 1978 and do
resolve that the following a2 Members
of Lok Sabha be nominated to serve
an the said Joint Commmittee, namely :—-

(1) Shrimati Renuka Devi Barkataki,
e e M
i » 3 -
dranath Basu, 8) Shr(l lludolph Rodri-
gues, (6) Shri C. K. Ghandraj s (7)
Shei Ajitsinh Dabhi, (8) Shri Raj

Krishna Dawn, (9) Shri V. Kishore
Chandra S, Deo, ( w& Shri R.D. Gattani,
gx) Shri Samar Guha, (12) Shri V.

. Hande, (13) Shri Nirmal Chandra
Jain, (14) Shrimati Mchsina Kidwai,
{15) Dr. Sarojini Mahishi, (16) Shri
P. Rajagopal Naidu, (17) S8hri K. A.
Raju, (18) Shri Ramjiwan Singh, (1g)
Dr. Saradish Roy, (20) Shri Jagannath
Sharma, (21) Shri Rajinder Kumar
Sharma and (22) Shri Pratap Chandra
Chunder.”

SHR1 SAUGATA ROY: The Educa~
tion Minister thought it fit to refer this
Visva-Bharati fAmendment) Bill to a
Joint Gommittee. I may invite his atten-
tion to amemorandum recently circulated *
by several very important intellectual
people from West Bengal, where they
have said that the original concept of
Tagore in founding the Visva-Bharati,
that it would be a rural university where
only fine arts and philosophy would
be taught. should be kept. The fecling is
that Visva-Bharati has out-grown, ovei-
grown its usefulness by branching outinto
varivus strecams of sciences and other
subjectz. 1 would submit that even at this
stage the House can give instructions to
the Joint Committee to sec that Tagore's
original idea must be maintained and that
Visva-Bharati shouid be aliberal humanist
institution for bringing about harmony
between all scctions of the people, and
not just a run of the mill university where
every discipline of thought is taken up.
Such a restrictivne should he put on this
Committee. While making this suggestion
to the Education Minister at this stage,
1 would invite his attention again to the
feeling which has been expressed by the
intellectual elite of Weat Bengal about
preserving the original concept of Tagore.
so far as this institution is concerned.

The Special flavour which it had upto
1951, before the Government of India
took over the University, should be re-
tained, I hope that the Education Mi-
nister, who is & very nobleson of West
Bengal and who represents the intellectual
elite of West Bengal, will be make his
efforts to keep the special character of
the Visva-Bharati University.

SHRI P. K. KODIYAN (Adoo|3 H
Madam Chairman, I am glad that the
Government has come forward with this
Bill and that it is being referred to the
Joint Committee. The Ordinance which
was promulgated in 1971 was & retrograde
step and in my opinion, it was pobably
a step for all the distortions that have
taken place and 1 hope that all the dis-
tortions will be corrected and that the
Joint Committee will give due considera-
tion to the important points preser-
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[Shri P. K. Kodiyan}
ving the nuique character of this institutions
But at the sametime, | want to point out
that ever since theUniversity was founded
by the illustrious founder, it had been al.
lowed to drift awav from the great ideals
of its illustrious founder. [ should say
that it has been forced to adjust itself to
the geueral pattern of education in ow
country and reduce itself to the status of
any other university in our  country.
Now itis caught in a controversy, I should
say, it isin the mudst of pulls from different
directions; on the une haad, there is a very
strony opinion that the unique character
of this University should be preserved
and v 1 the other hand, therris an opinion
that mune and more subjeets science and
other subjects should be added and more

more  students should  be  admitted
and it should function more or  fess
like any ther University  conferring

degross in Seiene aml  Humantties, In
this matter, [ would like to say that the
Joint Comsnittee should find out a sort
of vin-media 8> that thie University  can
preserve some of the unigque  fcatures
that it had when it was  founded, viz.,
the emphasis on Indian culture, study,
pacticularly, of the relationship between
rastern and western culture an the study
of ancient languages, ete. and also its
emphasis on the rural bias or rural de-
velopment. At the same titae, it can also
work as any other University, adrmiting
more and more students in seience facul-
ties and hiemanities. 1 hopr the Joint
Committee would consider this aspect also,

I would alsa like to to refer one or two
other aspects of the working of this Uni-
versity. I the funclioning of the uni-
versity, in the adminisiration of the uni-
versity, there should be more and morn
demoncratisation,  that is, the reachers,
the students and othrr employees and
workrrs of the univesity, should have an
ample opportunity to associate themselves
in the formulation as well as implementa-
tion of the policies of the univeesity.
In ocder to avoid rerlain unhappy in-
cidens that had taken place  prior to
1971. the couperation of different sections
u?lhr uriversity, that is, the teachers, the
st lz s a1 well as the camoloyees and the
wark=re of the university, is very essen-
tial.

The last point that I want to refer to
ix in relation to the functioning of ghe
organsation of workees and the students.
In ordrr that the workers and the stu-
denty’  organinations shiuld be allowed
to fuatinn freely, of cource, within  the
overidl Jiscipline of the university, they
shaald be allowed to exercise their inie
tiative to contribute to the general growth
and development of this unique inatitution,
at the same time giving  them freedom to
work for their own sectional interests.
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With these words, 1 conclude my re-
marks.

PROF. DILIP CHAKRAVARTY
(Calcutta Soulh?: Madam Chairman,
1 rise tosay somehing on the points raised
by my hon, friend, Mr. Saugats Roy.
Reing very near as a matter of proximity
from Visva-Bharati tu Calcutta, 1 also
hear sbout these pins made out by
some intellectuals. Bur very few people
really spell out what them mean by
‘Tagore's ideologies.

Only the other day, about 1o days be-
fore, I met Shri Binod Mukherjee—all of
you must have heard his name; he  isnow
suying in Delhi at Nizamuddin East,
When I met him, he was in at wonderful
mood and he told me that some person:
from the city of Calcutia or from other
cities used to go to Shantiniketan ip the
"tos and "40s; they used to sec the thatched
cottage including the serpents in side and
used to write long editorials or write-ups
praising the chimate of Shansiniketan.
In those days, watey was scarce  and
they would cven
city in Shantinikrtan,

I dn not sec what s wrong in modergis-
ing the cmnpus of the Visva-Rharati, in
having some medern subjectn. So,
hope, the Educaion Minster would do
well to ask them 1o spell out what reslly
they mean by maintaining Tagore's
ideals.

‘That is all [ wish to submit at  this
su;gr.

PROF. P. G. MAVALANKAR
tGandhinagary :  Madam Chairman, I
am very grateful in you for perm:iting
me to say 8 vew words on this, 1 believe,
impourtant occasion when we are sepding
this very useful and necessary Bill fog a
very careful and detailed consideration
or our colleagues in the Joint Comanitee

Before 1 come to my points, 1 quite see
the point of my hon. (riend, Prof. Dilip
Charkravorty  that retaining  acertain
uniguencss of this institution dee  pot
mean not  accepting  certain  modern
subjects, modern facilities, e1¢. But ¥
think, what my hon. friend Shri Sea gata
Roy was saying was, in so doing, you do-
not create an institntion which her mo
relevance o bearing on what Tagere
stood for and strove for,  Thrt is the enly
point.  Ifthativso, T only want to mske
two points briefly,  One is that I think
education hes to be considered as a liberst-
ing force and the other is that cultue snd
ercativity must be far asoulful contribution
to man's fullest develepment in various
walks of life, [If these two idealr o1 a’ms
can he achievede—one breing educetion
as a liberating force not-only ln tormre of
broad humanising of the individual’s

br praising water scar- '

3
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attitude towards life, but education as a
liberating furce in its broadcast sense
or fallest scnse, and the second being that
culture and creativity must be consider-
ed as factorr helpul and necessary for a

soulful contribution to thd buildin :‘;E

of a citizenry in the new India—I  thi
Tagore's VishvaBharati has a role to
play. Tagure's idea Is of Unity of Man
Tagore's wdea 18 of Freedom ‘of Man, an
Tagore’sideaisor Liberty as afundamental
purposcof life, should allbe woven into
the kind of traching and instructiun and
learning that gors on.  If this is done, to
a large extent in a must  spontancous
manner sl with the least administrative
bottlenecks and external forces, then I
Think this University will make a useful
contribstion,

One final word  and 1 have done,
Perhaps at this stage he may not reply,
but I jast want (o ask the Minister about
what L save in the Aims and Objectives.
T qnente

“I'he University has faced serious
dithealty in its day 1 day working on
account of the negative attitude adopted
hy errtain persons’.

tie hat not spele it out.Probably  he
wants tosay in i meklerae language, in
an coglestone, because he would not
Line to v in detait T do net want to
foree him to say anything, hut this is
exactly the kind of difficulty that is faced
hv many of our institutions which  begin
with god id-als and good drecams but
somehow get canght in wrong hands or get
dominated by wrate prople,

SHRE SAUGATA ROY :  Including

© Gugreat Vidvapeerh,

PROF. P.G. MAVALANKAR : that is
why | mentionrd "inany of Our institutions’;
1 did tet want 1o rlaborate, 1 am pre-
pared (n consider Vidyapeeth as one of
them. We find nany  good institutions
i mesimy of good leades, but the soul of
it is lent and we merely follow the out-
ward stvucture. The soulislost.  There-
fore. I wamt tae distirguished  Education
Ministor te el us what exately these things
are hecvase T feel, a Poofessor myself
and  on  educationist  myself that al-
though  on the ane hand, we need more
universiiies what we need on the  other
hand i. not, at die mormaent, preoliferaion
of Univetsities and  Coileges. T know
the UGIQ s put somie kind of a moroto-
vism on that  and it is good.  What is
nee lod e hat the existing  Universities
become better, and that the more spocia-
fivsd ataroas like the one moentioned
by Shri Saugatn  Roy, The Gujarat
Vidvapeetn in Ahinedabad, and other
institutions like the Kashi  Vidyapeeth
in Varaaasi. The Vishva Bharati at Shanti

Niketan, etc. should all become places
of international education and of inter-
national atiraction. I am sory that the
“Auroville”, a new cxperiment has
gone into some kind of difficulty in
Pondicherry.

Therefore, I am making the point in
conclusion that in regard to the Vishva
Bharati University, I hope the Select
Committee will go into the matter as to
how best we can do it by leaving things to
the people concerncd, without making
it cumbersome in terms of administra-
tive details and bottlenecks.

Although I am not a son of Bengal
as Shri Saugata Roy described the Edu-
cation Minister, 1 consider myself a son
of Bengal because 1 am a son of India
and Bengal is a part of India. Gurudev
was also for some time in Ahmedabad,
my home city. He spent some years of
his formative life with his elder brother,
a judge, in that famous building which
has been for a very long time the pride
of Ahmedabad., We have taken inspira-
tion from some of his ideals of unity
and human freedom. 1 hope these ideals
will be reficcted in this newly modified
Bill which now goes to the Select Com-
mittec.

16.00 hrs.

wo Tt fag  (WYY):
wanfa Wy, wdr a7 wawe T ]
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i faer g & 1952 § & e
WA WA % AT g7 | I 9T
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¥ wga W W s g e
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i1 qF ww § fx 9w wwy
F QU AR AP FAR v enfE-
aifedt ¥ afwdi 1 W gard § Wi
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qary Y@ . ot Qfe
wa a7 gw owmy § 5 gm fadaw
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& air wigfrieor ¥ marigim
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T HAAT faAr 1 qp AT wEE F
r agige aifex, frigens ghewm
Y T E, goe § oGS £ WA
8 fa@qugaw s A %
AT &, wrard & aY wgt grer Anan-
AW qr1 gafeg & TrdAr v fr
sqwy a3 gfafs & am agt o i
R ofroif oY ¥ fr T fimay
% Qa4 Wy e

AUGUST 381, 1978

Visva-Bharati Bill 120

qedx & fagr vy fs
g %9 gorfy oiC var & e
%, gar AT IEH wer A
R FAH wifs Fdaw ® wqg o
fadae A =qroqr w7 A wrfr wAr 6
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wre Iwory AT gr 1 fewr
wrEwTC wfufy ¥ ¥t Y woor worerdy
¥ Tn ¥ A 937 safeqa o
7wy fir fewrwre & amew @
Tegr fadas Terrrdng aff § witc
78 fRmaredt £ anw gy wR
aqr Wt ot frerggr & s Ao
| & ey Al 9

v a1 § g afafa® serfa
grefi & qrdar wwr B 4 €W
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At AT LR AT R o A @A

DR. PRATAY CHANDRA CHUN-
DER: T shauld like o think our young
energetic Member, Shri S8augata Roy for
drawing our attention w a very impor.
wnt matter, whether the Visva-Bharati
i fullilling the original idras of Tagorc
aud i not, that we shonkd try to include
thirse ideas in this Bill

I knuw this controveny which is going
em but 1 will respectfully submit to this
House that much of this controversy is
based upon an i q pp! tation
of facts. In fact we have noticed in the
otwervation of Prof. Dilip Chakravarty
that there is some dispute about the
original ideas of Tagore himself. What
were these ideas? So, instead of
to the_ secondary source, we have
to go into the primary sources and ins
corporate the primary sources in this Bill
very carefully, The clauses are not be-
fore us. So 1 would not like to go into
the detatls, but I would bdeﬂv‘ sy that
the original ohjects of Tagore been
included in the M dum of Aso-

3
ciation of the Visva-Bharati Society which
was set up in the early tgeos.

Now, in this objects clawse there was
one very significant mention that all

the
ohjwummdbymmg:

Shantam, Skivom, - Adugilem. But in
cx isting Act, this phrasc, Shantem, Shivem,

Advaidam has been completely struck out.
That shows that the spiritual and moral
concept which was there in the consti-
tution of the Visva-Bharati has not been
introduced in the original Act. So we
thought that to restare the original ideas
of Poet Tagore, it would be necesary
to ‘bri‘ngafb:ck.thia whole concept -and

S v J n
the Bill, we have introduced the entire
objects of Tagore in this Bill.

The second main change which we
tried to introduce is this, that these trun-
cated objects were included in the resi-
duary powers of the University. That
means the Univerlity could or could
not follow some of these objects. But
we have now taken the objects into a
special clause of the Bill which can be
interpreted as the objects cla “The
objects of the University would be...’
and that includes the entire objects
which have been sct out in the original
Memorandum of Association of Visva-
Bharati. I will submit that these changes
will certainly be sufficient for the pur-
!mnc of keeping before Visva-Bharati the
deas of Poet Tagore and it will be neces-
sary for the Univensity to stick to the
objects and not to deviate from them.
Incidentally, when 1 got some commu-
nications from somc of the respected
scholars and journalists from Calcutta
about the objects of Visva-Bharati and
"“’W‘“" about the manner in which
the has been brought, 1 wrote a letter
to them saying that they had not spelt
out what the objects were, For the in-
formation of the hon. Members, parti-
cularly, Dr. Ramiji Singh, who sid,
e e aas o 222 Tagore, s

at in a t Tagore, his

i idea hadyt:s b_epox:wdxﬁedto a

was modified during poct Tagore's

lifetime, then we have to scrsp this Act

altogether, to repeal this act, and bring

Nttt e Rk Brocn ol
s t is not al .

The real problem was modernisation and

will have to be 8o, the
with great lamenta conceded  the
the students that Visva Bhiacati
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[Dr. Pratap Chand Chunder]
Therefore, m'u nBz‘ j lc.!,ungc h:‘becn
in_this Bill. ope  whatever
R:ch passed in this Howse now will be
crd before the Select Committee when
it will have its deliberations. Moreover, [
can asaure you and other hon. Members
that reslly we want to democratise the
organisation of the university. At present,
in all bodies there is the provision for
nomination and these nominations are
made by the Visitor with the recom-
mendation of the Minister. But, now we
want to shed our power and we would
like to give the power to the academic
communities of the university including
the hers Pathabh a  School so
that, ultimately, the functioning of the
iversity will d d largely on the
academic community. As you _ know,
Madam, all these human institutions
depend on the good and bad features
omman conduct, So, when the academic
community will have mn{:)rity in the
management, we expect that they will
respect the ideals of Poet Tagore and
wwstrive to maintsin the university in
accordance with the ideals that Tagore
himself contemplated.

With these words, I humbly submit
to this House to accept the motion that 1
have moved.

MR. CHAIRMAN: The question is:

**That this House do concur in the
recommendation of Rajya Sabys that
the House do join in the Joint Com-
mittes of the Houses on the Bill further
to amend the Visva-Bharati Act, 1931,
made in the motion ted by Rajya
Sabha at its sitting held on the n_r‘:‘l;

uly, 1978 and communicated to thi

ouse on the ayth July, 1978 and do
resolve that the following 22 Members
of Lok Sabha be nominated to serve
on the said Joint Committe., namely :

{1} Shrimati Renuka Deovi Barakataki
(2) Shri Bedabrata Barua
(3) Shri Tridib Chaudburi
(4) Shri Dhircndranath Basu
(3) Shri Rudolph Rodrigues
(6) Shri C. K. Chandrappan
(7) Shri Ajitsinh Dabhi
(8) Shri Raj Krishna Dawn
(9) Shri V. Kishore Chandra §. Deo
(10) Shri R. D. Gattani
11) Shri Samar Guha
(1a) Shri V. G. Hande
{13) Shri Nirmal Chandra Jain
{14) Shrimati Mohsins Kidwal
(15) Dr. Basojini Mahiihi
{16) Shri P. Rajagopal ‘Naldu
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(17) Shri K. A. Raju

(18) Shri Ramjiwan Singh

(19) Dr. Saradish Roy

(20) Shri Jagannath Sharma

(21) Shri Rajendra Kumar Sharma
(92) Dr. Pratap Chandra Chunder™

The motion was adopled.

56.15 hrs.
INDUSTRIAL RELATIONS BILL

MR, CHATRMAN: Now, the House
will take up the motion on the Indus-
trial Relations Bill.

THE MINISTER OF PARLIAMEN-
‘TARY AFFAIRS AND LARBOUR (SHRI
RAVINDRA VARMA;: | beg 10 move:

“That the Bill 1 consolidate and
amead the law relating 1o the cegis-
tration of trade unions of cmployees
und employery, the righis and liabilities
of registered trade unions and scitle-
ment of trade uniem disputes,  the
conditivns of r-mphvymrnl of conprloyees,
and the investigation and sitlement
of disputes between  rmployees  em-
ployed in indusirial establishments or
undertakings and their employers, and
for matters conmected  therewith or
incidentatl thereto, with a view 10 pro-
moting healthy industrial relations lead.
ing to accelerated cconomic develop-
ment and social justicr, be referred to
a Joint Committer of thr Houses con-
sisting of 43 membroe 03 from this
House, namely :

(1) Shri Chinta Basu. {2t Shei Dinen
Bhattacharya, {4) Shri 5. R. Damani.
(4’) Shrimati Mrinal Keshav, Gore, ()
Shri Hukam Chand Kachwai, '6) Shri
Amrit Nahata, (7} Profeswenr P, (.
Mavalankar, (8) Shri  Prasannbhai
Mecita, (g) Shri B. K. Nair, (10) Shri
K. S. Narayana, (11} Shri K. A, Rajaa,
(12) Shri A. E. T Barrow, {13) Shri
K. Ramamaurthy. {14} Shri Ramdas
Singh, (15) Shri Ssugata Roey, (16)
Shri Ram Dhari Shastri. (17) $hri
Digvijaya Narauin Singh, (18) Shri
Govind Ram Miri, 11n) Shyi Ugrasen,
gn Shri R. Venkatsraman, (21) Shri
. Venugopal, (22) Shri Ravindra
Varma and 11 from Raiys Sabha;

That in order 1o constitute a sitting
of the Joint Committer the quarumn shall
be qnesthird of the total number of mem.
bers of the Joint Committer;

that the Committee shall make a
port to this Howe by the bt day
the first werk ofl)mmm, 1918;
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that in other reipects the Rules of
Procodure this House relating to
Parliamentary  Commitiees  shall
y with such variations and modi-
fications as the Speaker may make; and

that this Housc do recommend to
Rajya Sabha that Rajya Sabha do join
the said Joint Committee and com-
municate to this House the names of
11 members to be appointed by Rajya
Sabha to the Joint Committec.”

In moving the motion I would like to
draw the attention of the House to the
fact that in respect of the other two Bills
too which were introduced along with
this Bill yesterday the proposal is that
the samr Joint Committee should study
the Bills. This is because, as | explained
carlier, the three Bills together give a
comprehensive picture of the relations, the

dures, the hinerics  that are
being proposcd. T would only say Further,
Comrade Chairman, that in the case of
some other Bills in the past there have
been instances of the same Committer
studing more than one Bill and reporting
to the House. 1 do not want to take the
time of the House in reciting or citing
such instances. I would only say this
much z way of observations in making
the mi . ¥ hope the House will accept

the modon.

MR. CHATRMAN: Motion moved:

““That the Bill to consolidate and
amend the law relating to the registra-
tion of trade unions emgloyeen and
employers, the rights and liabilities of
:g tered trade unions and settlement

trade union disputes, the conditions
of em ent of employees, and the
investiga and settlement of disputes
between employees employed in indus
trial cstablishments or undertakings
and their empl , and for metters
connected therewith or incidental there.
to, with a view to promoting healthy
industrial relations leading to accelera-
ted cconomic development and social
jumtice, be referred to a _!nim Com-
mittee of the Houses consisting of 43
members, aa from this House, namely :

(1) Shri Chitta Basu, (2) Shri Dinen
Bhattacharya (%‘)‘ Shri S, R. Damani,
¢) Shrimati Mrinal Keshav Gore,
g) Shri Hukam Chand Kachwai,
)} Shri Amrit Nahata, () Professor
P. G. Mavalankar, (8) Shri Prasan.
nbhai Mehts, (§) Shri B. K. Nair,
0

go) Shri K. 8, Natayana, (n& Shri
. A Rajen, {ra2) Shri A, B, T.
Barrow; (13) Shri K. Ramamurthy,
(W Sl Ramdas 8 tgh, (13) Shri
‘ mﬂ.;mss mx ri
Bingh, ('(afmi Ram Miri,
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(19) 8hri Ugrasen, (20) Shri R.
Venkataraman, (2t) Shri Q. Venu-
gopal, (22) Shri Ravindra Varma

and t1 from Rajya Sabha;

That in order to constitute a sitting
of the Joint Committee, the quorum shall
be one-third of the total number of mem-
bers of the Joint Committee;

that the Committee shall make a
report to this House, by the last day
d? the first week of December, 19783

that in other respects the Rules
of Procedure of this House rclating
to  Parliamentary Committees  shall
apply with such variations and modi-
fications as the Spraker mav make;
and

that this House do recommmend to
Rajya Sabha that Rajya Sabba do
join the said Joint Committee and
communicatce to this House the names
of 11 members to be appointed by
Rajya Sabha to the Joint Committee.””

There is an amendment for circulation
of the Bill for the pu of eliciting
opigion by Shri Ram Dhari Shastri. He
is abseni. Shri Purnanarayan Sinha.

SHRI PURNANARAYAN SINHA:
1 moved:

““That the Bill be circulated for the
purpose of eliciting opinion thereon by
the gist December, 1978

PROF. DILIP CHAKRAVARTY
{(Calcuua South): Tt is stared by wmy
han'ble friend, Shri Ravindra Varma,
that this Bili has been brought with a
view 10 promoting healthy indusirial rela-
tions and to accelerare industrial de velop-
ent and sacial justice, ¥ am emphasising
on thix aspect of ‘Social justice’. In the
district of Burdwan, Ranigunj and Kulti
coalmining area, hundreds of housts ave
collapsing and thousands of iphabi-
tants are vararing the arca, which is
bringing in untald miscrics to the ordinary
{}x.\plt'. T have received an answer to

nstarred Question No. 5083 on 30-8-78,
that ix, vesterday, wherein it is not
denicsd that there is a condnuivg hazard
of subsidence and landdide in the Ranj-
ganj and Kuhi coalmining arca.

MR. CHAIRMAN: This is a Bill on
Industrial Relations. Kindly speak only
on the Bill,

PROF. DILIP CHAKRAVARTY:

have shown the connection, 5
between this Bill and this matter which
T am raising, Let it go before the Sefecy
Committee for their consideration,
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MR. CHAIRMAN: This is to go to
‘the Select Committee.

PROF. DILIP CHAKRAVARTY:
I know. That is why I say, let the Mem-
bers of the Select Committee bear these
_things also in mind.

At present r12 collieries under Eastern
Coalfields Limited are existing in Rani-
gunj coalfiled and in 40 such collieries,
hydraulic sand-stowing is adopted. Six
more collieries would be taken up for
such stowing in future. Then, what about
the rest? The people are suffering due to
the hazards of sub.idence as pointed
out by the district administration. Due
to lack of funds, they cannot fill the
empty pits with sand. That has created
lot of problems. Subsequently, the matter
was again brought up for discussion with
the specially invited representative of the
State Government on 17-6-1978 in ‘the
Sixth Meeting of the Coal Conservation
and Development Advisory Committee
held at Calcutta and it was unanimously
decided that the Area Devclopment Au-
thority may be formed immediately under
the West Bongal government, with repre-
sentatives of the coal companies, Coal
Controller and Director-General, Mines
Safety.

The proposal for having an Area
Development Authority is to make it a
facal point for integrated development
of ths area, including diversion of rail-
way lines, roads, or transfer of inhabi-
tants. I emphasise this last point, namely,
the transfer of inhabitants. Now the ques-
don arises: Who is to bell the cat? T
suggast that till such time as the Area
Development Authority is constituted,
a programme of hydraulic sand-stowing
be adopted. The Coalmining Management
in the area should not plead paucity of
funds to cover up their inaction resulting
in untold suffering to the inhabitants due
to the hazards of subsidence or landslide
rendering thousands of people homeless.

With these words, I hope, the hon.
Minister and also the Members of the
Select Committee would give sufficient
importance to this important aspeet of
the problem which I have raised just
now. Thank you, Madam,

SHRI SAUGATA ROY (Barrack-
pore): Madam, yesterday, when the
Motion for introduction of the Bill was
brought in this House, there was a strong
Spposition to the introduction from all
sections of the House, because, in this
very ambitious Industrial Relations Bill,
which the hon. Minister has brought
forward after a long delay and a lot of
tall promises, there were certain clauses
which were curbing the right of strike,
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Certain notices had to be given for calling
a strike. Government has got an arbitiary
control over the right to strike of the
workers. Also, in the provision relating
to lockout, which is contained in the
same sub-heading of Chapter VIII, a
similar ban was not put on lock-out; to
the extent that strike was banned.

The Rules of Procedure provide for
asking the House to instruct the Joint
Select Committee to make special or addi-
tional provisions in the Bill to see that a
certain thing is done. And that is why
Madam, under Rule 75(3) I move:

‘

“That at the end of the Motion for
reference of the Bill to the Select
Committee, the following be added,
namely,—

‘The House gives instructions to the
Joint Select Committee to which the
Industrial Relations Bill is proposed
to be referred, to make additional
provisions in the Bill, to see that the
right to strike of the workers is not
curbed.’.”’

Because, Madam, with due respect to the
composition of the Committee and to -all
the Members who will be in that Com-
mittee, may I say that law in this country
has never been very favourable to the
employees? It has always been favour-
able to the employers. And the com-
position of the Committee is not deter-
mined with respect to the views of the
members regarding the labour problems.
It may very well happen that the com-
position of this Committee may be such
that it will be weighted more in favour
of the employers. In that case, the majo-
rity may decide, or may take a decision
on this proposed Industrial Relations
Bill, which may well be, that the right to
strike which has been proposed in the
Bill will be kept or further curbs on the
right to strike will be put. I want to
submit that this special and additicnal
provision should be made in this Bill so
that the right to strike of the employees,
which is a fundamental right, is not
taken away. We have got a2 weak working
class in this country and this fundamental,
right is a political right and not so much
a constitutional right, as such. But, it is
a political right, in the sense that we have
a very weak and less-organised working
class in this country and therefore it is the
ultimate weapon and we have to see that
this is not curbed. Also I propoesed that
there should be a special instruétion to
see that the right to lock-out jis limited
and-curbed to as large anextent as pos-
sible. T again want to move that this
additional enabling provision be made
in the Bill and give specific instructions
to the Select Committee so that it may
reflect the feelings of the Members of the
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. House who feel that there should not be
& cut on. the righit to strike of the workers,
Oun the other hand, all ible curbe
uho\ddbrputontheﬁggr‘:o' k-out
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to vefer the Bill to the Sclect Committre—~—
may be made larger so that wider see-
ions of the pevple of the House arc re-

of the employers, The employers are still
. doing so in so many ways all over the
country. So many jute mills arc closed
in the country. The working class is cxpec-
ting 3¢ much from the Bill and uniess
s provisions arec made in the Bill, the
irations of the warking class cannot be
fulfilled. So, it is a very ambivous Bill.

SHR! PURNANARAYAN SINHA
{Tezaur): Madam, in moving my amend.
mant T have gt to draw the attention
of the House to rules 208 and 299, Rule
299 reads ar follows :

*2099. Members who are not meme
hers of the Select Committee may be
present du-ing the deliberations of the
Comenittee but shall not addees the
Crmmittee nor ait in the hody of the
Commine-.”

Fryvn the verv aneeption, this Bill Las
taken a comsidrrable time tor coneeivirg
before it camre Jor consideratic n and altes
it was introduced there was an oppe.
sition even from the Gevernment Benches,
Under these cipcumseances, it is bewer
that a wider public opinion should he
called for in order to finally bringing up
the Bill in a form which the Howe ran
aceept. 8o, my adea of proposing this
amrndment is that either it be rent to
recoygnised  Labour  Foderatiens of  the
conatry which are under the control of
different political Icaders or the «ope of
the Select Committee may be made fwider
by enlarging the number of Members of
the Select Committee so that they are
drawn from differenc sections of the
House. At the same time, all those persons
who are active workers in the Trade
Unions, those who organise the unions,
hose who organise labour, who organise
the strike, those who support the cawse
of the labour and those who have gaindd
experience in the Labour courts and
Tribunals will be considerably helpfid
in bringing forward an accceptable form
of the Bill. Therefore, I said that either
the Bill is referred to the recognised
Labour Federations of the countiy or the
number of Mrmbers of the Select Com-
mittee may be made larger to at lesst 45
-=40 from this House and 14 from the
ather House—s0 that ail shacdes of opi-
nicns are represented on this Comrrittee
and they can thrash out the differences
in various provisions of the Bill, They
would alwo consider other questions with
regart to the m&llﬁw competence of
the Howse and whether 60°%, majority of
the Union must be thers in order tn cal) &
atvike is afso acceptable to all the Unians,
Sn, T nranase that the number of Membera
of the Select Committee—if it is decided

2604 LS-—sg

on the Committer. Therefore,
I request the hon. Minister to name 30
bon, Members of this House from different
sections, and let 15 or cven less number
of Members from the other House come
and esent on this Comumittee. I only
want the active trade union leaders and
workers who Are Members o | this aug!
Houst to be on the Select Commitice 30
that they can, amongst themsclves, discuss
the provisions of the Bill and bring for-
ward a bill which will be universally accep-
table to all sections of the House, This
is my submission and with this sub-
mistion I press my amendment,

SHRI M. KALYANASUNDARAM
{Tiruchirapalli): Comrade Chaitman,
1 regret that the hon. Minister should
pensist in moving this motion {or referring
the Bill to a Joint Committee, At the
same time, I also regret that you should
be in the chair when such a motion is
being discussed. You are one of the stou.
test opponent of this Bill. Perhaps nobody
else is available to occupy the chair and
a!"m; vou 10 make the speech opposing
the Bill,

In spite of our opposition to the Bill,
a Member of my Party has been included
in the Select Committee and we have
nn objection to enter the )oint Com-
mittee, It does not mean that in any way,
directly or indirectly, we support the anti-
wirking aspeces of the Hill. That only
shnws that we are determined to fight
inch for inch and step for step on the
anti-working class provisions of the Bill
and see that reason will prevail on the
Government to make some changes, With
that attitude, a Member of my Party has
agreed to serve on the Jaint Committee,

The Bill by this time has attained
nutoriety throughout the country and the
organised trade unions and important
trade union centres have oppored some
of the principles especially the right to
strike and right to collective hargaining,
These arc the rights carned by the work-
ing class of this country over a iod
of fifty years through sufferings and sacri-
fices, facing bullets and repression. Thiose
rights are now sought to be curtailed,
The ruling party are taking pride that
they have restored democracy and they
have done away with emergency. If one
carefully serutinises this Bill, s far as the
working claw of this country is concerned,
this Bill seeks to make the eonditions of
emergency permanent with regard to the
right to strike and right tn collective
bargaining, This is a Bill whick cannor
be supported by any one, leave alone
those who support the working clam;
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even those who want to have industrial
peace in this country would not give
their support to this measure. This will
only create more unrest among the wor-
kers, because the workers cannot effec-
tively settle their disputes by availing of
the Government conciliation machinery
or any other machinery. There will be
prolonged negotiations without any settle-
ment. That means, the workers will get
frustrated and there will be direct action,
unprepared direct action, and dislocation
of industry. This Bill will not secure
the objectives for which the Bill is
introduced.

Even at this stage, I would urge upon
the ruling party to drop this moticn and
bring about another Bill in the light of
the suggestions made by the All India
Trade Union Congress and other trade
union centres in this country.

There is another point. The Govern-
ment is trying to rush through this Bill.
The time given for the Select Committee
is upto the last day of the first week
of the next session. That shows that the
Government is anxious to pass this Bill.
Let them have it. Even if they pass the
Bill, the provisions of the Bill, which are
anti-working class, will be opposed by the
working class in the factories and streets.
You have to face these things. I would,
therefore, urge upon the Government to
give sufficient time to the Jeint Com-
mittee to examine the provisions very
thoroughly, record evidence and give
another opportunity to the trade unions
so that the Joint Committee at least
can have the satisfaction of having gone
through the Bill more thoroughly and
fully. I would urge upon the Minister to
extend the time limit for the Joint Cem-
mittee.

SHRI SOMNA¥H CHATTERJEE
(Jadavpur) : Through this Bill which is
h=ing proposed to be referred to a Select
Committee, the right of the workers to
strike is sought to be frustrated and taken
away—which is a stab in the back of the
working classes. I do not know who is
the real author of this Bill. The entire
industrial relations machinery in this
countrv isnow sought to be bureaucratized.
And I did not know that Mr. Ravindra
Varma was so fond of bureaucrates. This
stint of Ministership of 1-1/2 years seems
to have completely corroded whatever
proper attitude to labour relations he
might have had.

This Bill has earned the unique distinc-
tion of being rejected by almostall impor=
tant trade unions, One thing is very clear,
viz. that in our country where the working
class has very limited rights under the
Constitution of this country, those limited
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rights are going to be taken awzy. There
are in-built provisicn, whick p1cvide for
discrimination amongst the weikirg classes,
and between the working classes ¢ cafferent
geographical areas also.  And the minimal
right which has been earned by tl.e working
classin this country to go on strike, issocught
to be frustrated and taken away through
an absured proposal that has been mcoted
in this Bill. The Constituticn of India
and this hill seem to be totally inccnsistent
with each other, They cennot tally.
That is why we say that by this Bill,

an attempt has been made to take away

the very minimal rights of the working class

in this country.

By a majority, they will send this Bill to
the select Committee. But I feel that in
the matter of thisBill, the Select Ccmmittee
has a very great responsibility. We weuld like
to see that the Select Ccmmittee dces not
try to dispose of this matter hurriedly,
without full consideration, but that it
takes into consideration the views of all
the different sections of people, of trace
unions, and of the working class 25 a whele.
The State Governments should be ccneul-
ted in this matter. We would like to
know how the Goveirment ¢f India,
which is trying to restcre demccratic
rights in this country, could mzle such
a comprehensive effort to almest nullify
thelittle democraticrights that the woikirg
class in this country possesses.

16.38 brs.

[SHRI RAM MURTI in the Chair]

You have seen, Mr. Chaiiman, Sir
the type of thinking that has been put
in the making of this Bill. Thkere is a
chapter dealing with the so-called unfair
practices. One of them speaks alout
what are the activities which are suppcsed
to be unfair practices on the part of the
employees and of the trade unicp of emp-
ployees. Itis provided that it will be
unfair pracitce.

“to indulge in coercive activities
with the intention of preventing tke
certification of a registered trede unicn
of employees as sole negotiatirg agent
or chief negotiating agent, cr the ccns-
titution of a negotiating committee.’’

Thisis supposed to be an unfair practice.
Apart from what is sought to be ccnveyed
here, this is a pernicious proposal. Scme-
body might have called Mr. Ravindra
Varma as an ambassador for labour. But
what is he trying to prove ?  Is this the
way you are trying to preserve the rights
of the working classes? There is not a
single proposal in the whele Bill which
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sdvances the right of the working class,
even by one small step. On the other
hand, hurdles have been put in varions
roatters—which take awsy the rights of
the waking clas,

Suwmin.\gea demonstration will be
naxd at resido of the employers
and the managerial staff. Now the
demonstration has been held by the
‘Supreme  Court to be & fundamental
n.g_t. if it is not violant. If there is a

ul demonstration before the vesi-
dence of the employer who has mis-
appropirated the  provident fund, who
has not paid the provident fund antd who
has not paid wages and salaries also,
then that is o be treate as an  unfair
pracsice and then it is 10 be referred to
the tribunal.  You kindly see what is
<onstitution of the tribunal. On page
13 of the Bill, itsays:

*'No persou shall be  qualified for
ns)guinlment asthe Presiding
Oilicer of a Tribunal  unless
among other things—

{a) he has bzen an ollicer of the
Ministry or Department of the
Crntral or State  Government
dealing with Law or Labour,
nnt below the rank of a Deputy
Seerctary, or  cquivalent post,
fur notless than five years.”

Tnerefore, the Dzputy Secretary in
the Lahour D partm-ntwho hasspecialised
n lahaar activities for five years will be

nalificd to be the President of the
ribunal. Now, is it not a mandatory

., provision that he must be a Judge or a
Ehmiut Judge or a Presiding Officer of
alatsar Court 2 Then itfurther says ;

‘“He has, in the opinion of
the appropriate overnment,
adrquate experience  in  industrial
relations.’

There will be no check and we know
that most of the governments -in this
try are g totally under

the control of the bureaweracy. Who
will be the Presiding Officer of this
“Teibunal ? What will be the composition
ofthe Tribunal? There is nothing indica-
twed. And then there is a  question
so-called unfair practice like the right to
negotia ing & o d Tty other

ting sgency and so many

duties mm functions” have been given to
the Tribunal: It will depend almost on
the ipmelin st of chix humumc’y‘ Now for
mﬂcﬂ( you has: brought forward

2,
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The Bill had boen introduced yesterday
lndithne“beenuntm the Select Com-
mittee. would » ly
that the fullest wr!\mity ould“tg
given to the Select Emmime to take all
o the wearking. poople. in thi countey

workin, coun:
and there m be any measure
which thm\lg }r-do t _13';13 lx';m
through or bul eil through
;I;e Oz:mmiuee'ar thmu%l: thi: House,

t us not at least give this impremion

to the pﬂ:gle of thiscountry, the working

e of this country that this Parliament
which had not been able to advance their
rightsis keen to take away their rightsin
a manner which creates & suspicion and
doubt among the minds of the people
of this country, ‘Therefore, I strongly
urge that this matter should be taken
note with due importance by the Select
Committee ; and 1 am sure that Mr.
Ravindra Varma will think many times
before tryingi to show his wieght or the
weight of his party cither in the Sclect
Committee or in this House in getting
this Bill pass.

SHRIMATI PARVATHI KRISHNAN
(Coimbatore) : Mr., Chairman, Sir,
thank you very much for giving me this

tunity to speak. I want to draw

e attention of the Minister and the
Members of this Seclect Commitice  to
certain rather d and obnoxi
clauses in the Bill, because the hon.
Minister, in the Statement of Objects
and Reasons states that he has tried to
streamline  the labour legislation that
exists in the country and to bring forward
a comprehensive measure which, accord-
inﬁ to him. is going to deliver the goods,
asfar asindustrial relations are concerned
in favour of the working class, I beg o0
differ. Because the only streamlining
that has taken place is—1 would like to

int out to the Members of the Sclect
gommiur,c and the Members of the House
that all the worst pmvininm of the
Mat ht Industrial  Relati Act,
Madhya Pradesh Industrial Relations
Act, BIR, Gujarat Industrial Relations
Act and 30 on have been streamlined into
thislegislation. Thisissomething which
the working class has been coonsistendy
opposing and the bankruptcy of those
legislations has  been  seen. Year

year, for instance, in Bombay when
the millowners signed an agreement with
the so-called recognised  unions—.
recognised under the Bm—-evcmur
there is a strike, the agreement is thrown
into the Arabian Sca and the employers
have to pay what the workers demand.
Such things arc there. Now here comey
the Minister and makes such a misleadin,
in the t of object: mg
reasons and then he expects us to think afl
the rest of itissomething very veryinnocent
and very progressive and democratic,
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[Smt. Parvathi Krishnan]

X am sorry and that is why I should like the
Members of the Select Committee to go
into this aspect seriously.

About unfair labour practices my col-
league Shri Somnath = Chatterjee has
already spoken ; yesterday at the intro-
duction stage itsclf 1 said that from our
party and the All India Trade Union
Congress to which I belong we take very
scrious objection to these unfair practices.
But of course his inspiration comes from
the BIR and the practice in Maharashtra.
I am not surprised.

The next question is &  question
which has been  dogging the trade union
movement and industrial relations in
this country fur a pretty long time vig.,
sclection of the negotiating agent. In
the statement of ohjects and  reasons the
Minister has written that various interests
have been consulted. 1 should like to
remind the hon. Minister that out of
11 central  trade unions organisations,
nine have said that they waunt reengnition

by ballot.

The Presiddent of the INTUC  Shri
Bhagwati has only recently in Rangalore
made a statrment that their organisation
also is coming round to this point of view
. ..{Intersuptions) 1said ‘coming round'.
I have used my words carefully Mr.,
Stephen, 1 am convinced  that in the
Select Committee three wise and seasible
members of your party who have been
sent there will certainly come round when
they see public  opinion. 1 hope they
are also living in this new allegedly free
atumosphere, democratic  atmosphere,
With your principle of demacratic
majority, a vast majority, nine out of

have said that they would like to
have recognition by ballot. If you bring
forward a differeat formula “certainly
it will not be acceptable to the working
class and you will have history rrpeating
itsell, whether in Bombay or in & number
of other places, including the Railways.
Because of the manner in which ind |
relationsin the railwaysare being neglected
you are finding that one after the  other
category asmociations are  coming up.
We arein favour of industrial organisations
wherever  induatries are  there,  But
when the recognition policy ofgovernment
is 50 bankrupt. naturally those categorics
who find themselves neglected and for-
gotton by the vested interests in the
recognised  unions come into being,
as for instance, Loco Running s
assnciation who conducted  a  strike,
similarly the ticket checkin saff
association, carrige wagon staff, and so
on, every signle category. There are 800
categories no dubt but _at the same time
there are some categorics that are large
in number snd also powerful in thier
organisations. That is why we bave said,
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o he *resopmied waloms, vesogniton by
in recognised unions, recogni y
ballot is the method which would be &
democratic method. Comrade Minister,
that is what 1 should like you to convey
to all your comrades who will be there
in the Seleet Committee.

Lastly with rd to the right to
strike, y:he h::ng. Minister wu‘
impassioned when he said : never will
we touch the right to strike and so on.
He has got that m=thod ; the manner
in which he says it sounds extremely
convineing but it Members of the Select
Committee go vnz carefully  through
the Bill, they will find the right to strike
is cut in a very subtle, extemely subtle
manner, of which only this Minister is
capable of. .,

AN HON. MEMBFR : This is not

undur persuasion ?

SHRIMATI PARVATHI KRISHNAN:
This is very legitimate criticim. Let us
g0 by his assurance, otherwise we can
always refer it to the  Committee of
Assurances. ., . ¢

Therefore, as far as the right to strike
isconcerned, the point is, the methodule gy
that has been given in this Bill for se tling
of the industrial disputrs is such that the
right to strike is bring emasculated and
on the surface is thia apprarance we are
not touching the right to strike because
we believe in democracy. It is vnly in
the emergency perind that thie right to
strike was taken away, etc. It was not
wken away. Many swrikes did take
place during the emergency pericd. 1
have reminded the Minister again and
again and the House, 1 do not want to
elaborate that point because right to
strike was ncver surrendered. All Central
Trade Union Organisations even at the
time of aggression by the Chinrse was
there in 196g, the working clas said, we
are for the defence of the country but we
willnot surrender our right to strike. In
1965 the working class was second to none
in helping the war effort. But they
did not surrender their right to strike.
Therefore, I would warn the  Minister
that agnin the working class is not going
tosurrender the right to strike, Merely by
snying thatitis illegal, merely by all those
threats and penalty provisions do not
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think that you are going to be able to
outlaw strikes in this country. So long
as capitalism continues, so long as the
exploitation is there by the big multina-
tional corporations, by the monopolists,
by the Government itself in the Railways
and in the Central Government scrvices,
the workers will see that they safeguard
their right to strike irrespective of any
legislation. Thercefore, when you are
coming with the prehensive industrial

lath legistation, you should see that
the right to strike is safeguarded and
you should sec that your conciliation
machinery is strengthened and go into
whatever  defects  were  there in the
conciliation machinery. And that is
what is important. All this cooling of a
period of sixty days, this and that, this
cumbersome thing is to bamboozle the
general public. Industrial peace cannot
be maintained by the legislation of this
sort. Industrial peace will come when
the workers have really democratic
functioning union, when the recognition
of the unions is  through a democratic
process and when workers  also have the
confidence that they can make their
voice felton Guvernmentpolicy.  Because,
otherwise, the delays are there at the

governmental level, in referring matters
to adjudication, in intervening  when
conciliation proceedings are there.  The
delays are mainly because of the Govern-
ment, Therefore, this  right to strike,
T would say, has to be examined very very
carefully. Mere saying that the right to
srtike is not banned, because those words
of banning are not there, therefore, strikes
are legal, we cannot accept this position,
And the working class in this country,
Mr. comrade Minister, is mature enough,
is serious enough and will understand
exactly what the implications are. You
cannot bamboozle the working clas by
mying “but we have not taken away the
right to strike. It is there. But it is

only the ultimate weapon and we have
created all other things that will see
that strikes can be avoided, etc,”” No,
the working class t be bamboorxled
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inthatfashion. This, I wouldliketobring
to the notice of the hon. ministerand to

. the Select Committec and my comrade

Shri Ssugata Roy who is sitting here on
my right. Lastly, I would like to say
(Interruptions) by this clandestine way
of banning the right tostrike,the working
class willnot be taken in.

Lastly, the interference that is going
tobethere asfar asregistration isconcerned
and the powers that are being given to
the Registrar of the Trade Unions is
something  that  we cannot accept,

because thisis really giving more and more
powers to the bureaucracy and not safe-

guarding and 8! g
tic functioning of trade unions. For
instance, when a  strike ballot is taken,
who the hcllis the Registrar to i
it ? Itisthe workersthemselves and the
leadership of the union who will supervise
it. There area hundred and one exam-
es of that sort. The powers of the
tFinrar have to be gone into very care-
fully and far from giving him greater

powers, you will have to see that the
democratic functioning of the trade
unions is strengthened further and that
has to be left to the trade unions. That
is why I agree with Comrade Somnath
Chatterjec when he said, we hope that you
will consult the trade unions in a proper
manner and not in a slipshod way of a
working group and trying to make out
that thatisthe whole tripartite machinery,
You should sce that the trade unions
are given a full opportunity. They
are the best judges of how to strengthen
the democratic functioning of their own
organisations. 1 certainly do not think
that the Government which cannot have
democratic functioning in its own party,
is going to be able to teach ushow to run
our unions democratically.

SHRI SARAT KAR (Cuttark) :
I do not want to cnter into a long debate
at this stage when the Billis to be referred
to a Joint Committee, but T would like
to make some suggcestions.

1638 hrs.

[SurMATI PARVATHI KRISHNAN in the
Chair]

There is already a  consensus in the
House that this Bill should be carefully
examined. I would not s t the
extreme statement that this Bill proposes
to perpetuate emergency nor do 1 want
to say that the right to strike has been

p y snatched away. The Minister
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[Shri Sarat Kar]

for Indion Air Fore 140
(Statement)

1tis not ible, apecially at this uug
when the Cabinet ’Oommit;’ne has still
ider the and arriveata decisi

said that the right to strike is the ultimat
weapon and not the fundamental weapon.
We must strike &  balance between the
right to strike and the running of our

tional industries. B the Billis
important, 1 feel it shoukd be circulated
for cliciting public opini ALl secti
of prople and political parties should sit
together and invite meomoranda from
the trade unions and the people.

MR. CHAIRMAN : The Defence
Minister is due to make a statement now.
After that you can resume your observa-
tions.

SHRI SARAT KAR : ] have almoat
finished. Only & minute more. 1 support
the proposal of  Shri Purmanarayan
Sinha that morc members should be
added to the Joint Committee, specially
members with experience of trade unions
and also members from the younger
eleryents should be added. times
unscrupulous labour leaders lead the
workers asteay.  So, when we say that for

it of uni there should  be

secret ballot, similarly there should be
secret ballat for strike so that the opinion
of majority of the workers may be taken
into ideration.

17°oe hrs.

STATEMENT RE. REPORTED
SELECTION OF AIRCRAFT FOR
INDJIAN AIR FORCE

THE MINISTER OF DEFENCE
g‘l:lu JAGJIVAN RAM) : MR.
irman, Government bave apprised
the House from time to time of the position
concerning the selection of & new type
of aircraft to replace the Canberras and

Hunters,

On 2g9th August, 1978, Hon’ble Member
Shri Raj Narain, made some observations
in the House under Rule 377 bearing on
the ubj It has gly b
necessary  to clarify the position. Let
me state categorically, at the  very outset,
that no decision has been taken by
ment yet as to the type of aircraft to be
acquired or manufactured in India for the

urpose in view. The Committee of the
&binet which is concerned has yet to
consider the report of the Team of experts
and senior oggah who were deputed to
visit Sweden, France and the U.
to make a comparative evaluation of
{IAGUAR, the MIRAGE F.1. and

1GGEN, which as the House will recall,
are the three types of aircraft which bave
been under consideration for the purpose.

r

1

tooffer an on the poinis raised

Hon'ble Member, Shri Raj Naraine—
whether concerning the French offer or
any of the other offers. It will also not
be proper to disclose the contents of
any exchanges between the Government
of India and the Government of France, or
for that matter, with any other friendly
foreign Government concerned. But the
question of ignoring any offer, or of in
any way overlooking ecither its merits or
demerits, simply does not arise.

I should like to categorically demy
that g selection has already been made, or
a decision waken, in the natier.
1 need hardly that any suggestion or
insinuation that any “‘commision’ has
been distributed as & consideration for such
an alleged decision—cither at the instance
of a*caucus’’ or “*pressure group”, or other-
wisc—is entirely untrue.

It will be for the comcerned Cabinet
Committee to go into all relevant aspects
of the various offers strictly on meris
and arrive at a decision. The sole
connideration kept in view will be the
national interest.  Due note will be taken
Sy i, i
i et e

Y whwre ww o (et e ) |
wl) ot wgg % ofr e Al qac
e FaTH o fagr, KawF
¥ gy qoar wiem g iv xu oWy
firfa w0 a5 gy wiffe o ad &
gy aree Afer H & ot dwwy
g1 e T qed 8 wTE -
wii % s & Fedd oy it fw
A7 s mfwrns groy garly SO0
# wrfor §r y&c 1w W
afsfeiidy o aivens wly W
) W grokee wlw g g W
agte ¥ feefrowarewd £ R
% gl gk by w
ez WuW Wz wy Y g uv W WY
W k1 we & W gmwR W
wor oy § v o Sfwfeizy e
pntiw ¥
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T wISTTR T¥ WA & ny Wit
wgiry TR oy YK Ty e
v arefry ¥ wfeagar § fraaalt
ot qrfie=a ® o wizwis §, W Et
ey w1 ¥ g wwar §
afeeary fym Ru ¥ sgra v W@y
Pwg w1 O o ff qET
wgn § {7 o8 @ ¥ gndy #
&ma ;! AN wpTa A e
L3 4]

SHRI JAGIIVAN RAM : 1 may

this q , gh it does not
strictly arise out of the statcment.

Imayadithatwekeepours-lvesinformed
by all available channels and mecans abou
the baild-up of military strength and ot
other develypments  of any siznificance
to our g:o-strategic envi ts. I
would like once again to assure the Howse
that everything nccemary is being done,
and will enntinue to be done, to ensure our
defence and national ity.

MR. CHAIRMAN :  Shri R1j Narain.
Clarification, not & speech.

W ow arewe  (madd)
e 02 @rg? we oy @
wil 4 dwA g7

The speaker is he who speaks the least.
W e Y AER B T Tmar
¥er ¥ @y g f5oam wmn
o %

& i gear AR @ ¥ug
ar g g e e az Ay fe
W oowwE wHD g IR Www
gy aw g 5 Wwx gl
wrrerei fon 3 Q& g qeft &7
agH T A ag i

(o wmagkfe mya &
W e asec § s Fodd e

(Statement) .
fedw fafreze ot A wfy 1 3R
qre  §, sl wretar v o g R
gfer<t & e v E? @
gy we iy &
g M AT § R SIAE A
My HOTN IFEF IR
15-20 Wamay wW 1 W EO A
& & W gw ) wRE T Wk wiw
w Fur €T 7 xEE wETYT WEY
) qft A aTige 7 qedi &
at Trere g% FIT qEA ¥ qaww?,
*¥q & vy Iwf 97 a1 HT IE WX
wg 7 arowr fa xgt § afew w-r
air—mg g0 fra wgw ¥ & €0
wR W AAsTd wE A
wf ?

& graa At wwd W
w1 qgag & f& o« ygwm  AAr
o LT 1T & AT IT W Tw fy
afew of 410 v o 3% Dfafeors
(reifaw) afaw ot wifr 9 R
it § 9 fr sew ¥ FAc g @ W
s g ¥ A} & aga fer o afew
Wit drdwg vg W ? gt ww
& fae ¢, o fodt 9 Sarar aff

a1V, TR IT AWM wafa gk aQr
FAE sy s fiew o At 3 f—
RS ara A Arrrl ey ot
wauwwraf o W ?

Wt wefery wTw o Wt aw
g AT TR T W™ § gy |
I ot gef § —ever e dt ey



143 Seiection of Aircraft AUGUST 31, 1078 Industrial Relations Bill 144
(Statement)

[ o frax Trw)

? ogml &1 F g wIim
w10 nin €7 A gmd afgedr
a7 g IFA NG wgrwi W
ATIAF werga fear § o =l
agy frar &) fowe sqay fmlt
g, T E an femar g ® W
wex-wex ¥, fox aarg qr 3e wen
f—xr a7 oAt A WAl IER
q W grMemE fReAT ¥ @
gar frr s § sr: vy fam

i

U@ 70 & A ST AT, 9,
& i wrr IT-—-@H IAWE A
qR A T A & g wwA
wrgn fe 3mr & fooel fren
f& spa s aerg it §4 wd farm
g & owvwd & agr g A
yramwy (fedin & @ e, A
8 g7 vy, rsnw g ¥ fay
A AT H QEE Fo40C TN AL
. IRE AT B faeaq fegqr w3 )

SHR!I C. K. CHANDRAPPAN
{Cannanore) : I I understood  the
hon. Minister correctly, he said that there
is a need to replace the agring  aircraft
or the outmoded ones, and also that
three types of aircraft, Jaguar, Mirage
and Viggen are under examination.  Neow,
1 would like tr know in the context of his
statement whether the requirement of this
new type of aircraft has  been discussed
at the Army level or at whichever level
it should be in the Drfence Ministry, and
a final decision vaken that we have to go in
for these new kinds of aircraft, or whether
there was any opinion that the existing
aircraft which are used for defence
could be modificd and brought to the
level to meet the tequirements. | would
also like to know whether, apart from
these three aircraflt which w:unm:uwrlj
the Expert C ittee id
any other aircraft, particularty from the
Socialist part of the world, I am
mentioning this because of the fact that
we have MIG manufacturing capacity

here. MI1G-25 is known and proved as
ome of the nmi.imm-. I warit to know
whether all those aspects have  been

considered.

pomibie th o with Amyont of the cxlstof
to do anyone .
aircrafts of the Indian Alr Force, that
would have been the simplest method to
do. Butthedecision toreplace the Canberra
and Hunter has been taken by the
experts of the Indian Air Force. They
have the authority and we have to u? \‘i&
their advice. They have cvalua
these three, no more, because there was
no other offer for any other kind of airceaft
of this varicty. So far as the Socialist
countrics are concerned, of course,
bave in our Indian Air Force quite
sizeable number of sircrafts of the Socialint
countries, but the type of aircraft that we
uire for this purpose has not been
ofiered by them.

vd

23.28 hre,
INDUS1RIAL RELATIONS BILL—
Contd.

THE MINISTER OF PARLIAMEN
TARY AFFAIRS AND LABOUR (SHR1
RAVINDRA VARMA): Madam Chair.
man, § am very grateful to the hon.
Members who have offered their views
and also observations on the motion that
1 have made. 1 am particluarly grateful
to the hon. Member, Shri Ram  Murti,
who gave us an oppolunily te listen to
vou as well.

The obwervations that hon. Membrra
have made mainly céntre around three
points. One is about the need for con-
sultation. The nthér is the anxiety or
apprehiension about the possibility thet
theremight be some  inhibition ahout
the right of the working class to
invoke the ultimate weapon of strike.
The third is  that the Commitiee
may be subjected to undue influence.
These, by and large, are the three main
paints that the hon. Membrers who  took
part in the debate made. OF course,
as could be expected, some han. members
spoke with greater vehemence and more
effect, and some hon. Members presented
their point of view as suggestions.

1 find myself in & somewhat difficult
position, which I hope the House would
appreciste. If I am very vehement in
the defence ofevery clause that this Bill
contains, then it can very well be said
that I havemadeupmy mind, the Covern-
ment has made up its mind and, therefore,
the Joint Comouttee is a farce. 1 I do
not defend, at least some of the major
points that constitute the scheme, then it
may be said that 1 am 30 apologetic aboyt
the Bill that T myself scem to be so much
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sunceptible tothe vaiceof the hon. Member
T ethatl am having second thoughts.
1 know, therefore, that face this dil=mma
in answering the observations that have
boen made.

I would rather like to err on the side
of caution -ﬁuny that -inlce the Joint
Committee scrupulovsly scrutinise

clswee in the Bill, it would be better

on Kepm of the Government not to give

irapeestion that it would like to defend

;v’-iry clause as it is found today in the
»

2738 hee,
{Smu N.K. Smmjwarxar is ti¢ Chair)

But I must say that if this Bill has come
before this House in the shape in which
it has come, it is because the ernment
feels that it has had sufficient consultations
to be able to visualise & concensus which
cventually may be acceptable to all
sections concerned. Now, it may well
bethattheGovernment'sestimate iswrong,
it may well be that it can be corrected to
the point, where it would become accep-
table to ever body, it may well be that
there would {e differences of opinion. 1
do not to hazard any statement about
the shape in which the Bill will come
from the Select Committee,

SHRI RAJ NARAIN { Rae Bareli) :
Joint  Select Committee.

SHRI RAVINDRA VARMA : Yes,
thank you. Thisis the month of Ramzan
sharif and the habiliment as well as the
manner of certain hon. Members may
emind me of certain mapects of cylture.

SHRI K. GOPAL (Karur) : Iftar
duiner,

SHRI RAVINDRA VARMA: What1
maid also includes that.

My hon. friend, perhaps, did not hear
the word ‘habiliment’.

NI Ao : ww fRey g3
1 8

ot dfer Wt : W wopefy ¥ @
weT wai ghwife gy g Y wer
we

el wwde fog (Dfrarege)
o WY O e e gmrmfr g )
SHRI RAVINDRA VARMA : T was

saying that thevefore, as far as I am
concerned, [ would like toanure the House
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of two or three things, which are enough
s far a3 the answer to the observations
are concerned. The first one is that
there can still be the fullest consultations
& was said earlier yesterday and I repeat
ittoday, I dohopethat the Joint C!om::?e
will give an opportanity to all section
of the working class, trade unions, not
working class but also the employers
“P‘:thm who are futed by industrial
isputes to present their point of view,
so that the Committee m':;" come to ity
conclusions after weighing the evidence
that will be laid before it, after analysing
this pmblcmhnnd Iﬂft looking into tt:c
suggestions that are mx;?outad in the
clausesin theBill. T wouldnot, therefore,
Say anything in advance about the
in which the Bill will come from the Joint
Committee. Butl would assure the House
that the effort of the Government will
be to sce that the Committee is not sub-
jected toany unducinfluence. Areference
was made to the fact that the jority
may be of one view. There ilmﬂwayt
a danger in democracy of majority and
minority and difference of opihicn. But
{nun assure the Housc that as far as 1

lsnm K.GOPAL : Janataisan cxam-
ple.

SHRI RAVINDRA VARMA : My
hon. friend should reciprocate the tenor
of my observation. If he unnecessarily
wants to ncedle me, I would have to
use a thimble and 1 have to show that
all skins are equally sensitive.

I was, therefore, trying to say that
inspite of the fact there is majority and
minority in democracy, there will be no
attempt on the part of the Janata Party or
this Government in any manner to steam-
roll the Joint Committee because this is
too serious a subject. Just because a
subject happens to be serious with implica-
tiont and remifications, that will affect
not only one class  but the whole of the
society, one cannot say that the matter
should not be discussed. The matter
has to be discussed. Every point of view
has to be listened to and the hon. Members
of the House must have confidence in each
other that cvery Member of Parliament
who is a Member of the Committee will
fulfil his responsibility as a Member of
Parliament, not as a representative of a
particular religious group or a particular
class or a ticular party, but as a
Member of Parlinment elected by six
hundred thousand and odd voters’ who
are the symbols of soverignty of this
country. ercfore, I am sure that the
Joint Committee will look at H the
objections that have been raised from this
point of view.
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[Shri Ravindra verma)

Now I must make a refer;nce to the

uestion of right to strike. 1 went into
gnt question yesterday. Again my friend,
Mr. Saugata Roy and a few others who
did not have an opportunity to speak
yesterday referred to this question. 1do
not want to take the time of the House

at this hour by going into this at len th.
But I will repeat what I said yesterday,
inspite of my friend, Comrade Parvathi

Krishnan saying that.. ..

Wt AToRe : SR AT B T )

wamamt S w1
die wEx E| A oEE & WX
g wd wa Wy, W I W
worx Rar v &% & W

Wt e faw (¥qEaT)
e o w7 T wer € § W
qigi T

Wt alex waf ;g HOWSRY
am qavra g7

You can opt out of that.

SHRI SHYAMNANDAN MISHRA :
1 have already opted out. Why do you
fasten it on her ?

SHRT RAVINDRA VARMA : She
has not ohjected nor has she delegated
the right of protection to you. Tdo not

know. It is upto her to get up and say
that 1 should not call her “comrade.*

SHRIMATT PARVATH! KRISH-

NAN : Every hon, Member is wefcome

to have his personal allergy. What can
g M

I do Comrade Minister ?

sft o wrovae ¢ findfy w7 fedy
dry g crora f, e findh et
Wraqr orox ¥ i e vy
W 97 oATA £ ‘

SHRI SHYAMNANDAN MISHRA :
“comrade”’ docs not suit her,

AUGUST 31, 1978

Relations Bill 148.

SHRI RAVINDRA VARMA : I do
not know and I should not go further into
that, who suits whom as a comrade |

I can only say, once again, that there
will be no attempt, either subtle or other~
‘wise, to deny the right of the working class
to strike. If the Joint Commiuee fecls
th_u} anything in this, a5 I saic vosterday,
militates ngaimt the conceptitn  cf ve-
comciling the rights of individunix, grcups
and classes with the rights of the soccity
as a whole, the Joint Commintee will,
certainly, come up with a conclusien that
what has been suggested is wiong or abno-
xious or whatever the word the tem. -
Member wants 0 use and would say,
eliminate it or amend ir. and it will come
before the House. Therefore, when it
comes before the House, the Houwre will
be in a pasition to say, at that time, whether
the recommendations of the Joint Ceme
mittee, in any wav, militate against
fundamental rights. 1 do not have to
anawer it in advance.

The fast thing that I would like th say
is about such things as strike ballots,
interference by the Registrar f Trade
Unions, etc. ‘These are matters of detail
into which T would not like to go, at this
stage, Tinﬂy tn defend any &ing that
is said there, not because there is no case
in what is said there, but it would be-
pre-judging  the views of the  Joint
Committee,

SHRIMAT] PARVATHI KRISH.
NAN: 1 said it for the benefit of the
Joint Committee.

SHRI RAVINDRA VARMA : 1hall
not deal with it at greater length,

Then my vod — friend—for &
change, T would call her my good friend-
Shrimati Parvathi Krishnan, alwo saiel about
the werking class in India bring mature
enough to sec through all this. . ..

SHRIMATI PARVATHI XRISH-
NAN : 1 would like 0 know frem him
whether hie is drmoting me or promoting
me, Is it a demntion or a pr ion
1 do not know,

SHRI RAVINDRA VFRMA : There
is no question of any kind of “‘metion’.
Therefore, my hon, friend shegld not ok
st it as demotion or  promoticn and
should not create commotion in the Rowse,

While dealing with this questien. 1
only ssy to her, in this sexpeet, that
everybody knows that the working clas
is mature but this fact about macurity
of the working clam should be  invoked
ot only In one field but in cvery field,
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& Pt W S 6w H gy
g1 (wwmrr )

~ SHR! RAVINDRA VARMA : The
Hon. Mcmber is perhaps quite right
but the difficulty, aa 1 you carlier,
is that if | don’t answer, § will be accused
of not answering and if § amswer, it is
said | am anucipati Thercfore, 1
sometimes have the difficulty of being
buffrcted beeween the green signal and the
red aignal. Under the circumsiances, [
think I have said enough by way of answer
to the obwervations that have been made
and 1 can asurc the House that I wiil
use all the influenicr at my command with
the Select Committee to ensurc that it
locks at every mapect of the Bill, in the
light of the apprehensions that have been
expressed here, as well an the nrcessitics
of the situation.

I commend the motion to the acceptance
of the Hlousr. There is 5:1} thing, if I n;:y
say it. In response to the suggestion  that
has been mnﬂ that time may be short,
it Tmay make a formsal motion
amending it, I may say ‘firnt week of
December,” instead of ‘firt wrek of the
next session,”

MR. CHATRMAN :Your amendment
is ‘first day’, That is all right. Now.
there is an amendment by  Shri Purna
Bmhni f ha. Are  you presing or withdrawing
¢ )

SHRI PURNANARAYAN SINHA :1
have made an alterantive suggrsticn that
the Committee should be enlbuged, If
be acoepts the enlargement of the Com-
mittee, 1 have no objection,

MR. CHATRMAN : I don’t want any
conditional withdrawal. Rither you say
that you withdraw or you don't with-
diaw. There can bé only either of these

- two: there cannot be any conditions.
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SHRI PURNANARAYAN SINHA:I
was not convinced, I made a suggestion
that the Committee may be enlarged o
include all secticns, and there was an
alternative suggestion to icfer it 10 an-
other Committee.« -+ :

SHRIMATI PARVATH!I KRIfH-
NAN : There is no moticn befue the
House for englaigement ¢ f il « Con mittee

SHRI PURNANARAYAN €INFA:

ere was no reply to my suggesticn @ 1
have not heard anything ficm the Minister
5o far as my suggesticn is conceaned.

MR. CHAIRMAN : Anyway, you are
free to press or not to press,

SHRI PURNANARAYAN SINHA: 1
am preming in that case,

SHRI RAVINDRA VARMA :Insy
say one thing to the Hon, Mcmber. It
is not pomible that the Cemmittee should
include everyone who is ccmpetent znd
interested.  But the Hon. Mcmber secms
to have some apprehensicns  that those
who arc not members of the Ccmmittee
cannot depose before the Commitiee, It
is not so.

SHRI PURNANARAYAN SINHA @
Unless he is a Minister he cannct depese.

SHRI RAVINDRA VARMA : Nc, »&
Membercan  depose.  He can be called:
he can tender evidence, Nothing is pre-
venting him. Therefore, he need non
have that mis-a; emicn, He onh
cannot act as a Member.

SHRIMATI PARVATH] KRISH-
NAN : I am on a point of order. There
is o motion before the House fcr enlorging
the Committee, Notice should nave been
given, but thereisnonotice. In the case
of the motion for eliciting public «pinicn,
Jack of noticc was condoned : but that
daoes not mean that something clie can
be thrust on the House.

MR. CHAIRMAN : I want to know
finally whether the Hon. Member wants
to press his amendment or he wants to
withdraw,

SHRI PURNANARAYAN SINHA ¢
It is & provision of Jaw that a Minister
may, with the permission of the Chaiiman,
ad a Committee of which he is not a
Mcember,  So, it empowers only Ministers
to address a Select Committec: other
Members cannot, ) therefore suggested
that, in order to include allscctions of the
people, the Committee may be enlarged.

Dissent is possible. Let it go on record
that with this dissent 1 withdraw.

B
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MR. CHAIRMAN : I don't think
suzh sort of a thing can be recorded,
You are free to withdraw or not to with-
.draw, I am asking you again and again
shether you want to press your amend-
ment or not.

SHRI PURNANARAYAN SINHA :
Disient is mifi~d. 1 withdraw.

Te: an-admmt was, by leace, withdrawn,
M 2 I\IRMAN : The question is :

“That the Rill to consouaare and
am:nd the law relating to the registra-
tion of trade unions of employces and
em)loyers, the rights and liabilities of
registered trade unions and settlement
of trad= union disputes, the conditions
of em_playmentdof employm,f and the

an 1 of di

investig putes
between employees employed in in-
dustrial establishments or undertakings
and their employers, and for matters
connected therwith or incidental there-
to, with a view to promoting healthy
industrial relations leading to accelerated
econamic development and social justice,
be referred to a Joint Committeee of
the Houses consisting of 33 members,
22 from this House, namely (1) Shri
-Chitta Basu, ¢2) Shri Dinen Bhaua-
‘Charya, () Shri S.R. Damani, (4} Shri-
miti Mrinal Keshav Gore. (5) Shri
Hukara Chand Kachwai, 76) Shri Amrit,
Nihara, (y) Profesor P.G;. Mavalankar
(8) Shri Prasannbhai Mchea, 9} Shii
B.K Nair, (10) Shri K.S. Naravana. (11)
Shri K.A. Rajan, f12) Shri AFE.T.
Barrow, (130 Shri K. Ramamurthy,
{14) Shri Ramvias Singh, (i3, Shri
Saugata Roy, 716) Shri Ram Dhari
Shuzei, {155 Shri Digvijaya Narain
Singh, {147 Shri Govind Ram Miri,
719) Shri Ugrasen, (20) Shri R, Venka-
tiraman, ‘a0) Shri G, Venugopal, (22)
Shri Ravindra Varma,

-an'l 11 from Rajya Sabha;

Thatin order to constitute a sitting of
the Joint Committee the quorum shall
b= one~third of the total number «f mem.
b=rs of thr Joint Committer;

that the Committee shall make
a report to this House by the last day
of the first week of December, 1978.

that in other respects the Rules of
Procedure of this House relating to
Parliam+ntary Committees shall apply
with such variations and modifications
as the Speaker may make ; snd
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that this House do recommend to
Rajya Sabha that Rajya Sabha do join
the said Joint Committee and ccmmu-
nicate to this House the names of 13
members to be appointed by Rajya
Sabha to the Joint Committee.”

The Motion was adopled

57.38 hrs.

HOSPITALS AND EDUCATIONAL
INSTITUTIONS (CONDITIONS OF
SERVICE OF EMPLOYEES AND
SETTLEMENT OF EMPLOY-
MENT DISPUTES) BILL.

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA) : Sir, I Lg to
move

*That the Bill to consolidate and amend
the law relating to the conditions of
scrvice of employees employed in hos-
pitals and educational institutions with
a view to securing the welfare of such
employers, and for the investigation and
settlement of  disputes between such
employees and their employers, and for
matters  connectrd therewith or inci-
dental thereto, be referred to a Joint
Committee of the Houses consisting of 33
members, 22 from this House, namely :
{t) Shri Chitta Basu, (2) Shri Dinen
Bhattacharya, (3) Shri S.R. Damani,
(4.; Shrimati Mrinal Keshav  Gore,
(3} Shri Hukam Chand Kacbwai,
(6) Shri Amnrit Nahata, (7) Profesor
P.G. Mavalankar, (8) Shri Prasann-
bhai Mchta, (q) Shri B.K. Nair. (10)
Shri K.S. Naravana, (11} ShriK.A.
Rajan, (t2) Shri AET. Barrw’
(1) Shri K. Ramamurthy, (14) Shri
Ramdas Singh, (1 ugats Roy,
(16) Shri Ram Shastri,
(19) Shri Digvijaya  Narain Si

(18) Shri Govind Ram Miri, (19)
Ugrasen, (20) Shri R. Venkataraman
(a1) Shri C. Venugopal, (a2) Shri
Ravindra Varma,

and 11 from Rajya Sabha ;

Shri §
5 Dhari

That in order to constitute a niuiu, of
the Joint Commitiee the quorum shall be
one-third of the total number of members of
the Joint Committee ;

that the Committee shall make & "
to this House by!helmdtyofm
week of December, 1978 ;
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that in other respects the Rules of Pro-
cedure of thisHouse relating to Parliamen-
m Committees shall apply with such
ations and modifications as the Speaker
may make ; and

tha this House do recommend to Rajya

t that Rajya Sabha do join the said
Joint Committee and communicate to this
House the names of 11 members to be
appointed by Rajya Sabha to the Joint
Committee.”

MR. CHAIRMAN : The question is :

“That the Bill to consolidate and amend
thelaw relating to the conditions of ser«
vice of employees employed in hospitals
and educational institutions with a view
to securing the welfare of such cmployces,
and for the investigation and settlement
of disputes between such employees and
their employers, and for matters con-
nected therewith or  incidental, there-
1o, be referred to a Joint Committee of
the Houws  consisting of 33 members,
22 fram this House, namely , (1) Shri
Chitta Basu, (2) Shri Dinen Bhattachar-
ya,(3) ShriS.R. Damani, (4) Shrimati
Mrinal Keshav Gore, (5) Shri Hukam
Chand Kachwai, (6) Shri Amrit Naha-
ta, (7) Professor  P.G. Mavalankar,
(8) Shri Prasannbhai Mchta, (9) Shri
B.K. Nair, (10) Shri K.S. Narayana,
(s3) ShriK.A. Rajan, (12) ShriA.E.T.
Barrow, (13) Shri K. Ramamurthy,
(14) Shri Ramdas Singh, (lsbShri
Saugata Roy, (16} Shri Ram Dhari
Shastri, (17} Shri Digvijaya Narain
Singh. (18) Shri Govind Ram Miri,
{(1q) Shri Ugrasen, (20) Shri R. Ven-
kataraman, (21} Shri C. Venugopal,
(a2) Shri Ravindra Varma,

and 11 from Rajya Sabha;

‘That in order to constitute a sitting of
the Joint Committee the quorum shall be
one-third of the total number of members
of the Joint Committer;

that the Committer shall make a report
to this House by the last day of the first weck
of December, 1078 ¢

that in other respect the Rules of
Procedure of this House relating to Parlia-
mentary Gommitteesahall apply with such
variations and modifications as the Speak-
er may make ; and

¢ this House do recommend to Rajyn
Sn::n that Rajya Sabha do join the said
Joint Commi and ¢ ate  to
this House the names of 11 members to
he appointed by Raya Sabha to the Joint
Commiteee™.

The Motion was adopted.

[
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37°34 hre,

EMPLOYMENT  SECURITY AND
MISCELLANEOUS PROVISIONS:
(MANAGERIAL EMPLOYEES) BILL

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA) : Sir, I beg to

move ;

“That the Bill to provide for the security
of em&l:ymem to Managerial employ-
ecs, of amounts payable to
such employees by their employers and for
matters connected thercwith, be referr-
ed to a Joint Committee of the Houses
i , 22 from this

g ?3
House, namely ;

(1) Shri Chitta Basu, (2) Shri Dinen
Bhattacharya, (3) Shri S.R. Damani,
(4) Shrimati Mrinal Keshav Gore,
(5) Shri Hukam Chand Kachwai,
(6) Shri Amrit Nabata, (7) Professor
P.G. Mavalankar, (8) ShriPrasannbhai
Mechta, (g) Shri B.K. Nair, (10) Shri
K.S. Narayana, (11) Shri K.A. Rajan,
(12) Shri A.E.T. Barrow, (13) ShriK.
Ramamurthy, (14) Shri Ramdas Singh,
815) ﬁhsr;‘Saqgnu<R¢;y.S§l|@) Sl;q'i Ram
hari Shastri, (1 ri igvij
Narain Singh, (18) 7Shri Govindgvlﬁ’l:
Miri, {(19) Shri Ugrasen, (20) ShriR.
Venkataraman, (21) Shri C. Venugopal,
(22) Shri Ravindra Varma,

and 1: from Rajya Sabha ;

That in order to constitute a sitting of
the Joint Committee the quorum shall be
one-third of the total number of members
of the Joint Committee

that the Committeeshallmake a report to
this House by the last day of the first week
of December, 1978 5

that in other respects the Rules of Pro-
cedure of this House relating to Parliament-
ary Committecashall apply withsuch varia-
tions and modifications as the Speaker
may make ; and

that this House do recommend to Rajya
Sabha that Rajya Sabha do join the said
oint Committee and communicate to this
ouse the names of 11 members to be
appointed by Rajya Sabha to the Joint
ommittee.

MR. CHAIRMAN : The question is :

“That the Bill to provide for the nlcqrity
. to gerial employees,
the recove nf‘:‘ngounu glaylble to m
employces eir  employers an
mnpt:en connected therewith, bereferred




155 Employment Security AUGUST 3}, ¥78 ‘ 156

& Mis, Pr, Bill
Mr. Chairman]

to a Joint Committee of the Houses
isting of becs, 22 from this

g8 ™33

House, namely :
(1) Shri Chitta Basu, (2) 8hri Dinen
Bhattacharya, (3)Sbri S.R. Damani,
(4) Shrimati hlrinnl Keashav Gore,
(5) Shri Hukam Chand Kachwai, (6)
Shri Amrit Nahata, (7) ProfemorP.G.
Mavalankar, (8) Shri Prasannbhai Mch-
ta, (9) Shri B.K. Nair, (10) Shri K.S.
Nara: (11) Shri K.A. Rajan,
(12) Shri A.E.T. Barrow, (13) ShriK.
Ramamurthy, (14) Shri Ramdas Singh,
(15) ShriSaugata Roy, (16) Shri Ram
Dhari  Shastri, (17) Shri Digvijaya
Narain Sing:, (18) Shri Govind Ram
Miri, (1g) Shri Ugrasen, (20) ShriR.
Venkataraman, (41) ShriC. Venugopal,
(a2) Shri Ravindra Varma and 11
from Rajys Sabha ;

That in order to constitute a sitting of
the Joint Committee the quorum shall be
one-third of the towal number of members
of the Joint Committee ;

that the Committer shall make areport to
this House by the last day of the first week
of December, 1978

that in other respects the Rules of Pro-
cedure of thisHouse relating to Parliament-
ary Committees shall apply with such
variations and modifications as the Speaker
may make ; and

that this House do reconunend to Rajya
Sabha that Rajya Sabba do join the said
Joint Commitice and communicate 1o this
House the names of 11 members ta be
appointed by Rajya Sabha to the Joint
Committee.”

The motion was adopied.

MR. CHAIRMAN : The hon. Home
Minister wants to make a statement. .. .. .

SHRI DINEN BHATTACHARYA :
Befure he makes the stateroent, Sir, Twant
to know how long the House will continue.
Will it be upto 6.00 p.m. or. . .

MR. CHAIRMAN : 1am in the hands
of the House. Actually it is a little pre-
mature. The time now is only 5.35 p.m.

SHRI DINEN BHATTACHARYA :
After some time, it will be 6.00,

MR.CHAIRMAN : Don't beimpatient,
‘We shall decide later. The Home Minister,

e

37.5 hye.

STA NT RE. ING

STONE THROWING AT A
CLUB RESULTING IN INJURIES
TO THE MINISTER OF EXTERNAL
AFFAIRS, SHRI ATAL BEHARI
VAJPAYEE. _

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI S.D.PATIL) : I have ascertained
the facts relating to the incident which
took place this mornin%in the course of
which Shri Atal Behari Vajpayee received
mumhh{:chm-ah:anlgdm

ing, Delhi ice have

uathat aboul 1200 students had ssembled
at the Boat Club to demonstrate their
feelings of sorrow and anger. About five
oxsix girls amongst the students 10 agemb-
led were pesrmitted to g in a Police joep
to p s M a :’h‘h’v )
Spesker.  During the time, Shri Vajpayee
reached the Boat Club and addressed the
students climbing on the bonnet of another
Police Jeep. Even while he was addres-
ing the students, some  tried  to climb
on the jeep. Some from the crowd threw
stones, one of which hit Shri \-'qu;:e on
the forebrad. The injuries which he has
received have been attended to at Dr.
Ram Manohar Lohia Hospiml. He is
under cbservation in the Hospital. One
Consiable alss  received minor injurics.

Two persons namely Vijay Kumar, 2
student  of Punjab University and Shri
Ram Krishan, a student of cvening clames,
DAV Collrege, Lajpat Nagar, New Dethi
huve heen ar and ldcaar of FIR N‘o!.
539, dated 31-8-1978 under sections & 7
148/140/506/908/952/153 1PC, P.S. P:rfin-
ment Street, New Dellii, has been register-
ed against them and investigations are
continuing. There was no lathi charge
but the stilents were chased away with
canes hy t - Police afier this incident.

SHRI KANWAR LAL GUPTA {Delhi
Sadur) : Inthe moming in my statcment,
13aid that Bhim Sain who was there in the
Boat Club belongrd to Cong (1), 1 donot
know hislatest affilistion. 1 donotknow
if he belonge to Congres or  Congres .

MR. CHAIRMAN : How does it arise?
1 do not think it arises out of the statesvent.
He has taken note of that . :

SHRI O.V. ALAGESAN (Askonsm)
1 do not know where is the necessity of his
i Congrem. e iy even

to :
belong 1o . -
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_ SHRI KANWAR LALGUPTA : Doo't

provoke me . 1 am fair en-
:ﬁh. When I am not tened 1 have
i, {Intervuptions)

) SHR1 l)’lAll!leSml;lk tkl!.‘t!:l.’\l)l)l!.
: t
clear. have u: ume. ‘iP:‘u:e vg
Mr. Bhim Si; thevre, He is an MLA
z{;&:ﬂmﬁr and he belongs to Congress

MR. CHAIRMAN : This is not an ex-

on be should make here. After all

n the morning he has said itand that was

allright. Iam not allowing any question
on that now.

57.37 hrs.
ASSENT TO BILLS

SECRETARY : Sir, 1lay on the Table
following two Bills passed by the Houses of
Parliament during the current semion and
amented to since a report was last made to
the House on the 24th  August, 1978 :—

1. The Appropriation 'No. 4) Bill, 1978.

2. The Tubacco Board ‘ Amendment)
Bill, 1g98.

BHADRA 9, 19000 (SAKA)
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MR.dGiAIRMAN:Nw,Mr.d;nng
Ramji, do want to move your Bi
Whataoyz:uproyuctodo?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM) : Ifit is posmible.

THE MINISTER OF STEEL AND
MINES (SHRI BHU PATNAIK) : If
the House is agreeable to sit for 2-3 hours.

MR CHAIRMAN : 1 just want to
know the opinion of the House. What is
the desire of the House? Next item is
Shri Chand Ram’s Motor Vehicles (Am-
endment) Bill. Two hoursareall bat
it may take a longer time. Is the House

to sit longer?

SEVERAL HON. MEMBERS : No, no.

MR. CHAIRMAN : So, do we adjourn
sine die now?
SOME HON. MEMBERS : Yes, yes.

MR. CHAIRMAN : So, the House
stands  adjourned sine dis.
17.40 hrs.
Lok Sabha adjourned sine die.

GMGIPND-wl 2 gelS



PLS. 40 XVHlL.33'78
sso B

© 1978 By Lox SABHA SECRETARIAT
Published under Rules 379 and 382 of the Rules of Procedure and
Conduct of Business in Lok Sabha (Sixth Edition) and printed by the
_General Manager, Government of India Press, Minto Road, N. Delhi.

%





